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INTRODUCTION 

I, the Chairperson of the Committee on Government Assurances (2020-2021), 

having been authorized by the Committee to submit the Report on their behalf, present 

this Seventeenth Report (17th Lok Sabha) of the Committee on Government 

Assurances. 

2. The Committee on Government Assurances (2019-2020) at their sitting held on 

21 July, 2020 inter-alia considered Memorandum Nos. 127 to 156 containing requests 

received from various Ministries/Departments for dropping of 46 pending Assurances 

and decided to drop 44 Assurances. 

3. This Report was considered and adopted by the Committee on Government 

Assurances (2020-2021) at their sitting held on 03 December, 2020. 

4. The Minutes of the aforesaid sittings of the Committee form part of the Report. 

NEW DELHI; 
I I February, 2021 

'.12. Magha, 1942 (Saka) 

RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMI1TEE ON GOVERNMENT ASSURANCES 
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While replying to Questions in the House or during discussions on Bills, 

Resolutions, Motions, etc., Ministers sometimes give Assurances, undertakings or 

promises either to consider a matter, take action or furnish information to the House at 

some later date. An Assurance is required to be implemented by the Ministry 
' 

concerned within a period of three months. In case, the Ministry finds it difficult to 

implement the Assurances on one ground or the other, it is required to request the 

Committee on Government Assurances to drop the Assurance and such requests are 

considered by the Committee on merits and decisions taken to drop an Assurance or 

otherwise. 

2. The Committee on Government Assurances (2019-2020) considered Thirty 

Memoranda (Appendix-I) containing requests received from various 

Ministries/Departments for dropping of 46 pending Assurances at their sitting held on 

21 July, 2020. 

3. After having considered the grounds cited by the Ministries/Departments, the 

Committee are convinced and decide to drop the following 44 Assurances :-

S: No-. -r SQ/USQ No. Ministry Subject 
& Date 

.. ----· --
1. USQ No. 4~.60 Culture Recommendations of Fifth 

dated 26.04.2000 Pay Commission 
(Appendix - II) 

E:.ec' -----·-----·--- ·-------·--.. -- .... -



S. No. SQ/USQ No. Min'stry Subject 
& Date 

---·~--2. (i) USQ No. 1090 Tribal Affairs (i) Comprehensive Policy 
dated 07.12.2004 for Tribal Welfare 

(ii) USQ No. 1053 (f1) Naf,onal Policy for the 
dated 29,11.2005 Welfare of Tribals 

(iii) USQ No. 996 (iii) New Policy for STs 
dated 28.11.2006 

(iv) USQ No. 2240 (iv) Maintaining Data on I Tribals I 
dated 06.08.2010 

j 
' (v) USQ No. 2622 (v) National Tribal Po1·,cy 

dated 09.12.2011 

(vi) USQ No. 3256 (vi) National Tribal Policy 
dated 30.08.2013 

(vii) USQ No. 4684 (vii) National Tribal Policy 
dated 21.02.2014 

. (vii"I) USQ No. 1297 (viii) Tribal Policy 
dated 18.07.2014 

(ix) SQ No. 264 
(ix) Socio-Economic 
Development of STs 

dated 16.03.2015 
... :· :~ (Supplementary by Shri 

Nishikant Dubey, M.P.) 

" (x) USQ No. 223 (x) XAXA Committee 
dated 18.07.2016 (Appendix - III) --- .~. ------------ -- ----- ---·" ------3. USQ No. 2745 Health and Family National Tobacco Control 
dated 19.03,2008 Welfare Programme 

(Department of Health (Appendix - IV) 
and Familv Welfare) 

4. USQ No, 3692 Home Affairs Tamil as Official 
dated 17.08.2010 Language 

- (A~~endix - V) ~---
, . .,:., 
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S. No. SQ/USQ No. 

& Date 
---· 
5. (i) SQ No. 68 

dated 14.08.2012 

(ii) USQ No. 2653 
dated 28.08.2012 

6. (I) USQ No. 857 
dated 14.08.2012 

(ii) USQ No. 1340 
dated 05.03.2013 

I 
(iii) USQ No. 1869 
dated 22.07.2014 

(iv) USQ No. 5748 
dated 28.04.2015 

---- -- --·--
7. SQ No. 294 

dated 11.02.2014 ------· ---------
8. SQ No. 496 

dated 28.04.2015 
----
9. USQ No. 6269 

dated 05.05.2015 
---.. - . --· -
10. I (i) USQ No. 1383 

'dated 03.05.2016 

(ii) USQ No. 1386 
dated 03.05.2016 ----- ----

11. USQ No. 1600 
dated 03.05.2016 

-----·-----
12. USQ No. 1485 

dated 26.07.2016 
----
13 . USQ No. 2728 

dated 02.08.2016 
14. USQ No. 1309 

dated 23.11.2016 
______ L_ --- -------·· 

-
Ministry Subject ! 

I 

I 

Home Affairs (i) Anti-Naxal Operations 

(ii) Inquiry into Firing 
Incident 
(Annendix - VI) 

Home Affairs (i) Report of Interlocutors 
on J&K 

(ii) Report of Interlocutors 

(iii) Report of 
Interlocutors on J&K 
(iv) Status of Report of 
Interlocutors 
(Appendix - VII) 

Home Affairs Phone Tapping 
. (Appendix - VIII) 

Home Affairs Package for Nomadic 
People 
( Appendix - IX) 

Home Affairs Investigation in Terrorism 
Cases 
(Aopendix - X) 

Horne Affairs (i) Misuse of Section 498A 
of!PC 

(ii) Treason Cases 
_(_Appendix - XI) -- --

Home Affairs Compensation without 
Surrender of Land 
(Appendix - XII) 

Home Affairs Fencing on Inda-
Bangladesh Border 
(Aonendix - xnn 

Home Affairs First Time Offenders 
(Apoendix - XIV) 

Home Affairs Indian Penal Code 
(Appendix - XV) 

---~'-
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IS. No. 

15. 

16. 

17. 

-
18. 

19. 

-
. 20. 

21. 

22. 

23. 

24. 

25. 

26. 

~-

-- -- --------- -----------
SQ/USQ No. Ministry 
& Date 

USQ No. 6204 Home Affairs 
dated 11.04.2017 

.. _ 
USQ No. 1674 Home Affairs 
dated 06.03.2018 

USQ No. 3408 Home Affairs 
dated 07.08.2018 --·-----
USQ No. 336 Home Affairs 
dated 05.02.2019 

(i) SQ No. 197 Finance 
dated 06.08.2010 (Department of 
(ii) USQ No. 2759 Economic Affairs) 
dated 07.02.2014 

··------·---- --
USQ No. 5490 Communications 
dated 13.12.2010 (Department of 

Telecommunications) 
USQ No. 3329 Department of Space 
dated 16.03.2011 

USQ No. 473 External Affairs 
· dated 03.08.2011 

------ ----
USQ No. 3852 Railways 
dated 25.08.2011 

----
(i) USQ No. 4916 Health and Family 
dated 02.09.2011 Welfare 

' (Deoartment of Health 
(ii) USQ No. 1927 and Family Welfare) 
dated 02.12.2011 

-- --
USQ No. 5843 Corporate Affairs 
dated 08.09.2011 

-
SQ No. 20 Consumer Affairs, Food 
dated 13.03.2012 and Public Distribution 

(Deoartment of 
----- ---- C:onsumer Affai~ __ 

4-

Subject 

---
Inhuman Treatment in 

ody Police Cust 
(App_endix -XVI) __ _ 
Racial Disc rimination 
Cases 
(Ap~endix - XVII) ____ _ 
Corrupt IP S Officers 

_(Appendix - XVIII) ____ _ 
Identity Ca rds for People I 

Districts in Border 
(Appendix - XIX) ! ----·--------·---1 
(i) Audit of Joint Ventures I 

(ii) Enhanc ing Scope of i 

::XX) 
Audit 
(Appendix 
Share of T elecom 
Company 
(Appendix - XXI) ______ _ 
Commerci al Space Launch 
Agreemen t 
(Appendix -XXII) ___ _ 
Establishm ent or PIO 
University 

..(Appendix - XXIII) ____ _ 
New Railw ay Line in 
Uttarakha nd 

_(A[l!Jendix_ - XXIV) __ 
on of Funds 

HM 
(i) Allocati 
under NR 

(ii) Allocati on of Funds 
HM under NR 

(A~~endix 
Investigati 

- XXV)-,----,---I 
on of Polyester 

Companie s by CCI 
(Aopendix 
Consumer 
Redressal 
(Appendix 

-------

- XXVI) ____ _ 
Disputes 

Agencies 
- XXVII) 



S. No. SQ/USQ No. Ministry Subject 
& Date 

27. USQ No. 4889 Oefence Tatra Trucks Deal 
dated 07.05.2012 (Department of (Appendix - XXVIII) 

Defence) 
28. USQ No. 2090 Civil Aviation Renaming of Trivandrum 

dated 24.08.2012 Airport 
(Appendix - XXIX) 

4. The details of the Assurances arising out of the replies and the reason(s) 

advanced by the Ministries/Departments for dropping of the above mentioned 44 

Assurances are given in Appendices -II to XXIX. 

5. The Minutes of the sitting of the Committee dated 21 July, 2020, whereunder the 

requests for dropping of the Assurances were considered, are given in Appendix-XXX. 

NEW DELHI; 
I) February, 2021 

22- Magha, 1942 (Saka) 

RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMITTEE ON GOVERNMENT ASSURANCES 
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Appendix-I 
COMMITTEE ON GOVERNMENT ASSURANCES (2019-2020) 

Statement showing summary of requests received from various Ministries/Departments 
regarding dropping of Assurances and Considered by the Committee on 21 July, 2020 

SI Memo Question/Discussion Ministry/Deptt. Department Brief Subject 
N No. References 
o. 
1 127 USQ No. 4960 Culture Recommendations of 

dated 26.04.2000 Fifth Pay Commission 

2 128 (i) USQ No. 1090 Tribal Affairs (i) Comprehensive 
dated 07.12.2004 Policy for Tribal 

Welfare 
(ii) USQ No. 1053 (ii) National Policy for 
dated 29.11.2005 the Welfare of Tribals 

(iii) USQ No. 996 (iii) New Policy for STs 
dated 28.11.2006 

(iv) USQ No. 2240 (iv) Maintaining Data 
dated 06.08.2010 on Tribals 

(v) USQ No. 2622 (v) National Tribal 
dated 09.12.2011 Policy 

(vi) USQ No. 3256 (vi) National Tribal 
dated 30.08.2013 Policy 

(vii) USQ No. 4684 (vii) National Tribal 
dated 21.02.2014 Policy 

(viii) USQ No. 1297 (viii) Tribal Policy 
dated 18.07.2014 

I (ix) SQ No. 264 
(ix) Socio-Economic 
Development of STs 

dated 16.03.2015 
(Supplementary by 
Shri Nishikant 
Dubey, M.P.) 
(x) USQ No. 223 (x) XAXA Committee 
dated 18.07.2016 

I 

r 



' '• 
SI Memo Question/Discussion Mlnlstry/Deptt. Department Brief Subject 
N No. References 
o. 
3 129 USQ No. 2745 Health and Department National Tobacco 

dated 19.03.2008 Family Welfare of Health and Control Programme 
Family 
Welfare 

4 130 USQ No. 3692 Home Affairs Tamil as Official 
dated 17.08.2010 Language 

5 131 (i) SQ No. 68 Home Affairs (i) Antl-Naxal 
dated 14.08.2012 Operations 

(ii) USQ No. 2653 (ii) Inquiry Into Firing 
dated 28.08.2012 Incident 

6 132 (I) USQ No. 857 Home Affairs (I) Report of 
dated 14.08.2012 Interlocutors on J&K 

(ii) USQ No. 1340 (ii) Report of 
dated 05.03.2013 Interlocutors 

(Iii) USQ No. 1869 (iii) Report of 
dated 22.07.2014 Interlocutors on J&K 

(iv) USQ No. 5748 (iv) Status of Report 
dated 28.04.2015 of Interlocutors 

7 133 SQ No. 294 Home Affairs Phone Tapping 
dated 11.02.2014 

·-8 134 SQ No. 496 Home Affairs Package for Nomadic 
dated 28.04.2015 People 

9 135 USQ No. 6269 Home Affairs Investigation In 
dated 05.05.2015 ' Terrorism Cases ' 

10 136 (I) USQ No. 1383 Home Affairs (i) Misuse of Section 
dated 03.05.2016 498A of IPC 

(ii) USQ No. 1386 (ii) Treason Cases 
dated 03.05.2016 

11 137 USQ No. 1600 Home Affairs Compensation without 
dated 03.05.2016 Surrender of Land 

12 138 USQ No. 1485 Home Affairs Fencing on Indo-
.... dated 26.07.2016 Bangladesh Border 

13 139 USQ No. 2728 Home Affairs First Time Offenders 
dated 02.08.2016 

1 

.• ~ 
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SI 
N 
o . 
14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

26 

27 

Memo 
No. 

140 

141 

142 

143 

144 

145 

146 

147 

' 

148 

149 

150 

151 

152 

153 

Question/Discussion Ministry/Deptt. Department Brief Subject 
References 

USQ No. 1309 Home Affairs Indian Penal Code 
dated 23.11.2016 

USQ No. 6204 Home Affairs Inhuman Treatment in 
dated 11.04.2017 Police Custody 

USQ No. 1674 Home Affairs Racial Discrimination 
dated 06.03.2018 Cases . 

USQ No. 3408 Home Affairs Corrupt !PS Officers 
dated 07.08.2018 
USQ No. 4490 Home Affairs Comments of Law 
dated 08.01.2019 Commission Report 

USQ No. 336 Home Affairs Identity Cards for 
dated 05.02.2019 People in Border 

Districts 
(i) SQ No. 197 Finance Department (i) Audit of Joint 
dated 06.08.2010 of Economic Ventures 

Affairs 
(ii) USQ No. 2759 (ii) Enhancing Scope 
dated 07.02.2014 of Audit 
USQ No. 5490 Communications Department Share of Telecom 
dated 13.12.2010 of Company 

Telecommun-
ications 

USQ No. 3329 Department of Department Commercial Space 
dated 16.03.2011 Space of Space Launch Agreement 

USQ No. 473 External Affairs Establishment of PIO 
dated 03.08.2011 University 

USQ No. 3852 Railways New Railway Line in 
dated 25.08.2011 Uttarakhand 

(i) USQ No. 4916 Health and Department (i) Allocation of Funds 
dated 02.09.2011 Famiiy Welfare of Health and under NRHM 

Family 
(ii) USQ No. 1927 Welfare (ii) Allocation of Funds 
dated 02.12.2011 under NRHM 
USQ No. 5843 Corporate Investigation of 
dated 08.09.2011 Affairs Polyester Companies 

bv CCI 
SQ No. 298 Coal Hospitals and 
dated 14.12.2011 Dispensaries in CIL 

B 
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SI Memo 
N No. 
o . 
28 154 

29 155 

30 156 

Question/Discussion Ministry/Deptt. Department Brief Subject 
References 

' 
SQ No. 20 Consumer Department Consumer Disputes 
dated 13.03.2012 Affairs, Food of Consumer Redressal Agencies 

and Public Affairs 
Distribution 

USQ No. 4889 Defence Department Tatra Trucks Deal 
dated 07.05.2012 of Defence 
USQ No. 2090 Civi l Aviation Renaming of 
dated 24.08.2012 Trivandrum Airport 

9 
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LOK SABHA SECRETARIAT 

COMMITTEE ON GOVERNMENT ASSURANCES 
MEMORANDUM No. __Q_ 1 

Request for dropping of Assurance given rh reply_ to Ul1starred Question No, 
4960 · dated 26.04.2000 regarding "Recommendations of Fifth Pay 
Commission". 

**** 
On 26 April, 2000, Shri Trilochan Kanungo, M.P., addressed an Unstarred Question No. 

4960 to the Minister of Personnel, Public Grievances and Pensions. The contents of the 
question along with the reply of the then Minister of State in the Ministry of Personnel, Pub!ic 
Grievances and Pensions are as given in Annexure. 

2, The reply to the qUestion was treated as an Assurance and requ'ired to be 
Implemented by the Ministry of Personnel,. Public Grievances and Pensions within three 
months of the date of the reply and meanwhile the Assurance was transferred to the Ministry 
of Culture but the Assurance is yet to be implemented. 

3. In this regard, the Ministry of Culture vide O.M. No. 12-28/2003·Llb dated 27 January, 
2010 & 12 February, 2010 had requested to drop the Assurance on the following grouhds:-

"That the Assurance given in br'1ef ·1s that the Ministry of Culture being the nodal 
Department is processing various recommendations of the V CPC. in regard to the 
Library staff. A Task Force which has been constituted for the purpose will have to 
examine the various categorization criteria, staffing pattern and other related matters 
regarding Government !"ibraries. The_ financial implications involved would also be 
worked out. It may be seen from above that the task to be performed for fulfilllng the 
above Assurance which relates to development and welfare of the librarians ·fn the 
Government Sector wiU take a cons!derable t!me and·a time frame cannot be pLJt on it. 
This fact has been Indicated in reply to part (c) and (d) of the Question. The demands 
of the Central Government Librarians" Association as indicated In part (e) of the 
Question also relate to the staffing pattern and pay scales of Library staff on the 
recommendation of the V CPC, and are already under examination by the Task Force, 
as stated above." 

4. The above request for dropping the Assurance was considered by the Committee at 
their Sitting held on 07.04.2010 and it was decided not to drop the Assurance. The 
Committee accordingly presented their Seventh Report (15th Lok Sabha) on 5.5.2010 and 
urged the Ministry that the recommendations of the Fifth CPC on Library staff' needs to be 
considered. · 

5. However, the Ministry of Culture .vide their O.M. ·F.No. 12·28/2003-Lib dated 
29.11.2019 have stated a.sunder:· 

· "A. A Task Fore~ was constituted on 16.10.2009 by the Ministry of Culture to 
examine various recommendations of 5th CPC on Libraries and to suggest a revised 
categorization formula for the libraries and submit its recommendations. The Task 
Force submitted its report in July, 2010. The report of the Task Force, which also 
contained the revised categorization formula for Government l'lbraries, was sent to the 

ro 
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Ministry of Finance (MoF), Department of Expenditure (DoE) on 14.06.2011 f('f 
examination and approval as the matter had financial implications. The MoF affer 
examination, inter-alia, conveyed to Moc that the recommendation of the Task Force 
may lead to the upgradation of the libraries and consequently the pay scale of the 
library-in-charge would also be required to be upgraded causing financial implicatiotis. 
Subsequently the MoF observed that para 11 of the report of the T?tsk Force 
recommended to identify 10-12 Libraries and that the revised categorization formula 
may be applied to test the utility of the formula in certain libraries. 

B. The Task Force, in the 2nd meeting _held on 16.04.2015 short-listed 16 libraries 
for the purpose of testing the 'categorization formula'. The Task Force members 
collected data and submitted the reports to Moc. In a meeting held on 27.10.2017 the 
Task Force· concluded that after testing the utility of draft revised formula for 
categorization of libraries prepared by the Task Force on the basis of the 
recommendations of 5th CPC, 'No upgradation of categorization· of library is 
happening on the basis of the formula and in fact the category of libraries 
·are getting downgraded'. On 23.11.2017, the report of Task Force teams and 
recommendations were sent to the MoF to take a final decision on the 
'recommendations of the Task Force on implementation plan of 5th CPC 
recommendation on Government Libraries'. The MoF after examination noted 
that the 7th CPC vide para 7.7.35 examined the matter and made certain 
recommendations (reproduced at para C below). MoF further advised MoC. 
to initiate steps in accordance with the latest recommendations of the 7th 
CPC. 

C. It is mentioned here that ih CPC ·in its ·recommendations pertaining to .'Library 
Staff' at para 7.7.351 !nter-alia, noted that 'it has studied the educational 
qualifications required and the job profile of different level (for the library 
staff) and that the commission is of the view that the posts are 
appropriately placed and no upgrade is justified'. Thus the 7th CPC had 
examined the issues flowing th:-ough 5th CPC and concluded that 'the posts (for the 
library staff) are appropriately placed and no upgrade is justified'. It is also stated 
that this Parliament Assurance on USQ No. 4960 on above subject matter was taken 
up for oral evidence on 11.11.2019 before the Lok Sabha Secretariat Committee on 
' Government Assurances and on the submission regarding present status. of the 
matter, it l/l{as agreed that the request for dropping of Assurance may be forwarded to 
the Co!Tlmittee." 

6. In view of the above, the Ministry, with the approval of the Minister of Culture have 
requested the Committee to drop the Assurance . 

The Committee may re-consider_. 

NEW DELHI: 

DATrn: '\I•, /z•ib 
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GOVERNMENT 0~ !NOIA 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES ANO PENSIONS 

(DEPARTMENT OF PERSONNEL&· TRAINING) 

LOK SABHA 

UNSTARRED QUESTION N0.4~60 

(TO BE ANSWER~D ON 26.04,2000) 

AECOMMENOATlONS OF FIFTH PAV COMMISSION 
4960. SHIU iRILOCHAN KAt,JUNGO: 

Will the PRIME MINISTER be pleased to state: 

(a) · whether the F·lfth Central Pay Commission have made some 
recommendations for 1 ibrary staff wor~dng in Government of India; 

(b) if so, tha details thereof; 

(c) .the raasons for not implsmenting the said recommendations 
ti11 date; 

(d) t.he tim~ frame worked out for early implementation of the 
rewommsndations of Fifth Central Pay commission; 

(e) whethet" the Government have raoa1ved anY. demands from the 
Csntral Government Librarians Asaooiatian; and · 

(f) if so. the action teken ~hereon? 

ANSWER 

MINISTER OF STATE OF DEPARTMENT OF PERSONNEL AND TRAINING AND 
OEPAIHMENT OF Pl:NSIOM AND PENSIONERS' WELFARE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS (SMT, VASUNDHARA RAJE) , 

(a) : Yes, Sir. 

(b)! The recommendations of the Fifth Central 
regarding ~1brary Staff working in Government 
contained 1n chapter 66 (para 65.166 to 66.180) 
Fifth central Pay Commission's reprirt. 

Pay Commission 
of India are 

Vol. II of the 

(c) & (d): Recommendations of Fi-fth CenY,ra1 . Pay. comrg_ission ar~ 
uncler consiaer1f~iono·f the-bepartfoent_ o~ltu_re~tltd~S-1~he·-

~~''l91a1=--~ricVTQ[.·Jir.'§2~~s.j n9~~~!t2.u~ re2-omf!1~nq0tJ~.!1S of th~ Fifth. 
?!ent.ra 1 Pay " Comm·I ss ion in regarif · to thia Library staff i rt. 
consultation Wit,h - Wi nistrl" of" F'lnanoe"'-jir@"~ ·other- conc.erned 
·Mlnfil.r.:!~ .. ..:::· -;-·herefore,. ft may-··not be"~poes~lble-to fodicate t.ims. 
't'rarne for ta.king a final decision thereon . 
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LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM No. \o'2.£, 
Request for dropping of Assurances given In replies to:-
Unstarred Question No. 1090 dated 07 December, 2004 regarding 
"Comprehensive Policy for Tribal Welfare." (Annexure-1). 

(ii) Unstarred Question No. 1053 dated 29 November, 2005 regarding p 
~ "National Polley for the Welfare of Tribals." (Annexure-II). 

.. 
,, 

r 
I ,. 
~ 
f 

t 
. t: ,-

~-.. 

. -
'· .. 
' 

_L_ 

(Ill) Unstarred Question No. 996 dated 28 November, 2006 regarding "New 
Policy for STs." (Annexure-111). 

(Iv) Unstarred Question No. 2240 dated 06 August, 2010 regarding 
"Maintaining Data on Tribals" (Annexure-IV). 

(v) Unstarred Question No. 2622 dated 09 December, 2011 regarding 
"National Trlbal Policy" (Annexure-V). 

(vi) Unstarred Question No. 3256 dated 30 August, 2013 regarding "National 
Tribal Polley" (Annexure-VI). 

(vii) Unstarred Question No. 4684 dated 21 February, 2014 regarding 
11National Tribal Polley" (Annexure-VII). 

(viii) Unstarred Question No. 1297 dated 18 July, 2014 regarding "Tribal 
Policy" (Annexure-VIII). 

(ix) Starred Question No. 264 dated 16 March, 2015 regarding "Socio-
Economic Development of STs (Supplementary by Shri Nishikant Dubey, 
M.P.) (Annexure-IX)" 

(x) Unstarred Question No. 223 dated 18· July, 2016 regarding "XAXA 
Committee" (Annexure-X). 

The above mentioned Questions were asked by variqus MPs to the Minister of Tribal 
Affairs. The contents of the Questions along with the replles of the Ministers are as given in 
Annexures (I-X). ,, 
2. The replies to the Questions were treated as Assurances by the Committee and 
required to be Implemented by the Ministry within three months of the date of the reply but 
the· Assurances are yet to be Implemented . 
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3. The Ministry of Tribal Affairs vide O.M. No. 16012/09/2004-TD(R)/NGO, 

16012/06/2005-R&P/NGO and 16012/07/2005-R&P/NGO dated 27 January, 2011 had 
requested .to drop the Assurances mentioned at SI.Nos (i) to (Iv) above on the following 

grounds:-:-

''The Ministry of Tribal Affairs has already prepared a final draft National Tribal Policy 
2007 after extensive consultations. It was placed before the Cabinet for approval. 
However, the Cabinet decided to discuss the Polley by a Group of Ministers (GoM) 
before taking decision. Accordingly, the draft policy was considered by GoM, after 
deliberations, the GoM made its recommendations. The recommendations of GoM 
were accordingly Incorporated in the Cabinet Note and the same was submitted on 

14.07.2008 and resubmitted on 07,11.2008 to Cabinet Secretariat for placing It before 
Cabinet for approval. The Cabinet Secretariat returned the Cabinet Note for obtaining 
comments of Ministry of Finance for creation of posts for Implementation Cell. 
Thereafter, the Cabinet Note was resubmitted alongwith the comments of the Ministry 
of Finance, when the Ministry was asked to consult the Prime Minister's Office (PMO). 
The PMO asked· the Ministry to place it before the National Council for Tribal Welfare 

In the first instance. The matter has been placed before the Standing Committee for 
Tribal Welfare at its meeting held on 12.01.2011. The draft Policy will be placed 
' before the National Council for Tribal Welfare after the recommendations of the 
Standing Committee are received. Since the finalization of Policy is in advanced stage, 
it is, once again requested not to consider the reply in the aforesaid question as an 

Assurance and the same may be dropped by the Committee on Government 

Assurances. 11 

4. The above request for dropping the .Assurances at S.Nos. (i), (ii) and (iv) i.e. USQ No. 
1090 dated 07 December, 2004; USQ No. 1053 dated 29 November, 2005 and USQ No. 2240 
dated 06 August, 2010 were considered by the Committee at their sitting held on 21 July, 
2011 and It was decided not to drop the Assurances. The Committee, accordingly, presented 
their Seventeenth Report (15th Lok Sabha) on 30 August, 2011 and observed that the 
National Tribal Policy is hanging fire since the year 2004, when the first Assurance on the 

' 1'1 
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subject was given. It is an important issue concerning welfare of Tribals. The Committee, 

~ ~ therefore, desired that the finalization of the Polley by expedited and the Assurance be 
(9 implemented at· the earliest. The request f~r dropping of Assurance at S.No. (iii) I.e. USQ No. 
996 dated 28 November, 2006 was considered by the Committee at their sittings held on 07 

Aprll, 2010 and 12 January, 2011 and the Committee decided not to drop this Assurance. 

The Committee, accordingly, presented their 7th and 13th Reports (15th Lok Sabha) to the 

Lok Sabha on 5 May, 2010 and 22 March 2011 respectively lnter-alla recommending that the 

flnallzatlon of the draft National Polley on Tribal be expedited as It Is an important policy for 

welfare of Tribals but hanging fire since the year 2004 and the Assurance be implemented at 

the earliest. 

5. However, the Ministry of Tribal Affairs vide O.M. No.16012/07/2005-R&P/NGO dated 
· 03rd January, 2012, had once again requested to drop the aforesaid four Assurances on the 

following grounds:-:-

"The Ministry of Tribal Affairs has already prepared a final draft National Tribal Policy 

after extensive consultations. It was placed before the Cabinet for approval. However, 

the Cabinet decided to discuss the Policy by a Group of Ministers (GoM) before taking 

decision. Accordingly, the draft policy was c.onsidered by GoM, after deliberations, the 

GoM made its recommendations. The recom111endatlons of GoM were accordingly 

incorporated in the Cabinet Note and the same was submitted on 14.07.2008 and 

resubmitted on 07.11.2008 to Cabinet Secretariat for placing it before Cabinet for 

approval. The Cabinet Secretariat returned the Cabinet Note for obtaining comments 

of Ministry of Finance for creation of posts for Implementation Cell. Thereafter, the 

Cabinet Note was resubmitted alongwith the comments of the Ministry of Finance, 

when the Ministry was asked to consult the Prime Minister's Office (PMO). The PMO 

asked the Ministry to place It before the National Council for Tribal Welfare in the first 

Instance. The matter was placed before the Standing Committee for Tribal Welfare at 

its meeting held on 12.01.2011 and the draft pollcy wlll be placed before the National 

Council for Tribal Welfare. Since the finalization of Polley is in advanced stage, it is, 

once again requested not to consider the reply in the aforesaid question as a., 

Assurance and the same may be dropped by the Committee on Government 

Assurances." 
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6. The above request for dropping the Assurances was again considered by .the 

Committee at their sitting held on 20 July, 2012 and it was decided not to drop the 

Assurances .. The Committee accordingly presented their Twenty Fourth Report (15th Lok 

Sabha) on 04 September, 2012 and observed that the request for dropping of these 

Assurances had been considered twice by them and they had recommended that the 

finalization of the draft National Policy on Tribal Affairs be expedited as tt is hanging fire 
since the year 2004. The Committee also noted that the matter was placed before the 

Standing Committee for Tribal Welfare at its meeting held on 12 January, 2011 and the draft 

policy was still to be placed before the National Council for Tribal Welfare. The Committee, 

therefore, desired that the draft policy be finalized and all the Assurances on the subject be 

implemented at the earliest. 

7. However, the Ministry of Tribal Affairs vide OM Nos. (i) 16012/9/2004-

TD(R)/NGO/CLM-II/PA dated 23 October, 2018, (ii) OM No 16012/7 /2005-

R&P/NGO/PC&V/P&A dated 23 October, 2018, (iii) OM No. 22042/9/2007-NGO/PC&V/CLM-

JI/PA dated 23 October, 2018, (iv). OM No. 22042/11/2010-NGO/CLM-II/PA dated 23 

October, 2018, (v) OM No. 22042/22/2011-NGO/PCV/CLM-Il/PA dated 23 October, 2018, 

(vi) No. 16012/18/2013-PC&V/PA dated 23 October, 2018; (vii) No. 16012/31/2017-CLM-

II/P&A dated 23 October, 2018; (viii) No. 16012/02/2014-C&LM-ll/P&A dated 02 January, 
' ' 

2019 (ix) No. 16012/03/2017-P&A dated 23 October, 2018 and (x) No. 16012/01/2016-PA 

dated 23 October, 2018 have stated as' under:-

"The Ministry of Tribal Affairs had prepared a draft National Tribal Policy (NTP) in the 

year 2006. Consultation were held with all stakeholders on the draft NTP. Since then, 

certain.legislative and policy changes have taken place such as Forest Right Act, 2006 

(came Into effect from 2008), LARR, 2013, R&R policy, 2017, the Mine & Minerals 

(Development and Regulation) Amendment Act, 2015 and the Coal Mines (Special . 

Provision) Act, 2015. The Draft National Policy, 2006 became out of context in view of 

the above said legislations and policy changes and these legislations and policy 

change necessitate further revision of the draft policy. Meanwhile, a High Level 

Committee (HCL) under the chairmanship of Prof. Vlrginius Xaxa was also constituted 
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by PMO on 14.08.2013 to prepare a status paper on socio-economic status of 

Scheduled Tribes and suggest a w,1y forward. As the recommendations contained in 

the report of HLC would have far · reaching Implications on policy formulation, thE' 

National Tribal Policy, it was viewed, can only be finalized thereafter and it was also 

felt that a new comprehensive, concise and focused National Tribal Polley be broughi: 

out. The HLC has submitted Its report on 29.05.2014 which contains lOfl. · 

recommendations cutting across various Issues being dealt with by different Central 

Ministries/Department as well as State Goverhment viz (i) legal and administrative 

framework (ii) Livelihoods and Employment Status, (iii) Education, (iv) Health, (v) 

Land Alienation, Displacement and Enforced Migration (vi) Legal and Constltutlon;;:1 

Issue and (vii) Delivery of Public Goods and Services. Recommendations were 

forwarded to Ministries/Departments and Tribal Welfare Department of States to 

. furnish their views. No decision on the recommendations have been made as views 

from some of the Ministries and Tribal Welfare Departments have not been received 

tlll date. Thus, the recommendations of the HLC are under consideration of the 

Government and no time frame has been proposed for its implementation. Attention is 

drawn here to the fact that in the reply given by this Ministry in response to Rajya 

Sabha Unstarred Question No. 1181 for 27.07.2016, it was, inter-alia, stated that the 

recommendations of the Committee are under consideration of the Government and 

the same was treated as Assurance by the Committee on Government Assurances but 

subsequently vlde Rajya Sabha Secretariat's O.M. dated 21.10.2016 sent to this 

Ministry, it was clearly communicated that it has been decided not to treat the reply 

· as an Assurance. Further attention is drawn to the fact that parts (b) & (c) of RSUSQ. 

No. 787 for 02.03.2016 refer to recommendat ions of Professor Virginius Committee 

and answer to these parts were 'the recommendat ions of the Committee is under 

consideration of the Government'. Exactly these two parts· were treated as an 

Assurance communicated to Ministry of Tribal Affairs by Ministry of Parliamentary 

Affairs vide their OM dated 14.03.2016. On Ministry of Tribal Affairs' request vide OM 

dated 26.02.2018 to Rajya Sabha Secretariat to the effect that the above · reply to . . 
RSUSQ No. 787 for 02.03.2016 may riot be treated as an Assurance, Rajya Sabha 

Secretariat has, ln response, comriunicated vide their OM dated 16.03.2018 that on 

reconsideration, It has decided not to treat the reply as Assurance and accordingly, 

;-:, 
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the Assurance stands deleted. from the list of pending Assurances of the Rajya Sabha. 

On perusal of above, it has been observed that present status of parts of the replies 

treated as Assurances in respect of the Assurances are synonymous with the parts of 

the reply treated as Assurance in respect of RSUSQ No, 1181 for 27.07.2015 and 

RSUSQ No. 787 for 02.03.2016. This is so because these are all relating to 

recommendations of Prof. Virginius Xaxa Committee i.e. High Level Committee whic!1 

are under consideration of the Government. Replies to RSUSQ No. 1181 and RSUSQ 

No. 787 have not been treated as Assurance whereas the replies to the above 

mentioned Lok Sabha SQ/USQs have been treated as Assurances." 

8. In view of the above, the Ministry with the approval of the then Minister of State for 

Tribal Affairs, have requested the Committee to drop the above mentioned ten Assurances. 

The Committee may re"consider. 

NEW DELHI 

DATED: 0 I I~,/ 2,0 2,, 
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LOK SABHA 

UNSTARRED QUESTION NO. 1090 
TO BE ANSWERED ON 07.12.2004 

Comprehensive Policy for Tribal Welfare 

1090. SHIU IQBAL AHMED SARADGI: 

Will the Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Centre has decided to come out with a comprehensive policy for 
trib1.1l welfare; 

(b) if so, whether the proposed policy comprising welfare programmes for 698 
Scheduled Tribes spread all over the country; 

( c ) if so, the lime by which this policy is likel_y to be announced; and 
I 

(d) the total amount e·armarked for implementlng this policy? 

ANSWER 

MINISTER OF TRIBAL AFFAIRS 
( SHRl P.R. KYNDIAII) 

(a) & (b) Yes, Sir. 

(c) 

(d) ,. 

The national Policy for tribals ls still in the process of finnlization. No time / 
tfnme can be inoi'c1{tedall]'iissta:ge~ 

The policy would provide broad fi·amcwork for issues concerning Tribal 
Affairs. It is not directly linked to quantification of funds. 
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Nationai Policy for the Welfare of Tribals . 

1053. SHRI SANAT KUMAR MANDAL: 

Will \he Minister of TRIBAL AFFAIRS be pleased to state: 

(al wi;iether National Policy en trlbals exist in the country; 

{b) if so, the details thereof: 

(c) whether the suggestions and views of NGOs and other working organizations in 

the field of tribal welfare 1ave been taken into while formulating the policy; 

(d) if so, the details thereof: and 

(e) the steps being taken for the welfare of tribals through the policy? 

ANSWER 

MINISTER OF TRIBAL AFFAIRS ( SHRI P.R. KYNOIAH) 

(a) & (b) While no formal National Policy for Triba5 exists, there are several provisions 

in the constitution for their protection and development. There are also five guiding 

principles, popularly llnown as Nehruvian Panchsheel, which are followed for the 

development of the tribals, These five principles are:-

1. Trlbals should be allowed to develop according to their own genius. 

2. Tribals' rights in land and forest should be respected. 

3. Tribal teams should be trained to undertake administration and 

development l/lfilhout too many outsiders being inducted. 

4. Tribal development should be undertaken without disturbing tribal social 

and cultural inslitutions. 

5. The indel( of tribal development should be the quality of their life and not 

the money spent, · · 

(c), (d) and (e): The Minis\ of Tribal Affairs is further formulating a comprehensive \ 

National Tribal Po 1c ncoi:e9rath1g the sugges o~n.s an views of all experts NGOs and 

o er sta e o ders co ed with tri al welfare.~ The policy is still at draft stage and yet 

e r,allz:o a& 1,er the established proce ure . 

..... 
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GOVERNMENT OF INDIA 

MINISTRY OF TRIBAL AFFAIRS 

LOK SABHA 

I UNSTARRED QUESTION NO: 996 
ANSWERED ON: 28.11.2006 

ANANDRAO VITHOBA ADSUL 

Will the Minister of 
TRIBAL AFFAIRS 

NEW POLICY FOR STS 

be pleased to state:~ 

(a) Whether the Government has requested to States to prepare exclusive annual plan to spend the 
outlay earmarked for Scheduled Tribes population as reported in the Hindu dated October ·13, 2006; 

(bj ifso, the response of the States thereto; 

(c) whether the Union Government has prepared new tribal policy; 

(d) if so, the steps taken by the Government to implement the new tribal policy; and 

(e) the extent to which new tribal policy would bring the scheduled tribes on a par with the rest of the; 
population in terms of Human Development Index, socio~economic development and basic 
infrastructure facilities in their areas? 

ANSWER 
THE MINISTER OF THE STATE IN THE MINISTRY OF TR!BAL AFFAIRS (SHRI P.R 
KYNDIAH) 

(a) & (b): The Ministry of Tribal Affairs has written to the State Governments to ens1.1re eannarking 
of funds under TSP in proportion to the Scheduled Tribe pop1.\lation in the State and to prepare.the 
Annual Plan for 2006-07 accordingly. The guidelines of the Planning Commission in this regard were 
also brought to the notice of the States. 

( c) The Ministry of Tribal Affairs has prepared a draft National Tribal Policy, which is being finalized/ 
taking mto consideration the comments received from various stakeholders. 

(d) Implementation of the National Tribal Policy can be taken up only once it is finalized . 

(e) The draft policy envisages measures for regulatory protection, socio-economic and political 
empowerment, women empowermenti development of infrastructure, increased livelihood 
opportunities, improved governance and administration, preservation of cultural and traditional rights 
and traditional knowledge, conservation and protection of intellectual property rights regime and 
access to privileges, in order to bring STs at par with the rest of the population in terms of their 
Human Development Index, socio-economic conditions and basic infrastrncture facilities in tribal 

1 areas, ---------·-------~------------
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GOVEK~MENT OF INDIA 
MINISTRY OF TRlBAL AFFAIRS 

LOKSABHA 

---'-'A~\52(,'· 
! 

UN STARRED QUESTION NO: 2240 
ANSWERED ON: 06.08.2010 

MAINTAINING DATA ON TRlBALS 
UMA SHANAKER SINGH 

NISHIKANT DUBEY 

Will the Minister of 
TRIBAL AFFAIRS 

(a) the salient features of Draft National Trib!:11 Policy; 

(b) the present stall.is of implementation of the policy; 

be pleased to state:-

(c) the details of expenditure incun-ed agains: the budgetary allocation for the welfare of tribals during 
thf: last three years, State-wise and year-wise; and 

(d) the manner in which the cmcial issues concerning tribals are likely to be addressed? 

ANSWER 

MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (DR. TUSHAR A. 
CHA UDl·IARY) 

(a) The Ministry of Tribal Affairs has, fonmJated a draft "National Tribal Policy" covering all 
important issues that concern tribals. The Policy derives strength from the principles enshrined in the 
Constitution and the provisions of the Panchayats (Extension to the Scheduled Areas} Act, 1996. 
Simultaneously, the Policy also identifies the strengths of tribal traditions and culture. The main 
issues covered in the Policy relate to: Alientation of Tribal Land; Tribal-Forest Interface; 
Displacement, Resettlement & Rehabilitation; Enhancement of Human Development Index; Creation 
of Critical infrastructure; Violent :'vianifestations; Conservation & Development of Particularly 
Vulnerable Tribal Groups (PTGs); Adoption of Tribal Sub-Plan (TSP) Strateg)'; Empowerment; 
Gender Equity; Enlisting Support of Non-Governmental Organisation; Tribal Culture & Traditional 
Knowledge; Adrilinistration of Tribal Areas; the Regulatory & Protective Regime etc. 

(b) The draft Policy is under consideration of the Government. At present, the question of 
imp~n does not anse. ---- ! 
(c) The State-wise and year-wise funds releEised during last three years is at Annexure. 

(d) '.fhe draft Policy aims at addressing the crucial issues concerning tribals by adopting a strategy 
which includes mainly:-

(i) Devolution of more powers to local bodies in Scheduled/Tribal Areas. 

(ii) Developing a quantifiable Tribal Develcpment Index. 
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l r:_1(iii) Preparation of a separate Tribal centric strategy in each of the social and development sectors . 
.f.';\ (iv) Strengthening ITDPs/ITDAs, MADAs and Clusters in tribal areas to make them the focal point of 
-~J development & regulatory functions. 

(v) Adopting Area Planning approach in the Scheduled /Tribal Areas. 

(vi) Encouraging affirmative action by industries to improve the Human Development Index. 

(vii) Supporting Voluntary action in service deficient for flung areas. 

(viii) Empowerment of the community in terms of the provisions of the PESA Act to ensure 
involvement and control of the community in planning and implementation of programmes. 

(ix) Ensuring that jobs are filled by local ST candidates by relaxation of qualification (if necessary) 
and building up their capacity after recruitment. 

'----------.. -··-·-··-·------------· ____ .. ---
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GOVERNMENT OF INDIA 
(MINISTRY OF TRIBAL AFFAIRS) 

LOK SABHA 
UNSTARRED QUESTION No. 2622 

TO BE ANSWERED ON 9-12-2011 

NATIONAL TRIBAL POLICY 

2622. SHRIMATI J. HELEN DAVIDSON: 

Will the Minister of TRIBAL AFFAIRS be pleased to state: 

(a) . whether the Union Government has finali5ecl the National Tribal Policy;· 
(b) if so, the salient feature thereat; and 

(,) if not, the time by which the said policy is likely to be finalised? 

ANSWER 

MINISTER OF STATE lN THE MINISTRY Of TRIBAL AFFAIRS 
(SHKI MAHADEO SINGH Kl-IANDELA) 

(a)& (b): No, Madam. The Ministry ofTribal Affairs has formulated a draft National Tribal 

) 

Policy in order to address t]1e critical issues concerning tribals. The approval of the draft / 

Policy is under p;ocess. 
--------------' 

(c) : No time frame for the finalization of the National Tribal Policy can be given at this 

stage . 

·'"-· 
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GOVERNMENT OF INDIA 
MINI~TRY OF TRIBAL AFFAIRS 

LOK SABHA 
UNSTARRED QUESTION NO: 3256 

ANSWERED ON: 30.08.2013 
NATIONAL TRIBAL POLICY 

HARISCHANDRA DEORAM CHAVAN 

Will the Minister of be pleased to state:-
TRIBAL AFFAIRS 

..... , ·-..... ' .. - . . - nrr:::: ........ . 

(a) whether the draft National Tribal Policy addressing the critical issues concerning tribals has since 
been finalised; . 

(b) if so, details and the salient features thereof; 

(c) if not, the present status of the policy and the time by which it is likely to be finalized; and 

(cl) the other measures taken/being taken by the Government to address the issues concerning tii bals 
along with Lhe steps undertaken for their upliftment and ach ievements made U1erein? 

ANSWER 

MINISTER OF STATE IN THE MINISTRY OF'TfilBAL AfFAIRS (SMT. RANEE NARAH) 

[
(a) No ~la~am. The draft National ~ribal Policy has not been finalized. / 

(b) In view of (a) above, does not arise. 

(c) It is difficult to fix a time frame for Policy formulation in view of the complexities involved. 

(d) The Ministry of Tribal Affairs implements various Central Sector Schemes, CentraOy Sponsored 
Scheme and Special Area Programmes for the development and the welfare of the Scheduled Tribes 
in the country. A list of such Schemes/ Programmes is Annexed. 

In regard to sectoral programmes and schemes for development of these communiti es, policy, 
planning, monitoring, evaluation etc. as·also their coordination, is the responsibility of the concerned 
central Ministries/Departments, State Government and UT Administrations. Each Central Ministry/ ; 
Department is nodal Ministry or Department concerning its se_c_co_r. _______________ J 
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GOVERNMENT OF INDIA 
{MINISTRY OF TRIBAL AF-FAIRS) 

LOKSABHA 
llNSTARRED QUEST10N NO. 4684 
TO BE ANSWERED ON 21.02.2014 

NATIONAL TRIBAL POLICY 

4684. SHRI PREM DAS RAJ: 

Will the Minister ofTribal Affairs be pleased to state: 

(a) whethet· the dl'aft National Tribal Policy addressing the critical issues concerning 
tribals has since been finalized; 

(b) if so, the details and the salient features thereof; 

(c) if not, the pl'esent status of the policy; 

(d) whether the Committee constituted to frame the National Tribal Policy has held 
discussions with vnl'tous State Goverrunents, particularly North_Eastem States; 
and 

(e) ifso, the details thereof? 

ANS\VER 

MINISTER OF STATE IN THE :MINISTRY OF TRIBAL AFFAIRS 
(SMT. RANEE NARAH) 

/ (a): No, Madam. The Draft National Tribal Policy has not been fmalized. / 

(b):· In view of(a) above, does not arise. 

/ .. 

(c) to (e): A High-Level Conunittee has been constituted on 14.8.2013 to prepare ; 

a position paper on sodo-economlc status ofSTu and suggest a way forwagL As this 
' . 
would have implications for policy formulation, the National Tribal Policy can only 
be finalized thereafter. 
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GOVERNMENT Q1l INDIA 
(M1NISTRY OF TRIBAL AFFAIRS) 

LOK SABHA 
UNSTARRED QUESTION N0.1297 
TO BE ANSWERED ON 18.07.2014 

TRIBAL POLICY 

1297, SHR.IC.S.PUTTARAJU: 

Will the Minister ofTribnl Affairs be plensed to 51:nte: 

(a) whether the draft National Tribal Polley addressing the critical issues concerning tribals 
has since been finalized; 

(b) if so, the details and the salient feature5 thereof; 
(c) if not, the present status of the policy; and 
(d) the time by which it is likely to be finalized? 

ANSWER 

MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS 
(SHRI MANSUKHBHAf DHANJIBHAI VASA VA) 

(a): No, Madam. The Di-aft National Tribal Policy has not been finalized. 

(b): [n view of(a) above, does not arise. 
I 

(c): A High Leve! Committee ~ been constituted on 14.8.2013 lo prepare a position/ 
paper on socio-economic status of STs and suggest a way forward. As this would have 
Implications for policy fortr,ula§m, the National Ir.ibal Po!iC)' can only be finalized 
ihereafter. The Committee has recently submitted Its report. -

(d), The t!me frame cannot be indicated, in view of(c) above, 



·-·, . 

. . 

GOVERNMENT OF INOIA 
(MINISTRY OF TRIBAL AFFAIRS) 

LOK SABHA 
STARRED QUESTION NO. 264' 

TO BE ANSWERED ON 16.03.2015 

soc19-ECONOMIC DEVELOPMENT OF STs 

*264. SHR! NISH!KANT DUBEY: 
SHRI S. R. VIJAYAKLMAR; 

Will the Minister of TRIBAL AFFAIRS be pleased to state: 

·' 

l. .. 

{a) the names of tribes S;nd their population in different parts of the country, State 
and UT-wise; 

(b) whether any empiric<il studies have been conducted by anthropologists, social 

scieintists, NGOs, and otht<ir agencies to ascertain the tribes which have become 

extln.ct or are on the verge of extinction and if so, the details and the outcome 
thereof; 

(c) the details of schemes/ programmes implemented/ being implemented by the 

Government for the welfare, socio-economic development and emancipation of the 

Scheduled Tribes (STs)/ tribal areas including the Bangara community and various 

extremists affeCted tribal areas and achievements made thereunder; 

(d) whether the Government Is also implementing any scheme for l)taracy and 

educational development exclusively for STs and if so, the details thereof; and 

(e) the measures taker.ii proposed to be taken by the Governm\;!nt for effective 

implemeri-tation of the various schemes for socio-economic development of trlbals in 
the country? 

MINISTER OF TRIBALAFFA RS 
(SHRI JUAL ORAM) 

ANSWER 

(a) to (o): A Statement la laid bn the Table of the House. 

Statement referred to In reply to parts {a) to (&) of tha Lok Sabha Starred 
Question No. 264 for answer on 16,03.2016 by Shrl Niahlkant Dubey and ~hri S. 
R. ViJayakumar 

(a): State/ UT-wise population of Scheduled Tribes, whose population is 

enumerated by Census Co-nmissioner of India, is at Annexure I. 
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(b): Seventy five communities hai1e been Identified as Particularly Vulnerable Tribal 
- Groups (PVT-Gs) on the basis of stagnant or deollnlng population, among other 

criteria. The Ministry of Tribal Affairs Is Implementing a 100% Central Sector Scheme 
viz. "Development of Particularly Vulnerable Tribal Groups (PVTGs)" exclusl~ely for 
PVTGs. The scheme alms at the socio-economic development of PVTGs In a holistic 
manner by adopting habitat development approach a~d intervening in all spheres of 
their social and economic life, so.t11at the quality of life of PVTGs is improved and a 
visible impact ls made. 

(c) and (d): The Ministry of Tribal Affairs Is Implementing a number of schemes for 
the welfare and soclo-economlc'development of Scheduled Tribes. The detalls of 
schemes are given In Annexure II. Besides, many schemes of various Ministries 
have a Tribal Sub-Plan (TSP) component speclflcally for welfare of tribal people .. The 
Schemes of State Governments also have a Tribal Sub-Plan component. 

There are also a number of scl1emes being implemented especially for LWE-
affected districts. The details of these are given Jn Anne>cure 111. 

The continuous efforts of the Government have helped in improving well-
being of the tribal people. For example the literacy level of STs has improved from 
8.53% In 1961 to 58.96% In 2011 vis-a-vis 28.30% and 72.99% for all social groups 
during the same period. 

(e): During the current year a number of Initiatives have been taken by the Ministry: 

(I) Strengthening of lnstitutlons speclflcally meant for STs on priority, and also to 
create new ones so that they can clellver goods and services more effectively. 
Resources have been allocated for strengthening of Integrated Tribal Development 
Agencies/ Integrated Tribal Development Projects (ITDAs/lTDPs) and Tribal 
Researc.~ Institutes (TRls) to gea,r up the process of planning/ implementation of 
activities In accordance with the objectives, so that these translate Into tangible 
outcomes. 

(II) A Project Appraisal Committee, headed by $eoretary, Tribal Affairs, with 
representatives of State Govern°ments, Fln1;1ncial Advisor, ~tc. has been constituted 
to appraise and approve the proposals for allocation under various schemes of the 
Ministry. This has helped In ensuring consultation with the , States, convergence of 
various schemes of the Ministry and other Centrally Sponsored Schemes, 
transparency In the process of·appraisal. and fund releases, and ensuring optimal 
allocation of limited financial resouroes . 
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(Iii) Central Government has also launched a strategic process "Vanbandhu Kalyan 
Yojana" (VKY) during 2014•'15 which aims at creating enabling environment for need 
based and outcome-oriented holistic development of the tribal people . 

• (iv) To improve literacy amongst STs and reduce drop outs, the following steps have 

been taken: 

"' (1) Development of Bilingual Primers containing text both in regional and tribal 

language but in local officJal script through Tribal Research Institutes and 

Sarva Siksha Abhiyan. 

(2.) Content of the primers ln the trlbal cultural context. 
(3) School vacation to be in synchronization with major tribal festivals. 
(4) Construction of Girls toilets: to check girl drop out; physical safety; sanitation 

Issues. 
(5) Vocational training Integrated with residential schools - to make education 

more useful for livelihood, and perceived as relevant and valuable. 
(6) Residential schools (200~300 students' capacity) in block headquarters for 

quality education and physical safety including in LWE affected areas. 

{T) P,omuthm of kitchen g:arden i:md 13,ports. 
(8) Traditional Food (minor millets) f!'\ school meals. 

(9) School management to engage teachers to overcome shortage. 

(10) 100% screening of chlldren for Sickle Cell Anaemia Trait. 

(11) 100% physical enrolment of children. 
(12) Habit of hygiene and sanitation, use of recyclable material amongst school 

children, reduction In generation of garbage. 
(13) Engagement of trained lady health workers as Wardens/ Asstt. Wardens \n 

girls' hostels. 
(v) For bette~ health and nutrition amongst STs, the following measures have been 

taken recently: 
(a) Sickle Cell Anemia: To eradicate Sickle Cell Anemia, health check-up 

followed by issue of health cards to students of tribal department schools/ 

hostels to identlr/ sickle cell trait [HbASJ (SOT) cases has· been undertaken. 

Parent;, are to be made aware of the problems and its prevention methods. 
' 

Health ministry has been requested to include Sickle Cell test for all 

population as preva!ence is high in ali population groups in malaria-prone 

areas. 
(b) Malaria: Composite fish culture for controlling moequito population and also to 

provide protein supplement to the people has been advocated and supported. 
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,. (c) Tradltional Crops and Food: Growing and consumptlon of minor millets; 

kitchen garden for green leafy vegetable are encouraged In the projects to 
address nutritional lsst1es. 

(d) Tribal Medicines and Practices: Documentation of tribal medicines and 
practices through Tribal Research Institutes has been initiated. Efforts to 
mainstream tribal medlofnes eind validate practices for effective health service 
delivery for tribal people have been started. ,, . 

(vi) In order to ensure recognition and vesting of pre-existing rights, 15.32 lakhs 
individual rights titles, and more than 29,800 community rights titles, covering an 
area of 7~.09 lal<h aores land have been conferred under Forest Rights Act (FRA). 

(vii) For conservation and promotion of the rich cultural heritage of STs, a National 
Tribal Festival, Vanaj, was organised In New Delhi from 13th February, 2015 to 18th 
February, 2016; which showcased glimpses of tribal foll< dances, music, song, 
painting, craft, medicine practices, ate . 

.. 
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Annexure·l 

Annexure referred to In reply to part (a) of the Lok Sabha Starred Question No. 
264 for answer on 16.03.2015 by Shrl Nlshikant Dubey and Shrl S. R. 
Vljayakumar 

State-Wise List of Scheduled Tribes 

SI. No. State ST Name Population 
1 JAMMU & KASHMIR 14,93,299 

Bakarwal 1,13,198 
Bait! 51,918 
Beda 420 

--· 8ot..~QtQ ' 3M~'.i 
Brokpa, Orokpa, Dard, Shin 48,439 
Changpa 2,661 
Gaddi 46,489 
Garra 504 
GuJJar 9,80,654 
Mon 829 
Purlgpa 39,101 
Slppi 5,966 

2 HlMACHAl.PRADESH 48,439 
I Bhot, Bodh 2,661 

Gadd! 46,489 . Gujjar 504 
Jad, Lamba, Khampa 9,80,654 
Kanaura, Kinnara 829 
Lahaula 2,886 
Pangwala 17,562 
Swangla 9,630 
Beta, Beda 226 
Domba, Gara, Zoba 231 

3 UTTARAKHAND 2,91,903 
Bhotia 39,106 
Buksa 54,037 
Jannsari 88,664 
Raj! 690 
Tharu 91,342 

4 RAJASTHAN 92,38,534 
.. Bhll,Bhll Garasla,Dholl Bhll, Dungri Bhll, oungrl 

Garasla,Mewasl 8h11, Rawal Bhll,Tadvi Bhll, 41,00,264 .. Bhagalia, Bhilala, Pawra, Vasava, Vasave 
Bhil Mina 1,05,393 
Oamor, Damarla 91,463 
Dhanka, Tadvi, Tetaria, Valvi 96 737 
Garasia (excluding Rajput Garasla} 3,14,194 
Kathodl, Katkarl, Dhor Kathodl, Dhor 4,833 Katkari, Son Kathodl, Son Katkari 
l<okna, Koknl, Kukna 361 
l<o ll Dhor, Tokre Koll, l<olcha, Kolgha 1,535 

1 Mina 43,45,528 
Naikda, Nayaka, Cholivala Nayaka, Kapadia 8,3~5 Nayaka, Mota Nayaka, Nana Nayaka 
Patella 797 

- ......... . :: .... •. • 
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5 UTT AR PRADESH 
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6 B1HAR 
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ST Name 
Seharla, Sehrla, Saharlya 

Bhotia 
Buksa 
Jaunsari 
Raji 
Tharu 
Gond, Dhuria, Nayak, Ojha, Patharl, Raj Gond 
(in the districts of Mehrajganj, Sidharth Nagar, 
Basti, Gorakhpur, Deor!a, Mau, Azamgiirh, 
Jonpur, Balia, Gazlpur, Varanasi, Mlrzapur and 
Sonbhadra) , 
l<liarwar, Khalrwar (in the districts of Deorla, 
Balla, Ghazlpur, Varanasi anti Sonbhadra) 
Saharya !In the district of Lalitaur) 
Parnhlva {in the district of Sonbhadra) 
Balga /In the district of Sonbhadral 
Penkha, Panlka (In tha dlstrtct1. of Sonbhadra 
and Mimpur) 
Agariya {in the district of Sonbhadra) 
Patari {in the district of Sonbhadra) 

. Chero (in the districts of Sonbhadra .ind 
Varnnas!} 
Bhulya, Bhuinya {ln the district of Sonbhad~a) 

Asur, Agarl~ 
Bai11a 
Banjar'a 
Bathutll 
Bedla 
Bin)h!a 
Birhor -··--·---·"-= -- -.. 
Biljia 
Chero 
Chlk Baralk 
Gond 
Goralt 
Ho 
](armrJ!l 
Kharia, Dhelk! Kharla Dudh Kharia, HIii Kharia 
Kharwar 
Khond 
Kisan, Nages!a . 

l<ora, Mudl-kora 
Korwa 
Lohara, Lohra 
Mahli 
Mal Paharia, l<umarhhag ?aharla 
Munda, Patar 
Oraon, Dhani.ar {Oraon) 
Parhaiva 
Santai 
Saurla Paharia 
Savar 
Kawar -. 

n ~.-

Population 
1,11,377 

11,34,273 
S,196 
4,710 
3,720 
1,295 

1,05,291 

5,69,035 

1,60,676 

70,634 
901 

30,006 

24,862 

17,376 
132 

42,227 

15,599 
13,36,573 

4,129 
543 

2,709 
18 

1.777 
15 

377 
208 

12,741 
2,135 

2,56,738 
836 
715 
277 

11,569 
1,25,811 

134 
28,931 
16,580 

4S, 
7,718 
4,132 
2,225 

14.028 
1,44,472 

647 
4,06,076 

l,932 
60 

868 
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] SI. No. State ST Name Population 

- t<ol 10,735 .. ... ... .. .. 
Tharu l,$9,939 

7 Sll(KIM 2,06,360 
!Bhutia(lncllldlng Chumblpa,Dopthapa,Dul<pa, 

69,598 l<agatey, Sherpa, Tlbetan, Tromapa, Yolm'a) 
Lepcha 42,909 
Umboo 53,703 
Tamang 37,696 

8 ARUNAtHALPRAOESH 9,51,821 
Abar ,. 1,672 
Aka .. ,,.· 8,110 
Apatanl 43,777 
Nylshl 2,49,824 
Galang 79,327 
Kharnotl, l<arntl 15,762 
l<hawa, Bugun 1,432 
Mishmi, ldu, Taraan 32,219 
Mamba, Memba 4,495 
Any Naga tribes 12,338 
Sherdultpen 3,463 
Slrtgpho 5,516 
Hrusso 57 
Tagin 62,931 
l<hamba 777 
Adi 67,869 
Adi bori 183 
Adi gallong 18,604 
Adi mlnyong 25,112 
Adi oadam 13,467 
Adi pasi 3,065 
Ashing 726 
Bagi 64 
Bangni 691 
Bogum 158 
Balcar 4,710 
-Bomdo 26 
Bari 3,383 
But Monpa 255 
Darok Tangsa 76 
Deorl 5,365 
Degaru/Taraan Mlshrr\1 1,274 

" Dirang Manca 7,172 
Haisa Tangsa 124 
Havl Tangsa 892 
Hill Miri 264 
Hotang Tangsa 8 
Kaman/ MiJu Mlshmi 9,406 
l<arka 176 
Kemslng Tangsa --·- 1,295 
l<hamiyang 401 . . 
Komkar 111 
KorangTangsa 2fj 

Langkal Tangsa 50 
Ubo S15 

m -~ 
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I SI.No. State ST Name Populatlon 

I Lichi Ta11gsa 19 

Lilu Nocte 788 

Ush Monoa 2,231 

Lone:chang Tangsa 3,116 

Longin Tangsa 21 

Lon<rnhJ Tanasa 378 

Loninl TariE!sa 606 
Longsana Ta""Sa 39 

Lowa na Ta no• a 17 

. Mayor 989 

' Mri B,127 

• Mlklr 1,068 

Mlllani:r . 3,634 

Mlniyong 5,668 

Mishing / Mlri 7,412 

Mishmi 111 

Moglum Tcmgsa 2,606 

Monpa 43,709 

Moranl!TanP"sa 458 

Mossang Tangsa 3,887 

Muktum 8 

Namsang Ta~sa 7 

Ngimone. Tanesa 162 

Nisha no 2,849 

Nlss\ 32,479 

Mocte 34,664 

Laiu 1,541 

Nononf.! 26 

Padam 2,334 

Dalbing 7 

Pailibo 1,394 

Panchen monpa 24 

Pani,i 574 

Pasi 1,050 

Phong tangsa 628 

Ponthai nocta 6B 

Ramo 1,361 

. Adiramo 10 
... Rane:al tangsa 42 

Rongrang tan,,~a 1,488 

Sanke tangsa '" 
Simon& 2,547 

Slram 5 

I Su!ung 4,519 

Sulung Bangnl 35 

Tagin Bangni 532 

Talsen Tangsa 1,106 

. Tangam 7 

Tangsa 15,295 

Jugll 294 

Taram 11 

Tawan-" Monna 7,133 

Thai !(hampi 76 

Tlkhalt Tarrnsa 2 292 

. I 
JS 
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SI. No. Stlte 
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g NAGALAND 
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10 MANIPUR 

ST Name 
Tutcha Nocte 
Wancho 
Yobln 
Yongl<ul< Tangsa 
Yaugll Tangsa 

Garo 
Kacharl 
l<ul<I 
Mlkir 
Naga 
Angaml 
Ao 
Chakhesang 
Chang 
Chirr 
Khiemnungan 
Konyak 
Letha 
Makware 
Phom 
Rengma 
Sangtam 
Serna 
Tikhir 
Yimc:haungre 
Zeliang 
Pochu~ 
Naga I 
Unclassified Naga" 

Almol 
Anal 
Angaml 
Chlru 
Chothe 
Gangte 
Hmar 
Kabul 
l<acha Naga 
l(oirao 
Kolrena 
Kam 
Lamgang 
Mao 
Maram 
Maring 
Anv Mizo !Lushal) tribes 
Monsang 
Mayon 
Paite 
Purum 
Ralte 
Serna 

Population 
1049 

56,886 -
2 994 

168 
1,026 - 17,10,973 
2,346 

13,034 
1~.768 

218 -
· 16,67,712 

1,41,732 
2,26,625 
1,54,874 

64,226 
138 

61,647 
2,37 568 
1,73,111 

10 
52.682 
62,951 
74,994 

2,36,313 
7,537 

66,972 
74,877 
21,948 

5,843 
3,664 

11,67,422 
3,190 

23,509 
95 

8,599 
3,585 

17,178 
48,375 

1,03,908 
66,158 

4,475 
1,873 

' 14,526 
7,770 

93,343 
27,524 
26,424 

8,064 
2,427 
2,516 

55,542 
278 
17 
llO 
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SI.No, State ST N.am,e Population 

Simte 6,728 

Suhte 804 

Tangkhul 1,78,568 

Ttmdl'JU 2,lS19U. 

Vaiphei 42.,957 

z.o, 24,294 

Poumal Naea 1,27,381 

Tarao 1,066 

Kharam ' 1,145 

Anv Kukl tribes 28,342 

11 MIZO 10,36,115 

Chakma 96,972 

Dlmasa /Kacharl) 96 

Garo 756 

Ha long 51 

Hmar 29 587 

l(hasl and Jaintia (Including Khasl Synteng or 1,034 
Pnar, War, Bhol or Lyngngaml 
Any Kuld Tribes, including:~~ 45,754 

Lal<her 42,855 

-M.in (Tai speaking) 1,263 

Any Mlzo !lushall tribes 7,34,910 

Mlklr 74 

Anv Naga tribes 760 

Pawl 51,406 

Syntenrl 74 
Palte 23,183 

12 TRIPURI\ 11,66,813 

llhil 3,105 

Bhutia 28 

Chaimal 549 

Chakma 79,813 

Garoo 12,952 

Ha lam, Bengshel Dub Kalpeng.Kala~ Karbong, 57,210 ' 
Lengu1,Mussum, Rup1nl, Sukuchen, Tham:chep 

Jamatia 83,347 

l<hasla 366 

Kuk\, lncludlng the foll owing sub.tribes"'* 10 965 

Lencha 157 

LU5hal 5,384 

Mag 37,893 

Munda, Kaur 14,544 

Noatia, Murashlng . 14,298 

Oran11 12,011 

·· .. ,:; 
Rlang 1,88,220 

Santai 2,913 

Trlpura, Triourl, Tippera 5,92,255 

Uthal 2,447 

" MEGHALA.VA 25,S!J,861 

aoro l{acharls 4 660 

Chaltma 106 

D1masa, Kacharl . 4,507 

Garo 8,21,025 

HaJong 38,576 

Jr 
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14 

15 

. 

State 

I .• ,, 
ASSAM 

. 

WEST BENGAL 

. 

ST Name 
Hmar 

l<hasi,Jalntla Synteng,Pnar,War,Bhol,Lyngngarn 
Koch 
Any Kukl Tribes, lncludlng;n 
Lakhcr 
Man (Tai speaking) 
Anv Mlzo {Lushall tribes 
Mlklr 
Any Naga tribes 
Pawl 
Raba, Rava . -Synteng 

Chakma 
Dlmasa, l<achari 
Garo 
Hajon11 
Hmar 

IChasl,Jalntla,Synteng,Pnar,War,Bhol, Lyngnitam 
Any Kukl Trlbes, Including: .. 
Lakher 
Man (Tai seeakln!i} 
Any Mizo (Lushal) tribes 
Karbl 
Any Naga tribes 
Pawl 
Syntheng 
Laiung 
Barmans In Cachar 
Boro, Borolcachari 
Deori 
Hoial 
Kacharl, Sonwal 
Lalung 
Mech 
Mlrl 
Rabha 
Dlmasa 
Hajong 
Sinahoho 
Khamptl 
Garo 

Asur 
Balga 
Bedla, Dedlya 
Bhumil 
Bhutla, Sherpa, Toto, Dukpa, Kagatay, 
Tibetan, Yolmo 
Blrhor 
Blrlla 
Chakma 
Chere 
Chi!< Baralk 

·-· 

Population 
1,797 

14,11775 
22,716 
14,275 

39 
1014 
4,004 

19,289 
2 556 
1,065 

32,662 
1,578 

38,84,371 
2,032 

1,02,961 
25,315 

436 
15,745 
15,936 
33,399 

37 
1269 

880 
4,30,452 

297o7 
3 
5 

18,252 
6,716 

13,61 735 
43,750 

642 
2,53,344 
1,82 663 

9,883 
6,80,424 
2,96,189 

19,702 
34,253 

2,342 
1.106 

1,36,077 
52,96,953 

3,864 
13,423 
88,772 

3,76,296 

66,627 

2 241 
1,123 

466 
5,477 

21,376 
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JHARKHAND 

. 

ST Name 
Garo ~---Gond 
Gora It 
Halang 
Ho 
Karmall 
Kharwar 
Khoml 
Kisan 
Kora 
Korwa 
Lepcha 
Lodha, Khetla, Kharla 
Lohara, Lohra ~ 
Magh 
Mahali 
1Vlah1i 
Mal Pahariyc1 . 

Mech 
Mrn 
Munda --Nagesia 
Oraon 
Parhalya . 
Rabha 
Santai 
Sauria Paharia 
Savar 
Limbu (Subba) 
Tamang 

sur, Ag~ria 
Baiga 
anJara 

Bathudl 
Bedia 

h1jhia 
lrhor 
irjia 
hero 
hlk Baraik 
oml . ---
ora!t 

' armall 
Kharia,Dhelkl Kharia,Dudh Kharia,Hm Kharla 
Kharwar 
Khond 
Klsan. Na,les!a 
Kora, Mud1 -Kura 
Korwa 
lohra .. 
Mahli 
Mal Paharia, l(umarbha!! Pahari9 

Pooulation 
2,039 

13,535 
2,498 

621 
23,483 

2,466 
20,270 

660 
9!.!,434 

159,404 
2,912 

33,962. 
1,08,707 

24,783 
8,032 

81,594 
2,609 

44,538 
41,242 

197 
3,66,386 ···-

16,378 
6,43,510 

921 
27,820 

25,12,331 
3,480 

40,374 
46,847 

1,46,203 
86,45,042 

22,459 
3,582 

487 
' 3,464 

1,00,161 
14,404 
10,726 

6,276 
95,575 
54,~ 
53,676 

4,973 
9,28.289 

64,154 
1,96,135 
2,48 974 

221 
37,265 
32,786 
35 606 

2,16,226 
1,52,663 
1,35,797 



(,1 
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SI. No. State ST Name Population 
Munda, Patar 12,29,221 
Or11on, Dhangar (Oruon) 17,16,618 
Parhalva 25,SSS 
Santai 27,54,723 
Sauria Paharia 46222 
Savar 9,688 
Bhumli 2,09,448 
Kawar 8145 
Kol 53,584 

17 ODISHA ,. 95,90,756 
OaRata, Bhakta 8 813 
llalRa 338 
Banjara, Banlarl 18,257 
Bathudi, Bathurl 2,17 395 
Bhr,ttada, Dhotada, Bhotra, Bhatra, Bhattara, 

4,50,771 ~\19t~ra~ ~(,a,,W!l.,., . . . . .. .. ·- . . ·-3,06,lii Bhulya, Bhuvan 
Bhumla 125,977 
Bhumij, Tell Bhumlj, Haladlpokhrla Bhumlj, 
Haladl Po!<harla Bhumlja, Desi Bhuml], Desla 2,83,909 
Bhumil, TDrnarla Bhumij 
Bhunjia 12,350 
Binjhal, Binihwar 1,37,040 
Blnjhla, BlnJhoa 11,419 
Birhor 596 
Bonda PoraJa, Bonda Pareja Banda Parois 12 231 
Chenchu B 
Dal 25,598 
Desua BhumlJ 404 
Dharua, Dhuruba. Dhurva 18151 
Didayl, Dido! Pareja, Didal 8,890 
Gadaba, Bodo Gadaba, Gutob Gadaba, Kapu 
Gadaba, Ollara Gadaba, Parenga Gadaba, 84,689 

' Sano Gadaba 
Gandia 1,854 
Ghara 195 
Gond, Gonda, RoJgond, Morla Gond, Dhur 8,88,581 Gond 
Ho 80,608 
Holva 28,149 
Jatapu 14,890 
Juang 47,095 
Kandha Gauda 26,403 
l<awar, t<anwar 5,225 

" Kha rli.1, Kharlan, Berga Kharla, Dhelkl l<harla, 
Dudh Kharla, Erenga Kharla, Munda Kharla, 2,22,844 
Oraon l(harla, Khadla, Paharl Kharia 
Kharwar 2,265 
l<hond, Kond, Kandha, Nangull l<andha, Sltha 
l<andha,Kondh,Kui, Buda Kondh, Sura Kandha, 
Desla Kandha, Dungaria Kondh, Kutla Kandha, 16,27,486 
Kandha Gauda, Mull Kondh, Malua Kondh, . 
Pengo l<andha, Raja Kondh, Rat l(hon~ 
Klsan, Nagesar, Nagesla 3,31,589 

. Kol 4,058 

- -™- -
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SI.No. State ST Name Population 

l<olah Loharas, Kogoharas 9,558 
Kolha 6,25009 
Koll, Malhar 6,423 

Kondadora 20 802 

Kora, Khaira, l<hayara 54,408 
Korua 499 
Katia 7,232 

Keya, ~umba Koya, Kottur Keya, Ka mar Koya, 1,47,137 
Musara Ko~a 
Kulis 13,689 

lodha, Nodh, Nodha, lodh 9,785 

Madia • 2,243 

Mahali 18,625 
Mankldi 31 
Manklrdla, Manl<rla, Mank!dl 2,222 

Matya, Matia 30,169 
Mtrdhas, Kuda, Kocla 75,940 

Mllnda, Munda Loh~ra, Munda Mahalls, 5,58,691 
N.igabanshl Munda, Oriya Munda 
Mundari 25,655 ., 
Omanatya, Omanat110, Amanatya 28,736 
Oraon, Dhangar, Uran 3,58,112 .. 
Parenga 9,445 

Paroja, ParJa, Bodo Pareja, Barong Jlmdia 
Paroja, Chhelia Pareja, Jhodla Paroja, Kenda 3,74,628 
Pareja, Paraja, Ponga P;roJa, Sadia Paroja, 
Sano Pc1roja Selia PMoja 
Pentia 10,003 

Rajuar ·-- 3,518 
Santai 8,94 764 

Saora, Savar, Saura, Sahara, Arsl Saora, Based 
Saora, Bhima Saora, Bhimma Saora, Chumura 
Saora, Jara Savar, Jadu Saora, Jatl Saora, 
Juari Saora, Kampu Saora, Kampa Soura, l<apo 
Saora, l(lndal Saora, · Kum bi l<ancher Saora, 5,34,751 
!<alaplthia Saora, l<irat Saora, Lanj!a Saora, 
Lamba Lanjla Saora, Luara Saora, Luar Saora, 
Laria Savar, Malia Saora, Malla Saora, Uriya 
Saorl!I, Raika Saora, Sudda Saora, Sarcia Saora, 
Tankala Saora, Patro Saora, Vesu Saora 
Shabar, Lodha 5,16,402 

Sountl 1,12,803 

. Tharua, Tharua Blndhani 9,451 

18 CHHATI!SGARH 78,22,9{12 
. 

Agariya 67,196 

Andh 21 

Baiga 89,744 

Shalna 55,975" 

Sharla Bhumia, Bhulnhar Bhumia, Bhum!ya, · 1,13,967 
Sharla, Pallh"· Pando 
Bhattra 213,900 

8h11, Bhllala, Barela, Patelia 547 

Bhi\ Mina 71 
Bhun]ia 10,603 

Biar, Blyat' 5,525 

.; 
. ···! 111 



I SI.No, State ST Name Populatlon 
I BlnJhwar 1,19,718 .. Blrhul, Blrhor 3,104 

Darner, Demaria 56 
Dhanwar 50,995 
Gadaba, Gadba 8,535 
Gond,Arakh,Armkh,Agaria,Asur,Badl Maria, 
Bad a Marla, Bhatola, Bhlmma, Bhuta, Bhar, 
l<ollabhuta,l<oliabhuti,Bisonhorn Maria, Chota 
Marla,Dandaml ~aria,Dhuru,Dhurwa, Gaiki 
Dhoba,Dhulia,Dorla, Gatta, Gatti, Gaita, Goncl ,. Gowarl, I-IOI Marla, l<andra, Katanga, l<hatola, 42,98,404 Koltar,Koy~1K-hlrwar,Khlrwara Kucha 
Marla,Kuc al<I Marla,Madla,Marla,Mana, 
Mannewar, 
Moghya,Mogla,Monghya,Mudla,Murla,Ojha,N 
agarchl,Nagwanshi,R.ij,Sonjhart1Jhareka1 . ' 
Thatla,Thotya,Wade Marla,Vade Marla, Daro! 
Halba,Halbl 3,75,182 
l<amar 26,530 
l(arku 22 
l<awar, l<anwar, l<aur, Chetwa, Rathla, 8,87,477 Tanwar, Chattrl 
Khalrw;ir, ~ondar 79,!!16 
l<harla 49,032 
l(ondl,, l<hond, l<andh 10,991 
Kol 20,873 
l<olam 402 
l(orku, Bopcl1l, Mouasl, Nihei, Nahul, Bondhl, 484 Bondeyo 
Korwa, Kodaku 1,29,429 
MaJhl 65,027 
MaJhwar 55,320 
Mawasl 203 
Munda 15,095 
Nagesla, Nagasla 1,14,532 
Oraon, Dhanka, Dhangad 7,48,789 
Pao 12,729 
Pardhan, Patharl, Sarotl 11,111 
Pardhl, Bahella, Bahellla, Chlta Pardhl, Langon , .. Pardhl, Phans Pardhl, Shlkarl, Tal<anl<ar, Taltla 
[In (I) Bastar, Dantewara, Kanker, Ralgarh, 
Jashpurnagar, surguJa and Koria district, (II) . Katghora, Pall, Kartala and Korba_ tahsils of 

.. Korba district, (Ill) Bllaspur, Pendra, Kota anl:I 
Tal<hatpur tahsils of Bllaspur district, (iv) 
Durg, Patan, Gunderdehi, Dhamdha, Balod, 13,476 Gurur and Dondilohara tahslls of Durg district, 
(v) Chowkl, Manpur and Mohala Revenue 
Inspector Circles of Rajnandgaon district, (vi) 
Mahasamund, Saraipali and Basna tahslls of 
Mahasamund district, (vii) Blndra-Navagarh 
Rajim and Deobhog tahslls of Raipur district, 
and (viii) Dhamtari, Kurud and Slhava tahsils of 
'Dhamtarl dlstrlct)a .. . , Parja 1,212 . 

...._..,_., _____ ~-=-------~-·-~~ •:"'7"<' ~- -_,.,.....-. --
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S1.No . State 

19 MADHYA PRADESH 

' 

,, 

STNama 
Sahariya, Saharla, Seharla, Sehrla, Sos!a, Sor 
Saonta, Saunta 
Saur 
Sawar, Sawara 
Sonr . 

Agariya 
Andh 
Baiga 
Bh<1ina 
Bharla Bhumia, Bhuinhar Bh1.1mia, Bhumlya, 
Bharia, Paliha, Pando --Bhattra 
Bhi!, Bhllala, Barela, Patalia . 
Bhil Mina 
flhunjla 
Siar, Blvar 
Blnihwar 
Birhul, Birhor 
Damor, Damarla 
Dhanwar 
Gadaba, Gadba 
Gond, Aralih, Arrallh, Agaria, Asur, Badi Marla, 
Sada Marlo, Bha"tola, Bhlmma, Bhuta, 
l<oilabhutil, l(oliabhuti, Bhar, Bisonhorn 
Maria, Chota Marla, Dandamr Marla, Dhuru, 
Dhurwa, Dhoba, Dhulia, Dorla, Gaiki, Gatta, 
Gatti, Galta, Gond Gowari, Hill Maria, 
Kandra, l_(alanga, l<hatola, ICoitar, Koya, 
Khirwar, Kh!rwara, Kucha Marla, KUch~kl 
Marla, Madl_a, Maria, Mana, Mannewar, 
Moghya, Mogia, Monghya, Mudia, Mur!a, 
Nagarchi, Nagwanshl, Ojha, Raj, Sonjharl, 
Jhareka, Thatla, Thotya, Wade Maria, Vade 
Maria, Daroi 
Halba,Halbi 
Ka mar 
Karku 
l<awar, Kanwar, Kaur, Cherwa, Rath!a, 
Tanwar, Chattrl 
Khalrwar, Kondar 
Kharia 
Kondh, Khond, l(andh 
Kol 
Kolam 
Korku,Bopchi,Mouasi,Nihal,Nahul,Bondhi,Bon 
deya 
Korwa, Kodaku 
Majhi 
Majhwar 
Mawasl 
MUnda 
Na11esla Na11asla 
Oraon, Dhanka, Dhangad 

() 

Ptipulatlon 
165 

3,502 
228 

1,30,709 
17 

153,16,784 
41,243 

137 
4,14,526 

6 357 

l,93,230 

1,155 
S9,93,921 

2,244 
1,469 

10,452 
15,805 

52 
1,815 
2,175 

S78 

50,93,124 

14,4:18 
666 
265 

18,603 

76,097 
2,429 

. 109 
11,67,694 

224 

7,30,B47 

920 
50,655 

443 
1,09,1.1!0 

5,041 
359 

28,431 
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State ST Name Population 
Panlka (In (l)Chhatarpur, Panno, Rewa, Satna, 
IShahdol, Umarla, Sldhl and Tlkamgarh districts, 97,767 
iand (Ill Sevda and Oatla tehslls of Datla district}) 

Pao 44,312 
Pardhan, Patharl, Sarotl 1,23,742 

Pardhl,Bahella,Bahellla,Chita Pardhl, Lanl!oli 
Pardhi,Phans Pardhl,Shlkari,Takankar,Takla (In 
l)Chhlndwara,Mandla,Dindori and Seonl 

dlstrlcts,(11) Balhar tehsll of Balaghat district, (Iii) 
Betul,Bhainsdehl and Shahpur tahsils of Betul 

, ~istrict,(iv) Patan tahsil and Slhora and Majholl 
~locks of Jabalpur disitrict,(v) Katnl (Murwara) 5,896 
and Vljaya Raghogarh tahslls and Bahoriband 
'3nd Dhemerkheda blocks of l<atnl dlstrict,(vl) 
Hoshangabad,Oabal,Sohagpur, Plpariya and 
Bankhedl tahslls and Kesla bloc!( of Hoshangabad 
~lstrict,(vii) Narslnghpur district, and (viii) 
Marsud tahsll of Khandwa dlstrlct)d 

Parja 137 
Saharlya, saharla Seharia, Sehria, Sosla, Sor 6,14,958 
Saonta, Saunta 190 
Saur 1,67 340 
Sawar, Sawara 881 
Sonr 12,90~-

GUJARAT 89,17,174 
Barda 748 
Bavacha, Bamcha 2,889 
Bharwad (in the Nesses of the forests of Alech, 

1,672 
Barada and Glr)a 

9h11, Bhil Garasla, Dholi 8h11, Dungrl Bhll, 
~ungrl Garasla, Mewasl Bhll, Rawal Bhl~ Tadvi 42,15,603 
18h11, Bhagalla, Bhllala, Pawra, Vasava, Vasave 

Charan (In the !'Jesses of the forests of Alech, . 2,890 
Barada and Glr)a 
Chaudhri (in Surat and Valsad districts) 3,02,958 · 

Chodhara 7,579 
Dhanka, Tadvl, Tetaria, Valvi 2,80,949 
Dhodla, Dhodl 6,35,695 
Dubla, Talavla, Halpati 6,43,120 
Gamlt, Gamta, Gavit, Mavchl, Padvl 3 78445 

Gond, Rajgond 2,965 

Kathodl, t<atkarl, Dhor Kathodl, Dhor Katkarl, 13,632 . Son l<athodl, Son Katkarl 
Kokna, Koknl, Kukna 3,61,587 

Koll Dhor, Tokre Koll, Kolcha, Kolgha 67,119 

Kunbi (In the Dangs district) 60,646 

Nalkda, Nayaka, Chollvala Nayaka, Kapadia 4,59,908 
Navaka, Mota Nayaka, Nana Nayaka 
Padhar 30,932 
Pardhi, Advlchlncher, Phanse Pardhl 
(excluding Amrell, Bhavnagar, Jamnagar, 3,450 
Ji.inagadh, l<utch1 Rajkot and Surendranagar 

' 
districts) 
Patella 1,14,414 

Pomla 687 

---- ~- - -------



SI. No. State ST Name Population 
Rabari (in the Nesses of the forests of Alech, §S,i85 ( 
Barada and Glr) 

., 

Rathawa 6,42,348 
Sidtll, SlddJ.. Badshan {ln Amreli, Bhavnagar, 
Jamnagar, Junagadh, Rajkot ancl 
Surendranagar districts\ · 

8,661 

-Varli 3,28,194 
Vitola, Kotwalla, Barodia 24,249 
Bhil, Bhilala, Barela, Patella 54,434 
Tadvi Bhil, Bawra, Vasave ;n -
Padvi 136 

21 DAMAN &.DIU 15,363 
Dhodia 2,342 
Dubla (Halpati) 11,087 
Nail(da (Talavla) 1 
Slddi !Nayaka) 193 
Varli 1,390 

22 DADRA & NAGAR HAVEU 1,78,564 
DhOdia 24,260 
[Mila lncludlng Halpati 2,703 
l(athodJ 142 
l<okna 27,804 
l(oH Dhar including Kolgha 2,766 
Naikda or Nayaka 332 
Var!i 1,12,061 ,. MAHARASHTRA :R.05,10,213 -

_. ·.' I ••.. 1 --------~ndh 4,74,110 
Balga 333 

' 
!--Barda 1,247 ---- --Bavacha, Bamcha 34.S 

13hoiina 270 
,_ Bht1ri:3 Bhumia, Bhuinhar Bhumia, Pando 1,348 

Bhattra 66 ---
Bhii,Bhil Garasia,Dholi Bhll,Dungri Bhil,Dungri 

' Garasla, Mewasi Bhil, Rawal Bhil, Tadvi Bhil, 25,88,659 
Bhagalia, Bhilala, P:aiwra, Vasava, Vasave 
Bhunjia 2,136 
Binjhwar 8,567 
Birhul, Birhor . 145 
Dhanka, Tadvl, Tetaria, Va!vl 35,104 
Dhanwar 4,094 
Dhodia 17,520 
Dubla, Talavia, Halpatl 18,697 

. Gamit, Gamta, Gavit, Mavchi, Padvi 67,796 
' ~ond,R.ljgond,Arakh,Arrakh,Agaria, Asur,Badi 

IMarla,Bada Marla,Bhatola, Bhimma, Bhuta, 
koil<ibhuta,Koilabhuti,Bhar,Bisonhorn Maria, 
lrhot.ii Marla,oandaini Maria,Dhurt1}0hurwa, 
Dho ba, Dhulia, Dorla,Gaiki,Gatta,Gatti,Gaita, 
IGond Gowarl,Hllt Marla, Kandra, l(atanga, 16,18,090 
l<ha,tola, Koltar,Koya, Kh!rwar, Khfrwara, Kucha 
Marla, l<uchakl Marla,Madla,Marla,Mana, 
Mann'ijwar Mgghy;itMosii,fyl.onghy;,Mudia, 
Murla, Nagarchl, Naikpod, Nagwanshl, Ojha, 
IRaJ, Sonjhar! Jhareka, Thatla, Thotya, Wade -
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24 

State 

ANDHRA PRADESH 

ST Name· Population 
Marla, Vade Maria 

Halba, Halbl 2,61,011 
Kamar 1,391 
Kathodl, Katkarl, Dhor Kathodl, Dhor Kc1thkarl, 

2,85,334 Son Kathodt, SQn l<.;i\\mi 
Kawar, l(anwar, Kaur, Cherwa, Rathia, 

26,:!54 Tanwar, Chattrl 
Khalrwar 1,843 
l<haria . 745 
Kokna, Kolm!, Kulma 6,87,431 
Kol 6,874 
Kolam, Mannervarlu 1,94,671 
Koh Ohor, Tol<re l<oll, l<olcha, Kolgha 2,20,074 
Kol Mahadev, Dongar Koll 14,59,565 
Kol" Malhar 2,82,868 
Kondh, Khond, l<andh 515 
Korku, Bopchl, Mouasi, Nihei, Nahul, Bondhl, 

2,64,492 Bondeva 
Kova, Shine l(ova, Ralkoya 388 
Nagesla, Nagasla 133 
Nalkda, Nayaka, Chollvala Nayaka, Kapadia 

22,307 Nayaka, Mota Nayal<a, Nana Nayaka 
Oraon, Dhangad 43,060 
Pardhan, Patharl, Sarotl 1,45,131 
Pardhl, Advlchlncher, Phans Pardhl, Phanse 
Pardhi, Langoll Pardhl, Bahella, Bahellia, 2,23,527 
Chlta Pardhl, Shlkarl, Takankar, Takla 
Parla · 315 
Patella 2,574 
Pomla 44 
Rathawa 488 

Sawar, Sawara 348 
Thakur, Thakar, ICa Thal<ur, Ka Thakar, Ma 

5,67,968 Thakur, Ma Thakar 
varll 7,96,245 
Vitolla1 Kotwalia, Barodia 448 

59,18,073 
Andh Sadhu Andh 13,197 

Baeata 1,33,427 

Bhil 604 
Chenchu 64,227 
G.:dabas, Bodo Gadaba, Gutob Galab!l, Kallayi 
Gadaba, Parangi Gadaba, Kathera Gadaba, 38,081 
KapuGadaba 
Gond, Nalkpod, RaJgond, l<oltur 3 04 537 
Goudu (In the ARencv tractsla 7,061 
HIii Reddls 413 
Jatapus 126,839 
Kammara 54,'163 
Kottunayalcan 150 
IColam, Kolawar 44,912 

Kanda Dhoras, Kubl 2,11,089 

l<onda l<apus 12,62.5 
l<ondareddis 1,07,747 

' • 

-----~-----------------.. --
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- ___ ,, __________________ _ 

ST Name Population 

Kondhs, Kodl, Kodhu, Desaya Kondhs, Dongrla 
Kondhs, Kuttiya Kondhs, T!kiria Kondhs, 1,03,290 

Venltv Kondhs, Kuvinga 
ICotla, Bentho Oriya, Bartlka, Dulla, Holva, 45,665 
sanrona, Sldhoeaiko 
l<oya,Doll \(oya,Gutta Koya,Kammara 
Koya,Musara Koya,Oddl Koya,Pattldl Koya, 5,90,739 
Rajah, Rasha Koya, Lingadhi11'1 Koya 
(ordinary),Kottu l(oya, Bhlne l(ova, Ralkova 

Kulia 67S 

Malls (excluding Adilabad, Hyderabad, 
l(arimnagar, l(hammam, Mahbubnagar, 
Medak, Nalgonda, Nizamabad and Warani;al 

' 5,293 

districts) . 
Manna Dhora 18,029 

Mukha Ohora, Nooka Ohora 42,420 

Nayak& In the Agenc\/ tracts)a 8,236 

Pardhan ' 24,823 

Porja Paran,;ihierla 36,502 

Reddl Dharas 980 

Rona, Rena 1,084 

Savaras, l(apu S~varas, Maliya Savaras, Khutto 1,39,424 
Sav~ras 
Sugalis, Lambadis, Banjara 24,07,637 

Thoti (\n Adilab<1d, Hyderabad, Karimnagar, 
Khammam, Mahbubnagar, Medak, 4,811 

Nalgonda, NJ2amabad ;,nd Waran,,al districts) 

Valmiki (In the Scheduled Areas of 
Vlshakhapatnam, Srikakulam, Vijayanagaram, 70,513 

East Godavarl and West Godavari districts! 
Yenadls, Chella Yenadl, Kappala Yen<1di, 5,37,808 
Manc:hl Yenadl, Redd1 Venad1 
Yerukulas, Koracha, Oabba Yerukula, S,19,337 
Kunchaourl Yerukula Unnu Yetukula 
Nakkala, Kurvlkaran 5,733 

Dhul!a, Paiko, Putiya (In the districts of "' Vishakh•.matnam and Vljavanagaram) 
42,48,987 

Adiyan 758 

Barda 266 

Savacha, Bamcha 960 

Bhil, llhil Garasia, Dhol! Bhlt Dungrl Bhll, 
Dungrl Garasia, Mew.isl Bhil, Rawal Bhll, 6,204 
Tadvl Bhl!, Bhag<1\la, Bhlla\a, Pawra, Vasava, 
VasaWl 
Chenchu, Chenchwar 954 

Chodhara 117 

Oubla, Talavla, Haloatl 264 
Gamlt, Gamta, Gavit, Mavch~ Padvl, Valvl ' 516 
Gond, Nalhiod RaJ!!ond 1,58,243 

Gowdalu 8,617 

Hallk\pikkl 11,892 

Hasa!aru 24,466 

lrular 703 

lruliga 10,259 



Q 
•, ' 

SI.No. State ST Name Population 
Jeou Kllruba 36,076 
l<adu Kuruba 11953 
l(ammar& (In South l(amm, dlsltrlct and 

949 i Kollellal taluk of Mvsore dlstrlctlc 
Kanlyan, l<anyan {In Kollegal taluk of Mysore 

413 dlstrlct)d 
l<athodi, Katkarl, Ohor l(athocli, Dhor l<atliarl, 

274 Son Kathodl, Son Katkari · 

- Kattumi~kan 168 Kokna, Koknl, Kukna 32 Koli Ohor, Toltre !Coll, Kolcha. l(olgha 1,12,190 
l<onda Kapus 7,'138 
Koraga 

, 
14,794 

Kota 121 
Kova, Bhlne Kova, RaJkoya 365 

'-- l\\)li\Vti, Mt!\'llktltli 2,'169 
Kuruba (In Coorg dlstrict)a 3,111 
l<urumans 347 
Maha Malasar 36 
Malalkudl 9,23G 
Malasar 82 
Malavekandl 116 
Maleru 440 
Maratha (in Coorg dlstrict)a 3,396 
Merati lln south Kanara districtle 82,447 
Meda, Medarl Gaurl1ia, Burud 44,160 
Naikda, Nayaka, d1olivala Nayaka, Kapadia 
Nayaka, Mota Nayaka, Nana Nayal<a, Naik, 32,96,354 
Nayak, Betla, Bedar and Valmikl 
Palllvan 226 
Pan Ivan 495 
Pardhl, Advlchlncher, Phanse Pardhl, 

10,746 Haranshlkarl 
Patella 57 
Rathawa 45 
Sholaga 52 
Sollgaru 33,819 
Toda 147 
Varll 58 
Vitolla, Kotwalla, Barodla 23 
Yerava 30,359 
Slddl (In Uttar Kannada district) 10,477 26 GOA 1,49,275 .. Dhodla 273 
Oubla (Halpatll 74 
Nallcda (Talavla) 382 
Slddl (Nayaka) 183 
Vari! 118 
Kunbl 4,486 
Gawda 1,06,659 
Veile 32,032 27 LAKSHADWEEP 61,120 
Inhabitants of the Laccadlve, Mlnicoy and I Amlndlvl Islands who, and both of whose 4 
parents, were born In those Islands.a 

-i;' : 
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I SI. No, State 
128 KERALA 

. 

" .. TAMILNADU 

ST Name Population 
4,B4,839 

Adlvan 11,526 

Arandan, Aranadan 283 

Eravallan 4,797 

Hill Pulaya, Mala Pulayan, Kurumba Pulayan, 2,959 
Karavazhl Pulavan, Pamba Pulavan 
lru\ar, lrulan 23 721 

Kadar, Wayanad Kadar 2,949 

Kanlkaran, Kanikkar 21,251 

l(attunayal\iln 18,199 I 

Kochuvelan 38 

l<orag.i 1,582 

Kudiya, Melakudi 785 

Kur!chchan, Kurlchlyan 35,171 

Kurumans, Mullu Kuruman, Mulla Kuruman, 24,505 
Mala Kuruman 
l<urumb.as, Kurumbar, Kurumban 2,586 

Maha Malasar 154 

Mala1 Arayan, Mala Arayan 33,216 

Mala! Pi::mdaram 2,422 

Malal Vedari, Malavedan 8,149 

Malakl<Uravan 175 

Ma1asar 3,195 

Malayan, Nattu Malayan, l<onga Malayan 
(excluding the areas comprising the 5,917 
Kasargode, Cormanore, Wayanad and 
Kozhil<ode districts) 
Malayarayar 1,568 

Mannan (to be spelt ln Malayalam script in 9,780 
parenthesis) 
Muthwan, Mudugar, Muduvan 23,746 

Palleyan, Palliyan, Pallivar, Pallvan 1,464 

Pan Ivan 88,450' 

U\!adan, Ullatan 16,230 

Uraly 11.179 

Ma \a Vettuvan /in Kasargode and Kannur) 17,869 

Ten Kur'umban, Jenu Kurumban 25 

Thachanadan, Thachanadan Moopan 1,745 

Cholanaickan 124 

Mavilan 30,867 

Karimnalan 14,098 

Vetta Kuruman 739 

Mala Pan\ckar 1,023 
7,94,697 

Adivan 
4,426 

Aranadan 138 

£rava11an 
2,87'.'.. 

1rular 1,89,661 

l<adar 650 

Karnmata (el{cludlng Kanyakumerl and 1,052 
Shenltottah taluk of'1'lrunelvd.'111 dlstrlttlc 

Kanikaran, !<anlkkar (in Kanyakumarl and 

Shenl1ottah and Ambasamudram.taluks of 3,837 

Tlrunelveli distrlct)e 
Kaniyan, · Kanyan 2,137 

" 
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SI.No. State ST Nome Ponulotlon -- . ----· .. 
Kattunayaitan 46,672 
Kochu Velan 7 
Konda Kapus 521 
Kondareddls 9,847 
Koraga 101 
Kota (excluding Kanyakumarl distrlct and 

308 Shenkottah taluk ofTirunelveli distrlct)c 
Kudlya, Melakudl 66 
Kurichchan 6,100 
-~<u~.'!lbas (1n,th~ ~i!glris ~!~!.~£.t)~ ..... ·-···-

_____ G.,82t 
Kurumans 30,965 
Maha Malasar 77 
Malal Aravan 172 
Malal Pandaram 1,439 
MaiaIVedan 7,215 
Malakkuravan 19,645 
Maiasar 6,431 
· ·MZ~71¥~~){J,a£h~nr.·~f/lli't, ·Ni'Yt{t\ -A1"Wr, 
Pudukotta1, Salem, South Arcot and 3,57,980 

- Tiruchlraoalli dlstrlcts)d 
Malayel1andl 210 
Mannan 211 
Mudugar, Muduvan 1,250 
Muthuvan 390 
Pallevan 231 
Pallivan 2 252 
Palllvar 5,288 
Panlvan 10,134 
Sholaga 5,965 
Toda (excluding Kanyakumarl district and 

2,002 Shenkottah taluk of Tlrunelveli dlstrlct)c 
Uraly 12,986 

ANDAMAN & NICOBAR 
28,530 30 SLANDS 

Andamonese,Charlar,Charl,Kora,Tabo,Bo,Vere, 
44 Kede, Bea, Balawa, Bojhdyab, Juwal,Kol 

Jarawas 380 
Nlcobarese 27,168 
Onges 101 
Sentlnelese 15 
Shorn Pens 229 

Source: Census 20:l:L 

I Those who returned as 'Naga'. 
• Those which could not be classlfled under any of the 17 Naga sub-groups. 

•·elato, Bleto, Changsan, Chonglol, Dourget, Gamalhou, Gangte, Guile, Hanneng, Haoklp, Heupil, Haolal, 
Hengna, Hongsungh, Hrangkhwal, Rang~hol, Jongbo, l<hawchung, Khawathlang, l(holhalong, Khelma, Kholhou, 
Klpgen, Kukl, Lengtheng, Lhangum, Lho1.Jem, Lhouvun, Lupheng, Mangjel, Mlsao, Rlang, Salrhem, Selnam, 
Singson, SIUhou, Sukte, Thado, Thangngeu, Ulbuh, Valphel 
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Annexure II 
,.. .. ,nexure referred to In reply to parts (c) and (d) of the Lok Sabha Starred 
Question No. 264 for answer on.16.03.2016 by Shrl NlshU(ant Dubey and Shrl s. 
~. Vljayakumar 

SCHEMES ADMINISTER~D BY THE MINISTRY OF TRIBAL AFFAIRS 

1. Grants under Article,275(1) of the Co111stitution of India 

Grants under Article 275(1) Is an addition to Normal Central Assistance (NCA) to 
Stat~ Plans to meet the costs of such schemes/projects as may be undertaken by the 

States (or the purpose of the w71fare and development of the Scheduled Tribes or 
raising the level of administration of the Scheduled Areas. 

2. Grants under Special Central Assistance to Tribal Sub Plan {SCA to TSP) 

SCA to TSP Is an additive to their State Plan efforts of Tribal Development, and 
thus constitutes part of the overall·strategy of the TSP. 

3. Umbrella Schemes for Edocation: 
(I) Post-Matric Scholarship 
(Ii) Pre-matric Scholarship 
(Ill) Hostels 
(Iv) Ashram Schools 
(v) Vocational Training 
(vi) Upgradatlon of Merit 

4. Rajlv Gandhi National Fellowshlp Scheme (RGNF) 

Under the Scheme, fellowship is provided to ST students for pursuing higher 
studies such as M.Phil. and Ph.D. 

6. Scheme of Top Class Education for 5Ts 

6. ~cheme of Natlonai Overs,eas S~holarshlp for Scheduled Tribes Students 

7. Schem~ for Development of Particularly Vulnerable Tribal Groups 
The schema alms at planning soofo-~conomic development In a holistic manner 

by adopting habitat development approach and intervening in all spheres of t~eir social 
and economic life so that the quality of life of PTGs is Improved and visible Impact is 
made. 

sr 
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8. Grants-in--aid to voluntary organizations working for the welfare of STs 

The prime objective of the scheme is to enhance the reach of welfare schemes of 
Government and fill the gaps in service deficient tribal areas. 

, 
9. Coaching _for Scheduled Tribes 

10, Strengthening Education among Scheduled Tribe Girl$ In Low Literacy 

Districts 

11, Vocaitional Training Centres (NGOs) 

12. Research, Information and Mass Education, Tribal Festival & Others 

13. Support to National/State Scheduled Tribes Finance & Development 

Corpora'lions 

National Scheduled Tribes Finance and Development CorporatiOn (NSTFDC), 
under the Ministry of Tribal Affairs, implements schemes for self-employment cf 

SchedUled Tribes by providing concessional financial assistance to individuals or groups 

of STs for .undertaking Income GeneratiOn Acth1ities. 

'I 4. Institutional Support for Development and Marketing of Tribal products/ 

produce 
The Mhistry of Tribal Affairs has launched a new scheme "Institutional 

Support for Development and Marketing of Tribal Products/Produce" from the year 
2014-15 by revising and merging existing two separate schemes-"Market 
Dewelopment of Trlbal Products/Produce" and "Grant-in-Aid !o State Tribal 

Development Cooperative Corporations for Minor Produce Operation". 

15. Minimum Support Price (MSP) for Minor Forest Produce (MFP) 

The scl1eme of "Minimum Support Price (MSP) tor Minor Forest Produce 
(M,f P) and Development. of Value Chain" has been designed as one of the social 

safety measure for the MFP gatherers, who are primarily members of Scheduled 

Tribes. The scheme envisages fixation of Minimum Support Price for selected for 

MFP in B PESA States for 12 MFPs namely (i) Tendu Leaves (ii) Bamboo (iii) 

Mahuwa seed (iv) Sal Leaf (v) Sal Saad (vi) Lac (vii) Chironjee (viii) Wild Honey (ix) 
Myroba!an (x) Tamarind (xl) Gums (Gum Karaya) and (xii) KaranJ. ·-

""·~.'. - -_e~-·; •• '"'"····--' 



Anne)(ure Ill 
A1. : .. exure referred to In reply to parts (c) and (d) of the Lok Sabha Starred 
Question No. 264 for answer on 16.03.2016 by Shrl Nlshlkant Dubey and Shri s. 
R. VIJayakumar ' 

INITIATIVES FOR LWE AFFECTED DISTRICTS 
1. The Additional Central Assistance (ACA) for the LWE affected districts, being 

implemented by the NITI Aayog and the Road Requirement Plan (RRP-1), 

being implemented by the Mlhistry of Road Transport & Highways, are the 

two m~Jor developmental schemes, which focus specifically on the LWE 

affected districts. 

2. The. Additional Central Assistance for LWE affected districts, which focuses 
on creation of public infrastructure and services, was earlier being 

Implemented as the Integrated Action Plan (IAP) for Selected Tribal and 

Backward Districts since the year 2010-11. The continuation of.lAP as ACA 

Scheme for ttie remaining years of 12th Five Year Plan was approved by the 

Government on 01.08.2013. The Scheme which lnltlally covered 60 districts, 

now covers 88 districts including 76 LWE affected districts in the 10 LWE 
affected States (Andhra Pradesh-04, Blhc:1r-11, Chhattisgarh-14, Jharkhand-

17, Madhya Pradesl1-10, Maharashtra-04 , Odisha-18, Telangana-04, Uttar 

Pradesh-03 and West Bengal-03). The fund allocation per district per year 
under the scheme was Rs. 25,00 cror~ in the year 2010-11 and Rs. 30.00 

crores in the subsequent years. 

3. Under the scheme, out of 1,61 ,856 projects taken up in 1 O LWE affected 

states, 1,30,572 projects have been completed up to 12.03. 2015 and against 

a total Central funds of Rs. 9,059.00 crores released, the expenditure 

reported is Rs. 8257 .15 crore. 

4. RRP-1, being implemented since 2009-10 in 34 LWE a~ected districts of 08 

States·- (Telangana-01, · Bihar-06, Chhattisgarh-07, Jharkhand-11, Madhya 

Pradesh-01, Maharas~tra-02, Odisha-05, and U'ttar Pradesh-01) envisages 

development of 6,477 kms of roads at an estimated cost of Rs.7,300.00 

crores. Out of total 5,469 kms length sanctioned, 3,387 kms has been 

comp~eted upto 31.01.2015 with an expenditure of Rs. 4,511 .00 crore. 

5. Besides, two Sldll Development Schemes, namely, 'ROSHNI' and 'Sl<ill 

Development in 34 Districts affected by Left Wing Extremism' are also being 

implemented by the Ministry of Rural Development and Ministry of Labour and 

Employment respectively. 

ROSHNI is a special initiative under, Pandit Deen Dayal Upadhyaya 

Grameen Kaushalya Yojana (formerly Ajeevika Skills), launched in J1.1ne 2013 
. :.:~ .... 
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for training and plac-ament of rural poor youth from 27 LWE affected districts 

in 09 SWtes (Andhra Praciesh-01, Bihar-02, Chhattisgarh-08, Jharkhand-06, 
Madhya Pradesh-01, Maharashtra-01, Odisha-06, Uttar Pradesh-01 and West 
Bengal-01). • Main objectives of the Scheme "Skill Development in 34 Districts 
affected by Left Wing Extremism" under implementation from 2011-12 are to 

estaqliah 01 ITI and. 02 Sldll Development Ceritres each In 34 LWE affected 
districts of 09 State's (Telangana-01, Bihar-06, Chhattisgarh-07,· Jharkhand-
10, Madhya Pradesh-01, Maharashtra-02, Odisha-05, Uttar Prcidesh-01 and 
West Bengal-01) end to run demand driven vocational training courses 
comprising Long Term training and Short Term training and Instructor Training 
courses. As on 5.3.2015, a total of Rs. 114.47 crores has been released to 

the States. 
6. Ministry of Communication & IT is implementing the Universal Service 

, ,. Obligation Fund (USOF) supported Schema of Mobile Services ,in LWE 

affected areas in 10 LWE affected States. The project was approved by the 
Government on 20.08.2014 to provide Mobile Services In 2199 locations 
(Andhra Pradesh·-41, Bihar-184, Chhattisgarh-497, Jharkhand-782, 
Maharashtra-SO, Madhya Pradesh-22, Odisha-253, Telangana-186, Uttar 

Pradesh-78 and West Bengal-96) includ!ng 363 siteS (Andhra Pradesh--01, 
Chhattisgarh-351, Maharashtra-03, Madhya Pradesh-06 and Telangana-02) 
already installed by the BSNL. The estimated project Implementation cost is 
Rs. 3567.58 crore. An amount of Rs. 596.51 crore has been disbursed to 
BSNL under this Sc;heme. 

:5'1 
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(Q.264) 

~ Pi~lchlrd ¥= ~ 3'{~ 'Gft. ~ l{?fi vfT ~ 15 '!\<61' q)T ~ ~ ~ '3m ~ t 
~~ ~~ cf>T ~~ ~I ~lf:tl 'Gft ~~-c!5' ~ ~ ~ ~f.i~'< . . 
%-g, ~ ~ ~ vfr" ~ 3~ ~ ~-efrl lITm Sl'tll14~ ~ 21 
~ cITT ~ ~ ~ ~ iftfbT 'l:fi ~ t-1 ff~~ t 3l'@T t cf6T 24 Tf ~ 11 -~ 
~ f vf6t 25 tmrc * wrm ~ 41~cl:w1 i1 -4 ftra ~ * 3l'@T t crnt c\Fr arn i:t ~ 
GT·~~~m~ ~t~-qcn~t, v16tx11t~~I 

~ vfr ~ ~ ~ '3m ~ t; ~ 'WRIT t fcn 8.6 'CffiR 41~cl:111 ~ ~ ~ ~ 
q;T1, m w t 1 ff irrm lf:tl vfr * ft!R:f~q; ~ . ~ ETR ll ~ ~ t wr.~ ~ 

~ fFlIB t 3TR W ~ fcITTr;rr ~1q('1"1~e iITTIT t'I ~ U': am tITTf ~~~ ~ U': 

lT mTfi qq clcfi ~ ~ m ~ ufif clcfi fcn" l1cf,'R ~ ~ 1 ~ m ~ i:ix ~ 1 ~I 
~ s ~~ ~~~~ ~i~~cm 'WRIT ircn~ ~ ~ ~ ~ 
~1c{f1A1t1 rf6t t, 'ffi 1Tcl'f{ ~ ~ q;x WITT][ $'I "ft~ "Gfi * ~ "tITTmf ~ fcn" 31"[vf Zfcl111mf 
cITT ~ETR ffi c!5' ~ ~ fflx ~ ~ U: c$ ~ c$ ~ cnFl xl 3Trc:~f fc:~ i 3flx 
~ 'lfrf m ~ ~ m 3TI~ cfTlffl fcITTTT t? ~ ~ ~ ~ 3~ t;, imcr "fficnN ~ 
500 ~ ctt Rtfrt ~. 2014 ~ ~ t1 ~ 'STFf t Fcn-~ ~~ cITT crfR m ~'*'~11 
~t? 

~ ~ ~ : i:rrffl' 3T~~ vfr, ~ tirq ~ m ~-s~Pl~~l1 ~ cfR -q fflx cfiT ~ 
tflcN t-111'6 ~ 244 'If~ 7Tm ii w.f6'<UT ~ WT, TT ~ 7fr.r'R aRT ~ 'Cfifu:c 
~ cITT transit permit~ fc:m 'G'fRT r.rr ~ Tf!ff $ ~ ~ '4x ~'t ~ &RT 
~ \ifR q?T 3TRW fc:<TI ~I ~ ~ ~ qiGlll4C'I 6T ~ ~I "tr~ <lg~I ~ q1vllRfoj ~ m 1{ 
~ t1 ~ mx cm '4'fcf( ! 3'/R ~ ~ cJR ~ i, 
~ ~ ~ ~ ~ ftqrt ~ m "ij t, vIT fcrqm~ ti ~ 'tR ~ I 

t1~~!ll1 it t, ·~ elN ll ~ rfi5T ~ t ~ 3lT1T ~ 6TTTTI 



,. ,.-::·: 
,_·:J 

! 

' ·., •1i 
'' 

"· 

C) 

(

1 ro 
28, 

. ,ft fafl1,il'<I °¥ : 'TI'RT1! """" ~. *'t ~ ~ cl, ,i< # JITT W'f 'lT fl, <i>A-<i>A · 

"'1flrdl. qcffi#),• t Jll,: ~ t1 sam'l ~ 'I"' m ""'1 sl\ Rcitt 3!T'l\ i, sh, """ sl\ 

"'1IBR ~ m '11'\ fll,rnt msm # ,ft flnWR 'Rr lrc! vi\ .'\ "" m ""'1 sl\ Rcitt "11'1\ 
,I\ air<~ oTW 1'!i1i it ,ft ,1\,ant'1ef, it {I "1R <TN W,, ~- -..M, .-.ra,m;r air< 'lc'll'I ti 
""'" ~ ,.-.. m;m .'\ W:- '1RT t fl, ,<r 'I<" "iITT Fl@ Ro; e '1uR t I m 'fl\ oil 1!T oiW 
1'li1i "" uh "11!1'! anm t. ~ <ITTr w Ii fln "° am ~ q;R,a\,i1 t1 ~ 'fl\ oil "i\ '1\m 

"""' 'l)'FIT """"' t fl, "' Rcitt "" ·3Wl s'I ""' "" " '11!1 t, '1ffil fficnR "" ~ 
q;pg\,i1 qj,r o'fi ffi'l 1lT'TT air< tr'! ~ sit qj,r '1!T<f l'rwrr, fcR!' 65-67 ,'11 sl "'IT'! '® 

filB 'IT "" ii 
,ft '!!'I<'! a,)wr : ~. ~· cl, ~ cl, ~ arlt sl\ uh aHlael t, ffl 1%,aR,se . 

i"Rc" si\ w ~ "iITT ~ 'It! % am,\\ -.,t ea,~,, 'i'I = fficnR ,/;~it "1 

= ""'1 ql\ ·Rc/tt an.'\ cl, '11'\ 1lo wit ,rir ~ fln'lT "1'/, ~ <ITT[ 1fcwR "9t;m.r it t 
aftsr """ """'"' ·""" m it ~ ~ w1t I m s1s 'TI'RT1l """' 1cm. ~ ,i; m # 

f.R!T "1<ffi "" "' t, .-,r 1wffi "° ,wjj I 

~ ai<•!lff : ,ft 'fl!,31R ~ '.f'1R -~ "® I 

,ft f.R'i,J -,t,,i: 'TI'RT1! '*'"' oil, m = "'"""'" ~ 'O\.! cl, ~ # ,a1s1il # amrr 
""11 i I '® S'< W't ,m,l\ uh "1 N I "1 01 %, ~ 'll1<R'fM .,Mi oil sl "1f '<l'l@ 'l)'FIT •• fu,a'\ 

m ~ SR'it fusr m Jll,: ,ft fal,1,sia ~ oil .'\ uh i,:,r,r """'!'I m '!"I fln m 'li'm ,\\ 
Rcitt ""' an.'\ ,m,l\ %? <TN "" uh ,:f.J-- we %, m ""l"f' m wf.r ,s "1Tlllm sit 
<lt1<lt1a1, <I.\ it 'WI fum t, ~ awe'! f&m t alt<=-!!'! ,ft= t, "Ct 'Wf tr arzj\ · 

'"' i1 ~ ~ ""' ""' ~ am m'l!, "' ""' """" ""' ~ "'"'"' <I.\ it am 
"'""111~ 'l"l f.rirs.! tfln il uh 'flcf!t, <IMTI, ~ Jl),:"!"'1 "'1flrdj %, """" "11"11"141 

iilr "" = ""'1 ql\ Rcitt ii -.nfi'@ "'"' ii flniA1 = ,r't,rr Ji),: '""' ~ uh facOiru -., 
"""""' i', "1M cit< ,\ 'l<ITT'Z!, ftr,n -., ~. ftRii il 'WI -gt ~' s'I t, "11'! ""' """' ffl ' 
"lT w 'I'? 
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oft ':!'f<'! am , ~ ""'" """"'· "''""""" JITTT if "' 11t .-#i'r. ~ w,,or ,!lit, ~ 
~ if ~ '1'11 t I """ 'ITT<UT ;;;/r ~ 'ffic .~,. e <I' fw/ ~ ""' ~ 'I; ~ = •ieflli<l,e ~ fi'r.r wr t1 m WI ll'ITTf ""'w ~ airer ,r "'".!Ael "' ~ =r '!1'l 

1'1Rseft '"" it -..i-,;...it """" fu"1T "'11fl 104 <!'1gf.'ile~ ~ ~ ~I m 11\ ,.a;,i) ~ / 
""'"1 srr.ir 1, iWFl 'll'4l w """' 'ITT1\ 'qi] W!4 ~ ti tlrit. lit """I ,R'q\]'( '1'lft. 
"''"f.'141 "'1 '!1'l ~ <ITTT IM't, 'lo "fist 1IT'TTI oft~~ s;fi oil'f 'lRl'R ,s,s,101 "r 1\\ 

. "''""""" ll'f'T oil'f ~"',&it """1 t ""W!4 sir m WI oB 'lWfl 
oft """' - 'ITT'! : ~ O!"W """"'· 3WR ~ "' ft'!'1 it -.'!wt 'qi] """" fs'lT t """ 
fw/ 1\ "'""'" = il:m {1 

ffiqjf( <I' -..i-~ 'li"'1"T <l1CRT Jt ,1,1R1"1 "' 3114'4crctl 3!1'lTfur o/1'[ qf<,11>il"i"fi~"I 
f<rmT "' fw/ <11CRT <'l1'R "'1'i ~ qj\ m ,Rl,.,a, 'Rlnlt '11lt t """' fOn:r "s'f-"s'f 
onsrr =""'"' { oil'f 'lo~=""'"'~ fol; on"r <R '<f'f'! it~ ,,,,RI s,\"' 
-,,\,ii 'qi] 5' = "it .f<rm'f lJT'TT I 1\ ool • ' I • "' '"" RI, fs;r"ir ~ 'limT '"" RI 'qi]ff = 
t oh 3l"f'IB ~ ,,.,RI qj\ ""'11 Jt om\ 'I; ~ 'Is" ill firo;;T §'llT m ti 1\ "lf<1 sir 
<@RT """" ~ fol; ~ <IITT'ff "' '!1'l "it '<'n ~ 'qi] '!1'l 'limT WT '1'11 t I -Ml,-,r 3lT',f "'f 
, , ., RI ~ 1IT'! qj\ ""1R 'R t I 1\ 'l1'Rl<T 'ioli s;lt "it "fFRT """" ~ fol; s'l 3l'R "IT'! ~ 

s</ 'l'lT ;"ir sir{ m'r, <l1CRT <'l1'R ~ fcl;m "'11PTT' 
' 

oft ':!'f<'! am , """"'· ~ """'1 <ft . .fl.tl.s;lt. (qfes,o1,eft ti""''" w,,or wrl t oil'f 
1l'f'll\ ~ 'Is" ""' t '1'l1 ll'f'lll · ~ 1lt mr< t1 -,.i-.; fOn/ fflol ~ ~ """'1 
••~qJta ~ a;;~ ti ~310! 3lliT'! oil'f "',gAel 3lliT'!, m <IT'it "' llRT =r f<rmT 
ffl 'Ol if;'\ftm a;; "'rn". fl ~ """I ,R'q\]'/ '\ 11\ ~ of'IT4T t oil'f sls ,R'q\]'/ >l\ ffl 
""""" ffl "' fw/ llfli'R, t I 
oft "''"""" ~ : """'41, it= "" 3PRTc@\ ~ &El 'qi] "'" ~ i ~ w,,or ,. 
qj'gf.'iel "' 'lR! 'RT ir'rw 31RT-"""1 s'mT ii ~ fi'@"r 'lToit ~ <11CR131l 'qi] cS1'l "* 
1'@ m '/; m ~. 'lo 1\\ 1\ ""' W 1i;I 'lcf .-. i'f"r ulRr 3WR <I' 'lT"l'l "it ,<r 'ff'i~ it WO 1'Tit 
"lf<1 "' 'W!<r WT ,ff I """ ,R'q\]'( o/1'[ sls ,R'q\]'/ "r '<'n ""'1 f1iswT 1\\ "11'IT t 311, -,.i-.; f;n:r 
.-ore Jt "l"'f J!1'l'!R 11\ fcl;m = t -Ml,-,r "" .-ore 'qi] <!il<i iN41'T fcl;m = t ;"it 'l <IT 
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- mi,;r,, ~ t ell,: , ti qSl[ mi,;r,, ~ %1 ~ 'l> ~ '"1'"1WRT 1IT<I\ %, m,s1\ 

~ m mil i ~ iRr sm t fl); """"' "' m 's" ~ ~ mcfl %. = = · 
.,.gt 1lim % I "IN fwli 'RT Gr<r1 tl .,.gt %, m'!f I/ l!,1l cITTil 'l> fe!11 1lt ~ t f<l; '311'ITT 'l'IB 
~ fil,m "!@1 % ell,: f<l;,cn 1l'cl'lR 1lim _ti 

"'"*" 31"101 : 3IT'l WR ~ I 
;I\ - 3""Ff : 'fITT'l'll, ""1 ffl fe!11 '!ilt a1f.leR•1 """1, 'lilt=~ '1ft uJ1,lj % 

'lT ,ti? ,;,am 'rm = %. ,if<l;, = ~ ~ fil,m = %? 's'[-,1\ ~om, t ui\ 

"" t\11 <ITT """ ~ ""* %1 if iii ,st ""' <ITT,= ·11 fl); 3!'N 25 """'1lt fit'/ 'T'i t\11 
"" ""~ ~ flrit m ,11 mm 'lin! = m - t ~ 25 '1fuml = ,11 ~ ,ti "1i'@T 
%1 qSl[ - ell,: - - ""'" ,tl 1IT<ll %, r. ••• ,, <l1IT I/ qSl[ - " or,\ cnWT1 fl); 

"',1', if 's" l'PRr-1'1 mer '1ft vffiIB %, a\f.laR•1 cITTi\ '1ft vffiIB %. a,1\ = mm el'TTI 
~ 10->illlw! <!i!ill "IT <ET %, lPl'ITT cJ,RUT 1lt W'1 '1ft vffiIB i; I 

"'"*" 31'1101 : 3IT'l qfe3-a, "9 ~I 
;I\ - 3""Ff' 'fITT'l'lJ, 'RT WR i, f<l; ""1 mi,;r,, ,<! ,R if l'PRr-fl ffl ,rail % 'lT ,t\, 

""'1!" <ITT if mi,;r,, s\f.laR•, cITTi\ ,rail t ,rr ,tl? 

;I\ 'l'f<'! 3IT<1'l : 'fITT'l'll, "1R 1f[.vltai:. ,,'\ ,i\1r 1lic mcfi ,l\ I ft/r wr 'RIWl <ITT srflrnr 

~~  a-.r ~ G1l ~ ~ ~ ftci'rt cfJ ftFlT established voluntary agency m ~. 
' 

fc!;m m sll 1lic ,tl lra t 1 'lR'lt<! m<R '1ft ""' 'lilt es Ra f4i'li ~'"', a a fc!;m 1ff. vlt. air. 
,,, m if t m eii 1w.s """' t = "" = ~ 3lTf& <ITTrM 1 "" oit '!RT 3lTf& ft "" 
"""';\ell,:"'"" mi,;r,, w<J ft 3lTf& ffl %1 'lR'lt<! m<R 3!'N ~ f<l; qfe3-a,el 3!'N 

'lilt 1f[. w. air - "" w t e11,: "" "' ""' t iii ""'" m Jr "" """' Re/rt ,i ""'" t 
ell,: 'Ii 14 ai g1 S"'. """' t I 
HON. SPEAKER: Q. No. 265. Shri M. Venkateswara Rao(Babu) -Not present. 

,. 
Now, Shri P. Kumar. 

-·--'---------~---.,. 

() 

rv 



· ... 

GOVERNMENT OF INDIA 
(:tvaNISTRY OF TRIBAL AFFAIRS) 

LOKSABHA. 
UNSTARRED QUESTION No. ·i·223 TO BE Al'-iSWERED ON 18.07.2016 

XAXA COMMITTEE 
-r223. SlllU SUNIL KUMAR SINGII: 

Will the Minister of TRIBAL AFFAIRS be pleased to stutc: 
(a) whether the Oovernm.cnt has set up any high level Committee under the Chairmanship of Prot: Virginius XAXA to prepare a report on the socio-economic health and educational stat11s of scheduled tribes in the country and if so, the details thereof; 
(b) if so, whether the said Committee hns submitted its report to the Government; 
(c) if so, the details thereof ,ilong with the main recommendations made by the Committee in the said report and the follow up action token by the Oovernment·thcreon; 
(d) the time by which the Government proposes to implement the recommendutions of the said Committee; and 

( e) the reasons for delay, if any, in implementation of these recommendutions und corrective me:isures tuken in this regard? 

ANSWER 
MINISTER OF STATE IN THE lN TIIE MINISTRY OF TRIBAL AFFAIRS (SHRI JASW ANTSINH SUMANBHAI BHABHOR) 

(a) Yes, Mndnm. A High Lewi Committee (Hl.C) was constituted tm 14.8.2013 to prepnre n position paper on the present soeio-economic1 health and educutionul status of STs nnd suggest policy initiatives as well as effective outcome-oriented measures to improve development indicators ar.d strengthen public ser~ice delivery to STs and other tribal populations. The Committ<!e consisted of the following Members:-

l) Prof.Virginius Xaxa - Chairperson 2) Dr. UshaRamanathnn - Member 3) Dr. Joseph Bara - Member 4) Dr. K.K. Misra • Member 5) Dr. Abbay Bang • Member 6) Ms. Sunila Basnnt - Member 
7) Secretary, Mio Tribal Affairs - Member Secretary 
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(b)& (c): The Committee has submit1ed it!; rnport on 291h !viay. 2014. which contains J., 
i~comrncndntion,; cutting ncro~,s \·nrion:, issues tidng <lMlt with ,by diflercnt C~r.trul 

Ministries/Departments as well a~ State Governments viz:.,(i) Legal and 

Administrative Frnmework, (ii}Livelihoods and Employment Status. (iii)Education, 

(iv)Heulth, (v)LUL1d. Alienation. Displacement and Enforced Migration. lvi)Legal and 

Constitutional Issu~s and (Vii'J Delivery of Public Goods and Services.· 

(dJ&(e}: The recommendations of the Committee are under c011sideration of the 

Govermtlenia.11.ct ;·~{; time limi!' \ms lieen prnposi::d for its impi~e"ntat1on, 
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LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM No. 12.~ 
Subject; · Request for dropping of Assurance given ln reply to Unstarred Questlor. 

No. 2745 dated 19.03.2008 regarding "National Tobacco Control 
Programme" 

On 19 March, 2008, Shri S.K.Kharventhan, M.P., addressed an Unstarred 
Question No. 2745 to the Minister of Health and Family Welfare. The text of the 
Question along with the reply of the Minister is as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 
required to be Implemented by the Ministry of Health and Family Welfare 
(Department of Health and Family Welfare) within three months from the date of the 
reply but the Assurance Is yet to be Implemented. 

' ' 3. The Ministry of Health and Family Welfare vlde O.M.F.No.H-11016/21/2008-
PH-I dated 31 ~arch, 2017 had requested to drop the Assurance on the fol lowing 
grounds:-

"That the Issue of establishment of National Tobacco -Regulatory Authority 
(NTRA) is a pol icy/legal matter Involving many issues/stakeholders and 
amendment to the Act, and as such the Ministry Is not In a position to .fulfil l 
this Assurance. 11 

' 4. The above request for dropping the Assurance was not acceded to by the 
Committee at their sitting held on 24 January, 2018. The Committee accordingly 
presented their Eighty-Second Report (16th Lok Sabha) on 09 August, 2018 and 
observed 'that being the nodal Ministry, they need to co-ordinate with various 
agencies/stakeholders and bring the Assurance to its logical end. 

5. However, the Ministry of Ministry 'of Health and Family Welfare vide 
O.M.F.No.H-11016/21/2008-PH-I dated 26 June, 2019 have now stated as under:-

" 
11The Assurance on National Tobacco Regulatory Authotlty (NTRA) was made 
in March, 2008 and Natl~nal Tobacco Control Programme (NTCP) was 
launched during the 11th Five Year Plan in 2007-98 on pilot basis in 9 States 
namely Assam, West Bengal, Madhya Pradesh, Karnataka, Tamil. Nadu, Uttar 
Pradesh, Rajasthan, Gujarat and Delhi covering 18 districts. Thereafter, during 

. ! ·6 I 
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12th Five Year Plan, it was decided to expand the NTCP Pan India. At presept. 
the NTCP is being implemented in 632 districts covering all States/UTs. ·' 

It Is pertinent to r,ention that during the time the Assurance on NTRA 
was made, there· was no mechanism for effective monitoring and 
implementation of the statutory provisions of Cigarettes and Other Tobacco 
Products (Prohibition cf Advertisement and Regulation of Trade and 
Commerce (Production, Supply and Distribution) Act, 2003 (COTPA, 2003). 
Besides, there were matters concerning proper defence of court 
cases/litigation, etc. against the tobacco industry. Also, there was a need of 
regulatory framework for the testing of tobacco products. Thus, the matter 
regarding the establishment of NTRA was being considered to achieve the 
following three objectives: 

• Monitoring and enforcement of the Tobacco Control Laws (COTPA, 2003); 
• Proper defence of court cases; and 
• Product Regulations/ Testing through accredited or stand-alone laboratories 

However, within this spa~ of 10 years (i.e. from the date of Assurance), 
several· existing mechanisms have been institutionalized to achieve the 
objectives of NTRA and the Ministry has succeeded in achieving the same 
which are elaborated as under; 

Monitoring and enforcement of the Tobacco Control Laws (COTPA, 2003): 

The enforcement and m)nitoring of various provisions of the Cigarettes and 
Other Tobacco Products (Prohibition of Advertisement and Regulation of Trcde 
and Commerce, Production, Supply and Distribution) Act, 2003 (COTPA, 
2003), is being done by respective States/Union Territories with the 
involvement of stakeholder Departments of the States/UTs. 

National Tobacco Control Programme (NTCP) has been started with the main 
objective to create awareness about the harmful effects of tobacco 
consumption and to ensure effective Implementation of the provisions under 
COTPA, 2003 and is being implemented through a three-tier structure viz. 
National Tobacco Control Cell at Central level; State Tobacco Control Cell at 
State level and District Tobacco Control Cell at District level. NTCP is currently 
'implemented in 632 districts covering all States/LJTs. 

At national level, the National Tobacco Control Cell is responsible for overall 
planning, strateQizing, coordination, implementation, monitoring & evaluation 
and budgeting & finance. Dedicated State Tobacco Control Cells and District 
Tobacco Control Cells are established at State and District level for effective 
implementation and n-.onitoring of tobacco control Initiatives Including 
Training; !EC activities; School awareness programme and Setting-up and 
strengthening of cessation facilities including provision of pharmacological 
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treatment facilities at the district level. It is also pertinent to mention that State/District Tobacco Control components viz. State Tobacco Control Cell and the District Tobacco Contror Cell since 12th Five Year Plan have already been subsumed under NHM for effective implementation, wherein the States submit their annual activities conducted in their States through Programme Implementation Plan (PIP) process and the same are examined by National Tobacco Control Cell. Further, the implementation of the Programme is being discussed during the meetings of National Programme Coordination Committee (NPCC). 

There are State and District Level Coordination Committees under NTCP to 
oversee Its Implementation. For effective compliance of tobacco control laws, 
the COTPA, 2003 has been mainstreamed in the monthly crime review 
meetings (Police Department) at District level. In addition, to ensure effective 
implementation of NTCP, ·guidelines for law enforcers and Operational 
Guidelines for National Tobacco Control Programme have been developed. To 
enforce various provisions of COTPA and to take stringent action against the 
violations, authorized persons have been notified by the Central Government. 
Subsequently In order to strengthen COTPA enforcement in the country, 
States have initiated In notifying additional enforcement officers to impose and 
collect the fine against the violation of COTPA, 2003 provisions. 
The action taken by the States/UTs are being submitted quarterly to the National Cell which are being discussed -during the review meetings with States/UTs. 1 

Proper defence of court cases: 

The Court cases filed before various High Courts.and Supreme Court of India on tobacco control Issues are being defended successfully by the National Tobacco Control Cell (NTCC) in consultation with the Ministry of Law & Justice. The NTCC also supports States/UTs in defending their cases on tobacco control. For this purpose, there Is a provision to hire a Consultant (Legal) in each State/UT. 

Product Regulations/ Testing through a~credited or stand-alone laboratories: 
For tobacco product testing, three (03) National Tobacco Testing Laboratories 
(NTILs) have been established and operationalized in the campuses of existing Drug Labs- Central Drug Testing Laboratory, Mumbai (CDTL Mumbai), 
Regional Drug Tesr,ng Laboratory, Guwahatl (RDTL Guwahat'1) and at National 
Institute of Cancer Prevention and Research. under ICMR. The Operational 
Gulde'r'lnes for National Tobacco Testing Laboratories have also been 
developed to provide the basic framework of operationalization of National 
Tobacco Testing Laboratories. 

It is also pertinent to mention that NTCP also alms to facllltate implementation 
of strategies for prevention and control of tobacco advocated by WHO 

······--·-·-··----------·---- -
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Framework Convention of Tobacco Control (WHO FCTC). India is one of f)e r 

global leaders in implementing the supply and demand reduction measures for 
tobacco control of WHO FCTC. Govt. of India have acceded to the Protocol on 
Elimi·nation of Illicit Trade in Tobacco Products and have been augmenting the 
tobacco control efforts and the tracking and tracing mechanisms for 
contraband tobacco products is being qeveloped with stakeholder 
Ministries/Departments. 

NTCP implementation efforts have been galvanized by setting up the National 
Tobacco Quitline services in the country with centres at Delhi, Bangalore, 
Guwahatl and Mumbai. The Tollfree number 1800-11-2356 provides 
telephonic based counseling services for the quitters willing to quit tobacco. 
These counseling services have been made available In regional languages. 
There is a pan-India "mCessation" Initiative to reach out to tobacco users who· 
are willing to quit tobacco use and to support them towards successful 
quitting through text-messaging via mobile phones. 

Tobacco control being the cross -sectoral issue, has involved the stakeholder 
Ministries/Depa1tments to take appropriate measures. Ministry of Labour & 
Employment and Ministry of Skill Development and Entrepreneurship has · 
initiated 'Skill Development' programme for bidi rollers to facilitate them to 
shift to alternative vocations, Department of Agriculture, Cooperation & 
Farmers Welfare (DAC&FW), Ministry of Agriculture & Farmer's Welfare 
(MOAFW) has extended its Crop Diversification Programme (CDP), an ongoing 
sub-scheme of Rashtriya Krlshl Vikas Yojna (RKVY) to 10 tobacco growing 
States. 

The Food Safety Regulations issued in 2011 under the Food Safety & 
Standards Act, 2006 lay down that tobacco and nicotine cannot be used· as 
ingredients In Food Products and as such Gutkha & other certain smokeless 
tobacco products are banned. 

It may be appreciated that with the rigorous efforts at Central as well as State 
level, the tobacco prevalence has reduced to 6 percentage points from 34.6% 
(2009-10)-to 28.6 (2016--17) In the age group 15 years and above as per the 
second round of Global Adult Tobacco Survey (2016-17). 

Tobacco Board was constituted by the Governr:nent of India, under an Act of 
Parliament "TOBACCO BOARD ACT, 1975 ( 4 of 1975) and Department of 
Commerce & Industry has been undertaking the Regulation of Production of 
FCV tobacco. The Union of India has decided to reduce FCV tobacco 
production in a gradual and consistent manner so that the interests of farmers 
are not impacted In short-term while achieving a si0nificant reduction in 
production In long run, 
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Department for Promotion of Industry and Internal Trade (DPIIT) (erstwhile 
DIPP) Is entrusted with the formulation of FD! Policy and investment 
promotion across the sectors and as per extant FD! Policy, FD! Is prohibited in 
manufacturing of Cigars, cheroots1 cigarillos and cigarettes, tobacco or of 
tobacco substitutes, Further1 industrial license !s compulsory for the 
manufacturer of cigars and :!garettes of tobacco and manufactured tobacco 
substitutes under the Industries (Development and Regulation) Act, 1951. 
However, fresh industrial licenses are not being issued by DPIIT since 1999. 

6. In view of the above and citing that there Is no need to establish NTRA at 
present as the objective of NTRA are being achieved successfully with the existing 
mechanism the Ministry, with the. approval of Minister of State in the Ministry of 
Health and Family Welfare, have again requested the Committee to drop the above 
Assurance. 

The Committee may re-consider. 

New Deihl 

Dated : o 1 I<;( I 2.e Z,, 
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GOVERNMENT OF INDIA MINISTRY OF HEALTH & FAMILY WELFARE DEPARTMENTOFHEALTH&FAMILYWELFARE 

LOKSABHA 
UNSTARRED QUESTION NO. 2745 TO BE ANSWERED ON THE 191a MARCH, 2008 

NATIONAL TOBACCO CONTROL PROGRAMME 
2745. SHRI S. K. KHARVENTHAN: 

Will the MINISTER OF HEALTH & FAMILY WELFARE be pleased to state: 

(a) whether the Union Goverrunent proposes to launch National Tobacco Control Programme; 
(b) if so, the details thereof; 
(c) the time by which the said programme ls likely to be launched; (d) whether there is also any proposal to fonn a Central Tobacco Regulatory Authority to monitor and to implement the Tobacco Control laws; and (e) if so, the details thereof? 

ANSWER THE MINISTER OF STATE FOR HEALTH & FAMILY WELFARE (SMT. PANABAKA LAJ(SIIMI) 
(a) to (e): Government of India has launched the pilot phase of the National Tobacco Control Programme (NTCP) in 2007-08. This program envisages building capacity of States and greater awareness through mass media/IEC campaign, etc. The pilot phase of the programme bas been launched in 18 districts of 9 States. The proposed national · programme broadly includes-

!. Capacity building of the State in the effective implement of the tobacco control act, 2003. It is proposed to set up State Tobacco Control Cells and District Level monitoring cells; 
2. Train health workers, school teachers, etc. on ill effects of Tobacco; 3. Eugage NGOs, to carry out school programme in the Government Schools; 4. Mass media / IEC campaign, tailored to regional needs; 5. Capacity building laboratories for tobacco product testing. 

considerati_oo. '.(he_m&Ialitieritistablrnhing'lhe..Tooac~o ~Regulatozy.l;\:Jl~~!l!t_is-afse-... 
\ 

The approval of competent authority for the launch of NTCP is under active 
6emg worked ~. , - ~ ' 
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LOK SABHA SECRETARIAT 

COMMITTEE ON GOVERNMENT ASSURANCES 
MEMORANDUM No. 1 3,0 

Subject: Request for dropping of Assurance given in reply to Unstarred 
Question No. 3692 dated 17.08.2010 regarding "Tamil as Official Language" 

On 17 August, 2010, Shri R. Thamaraiselvan, M.P., addressed an 
Unstarred Question No. 3692 to the Minister of Home Affairs. The text of the 
Question along with the reply of the Minister is as given in the Annexure. 

2. The reply to the Question was treatecj as an Assurance by the 
Committee and required to be implemented by the Ministry· of Home Affairs 
within three months from the date of the reply but the Assurance is yet to be 
implemented. 

3. The Ministry of Home Affairs vide OM No. 21011/11/2010-0.L. (Policy) 
dated 29 April, 2019 have stated as under: 

"A Committee has been constituted under the Chairmanship of Dr. 
Sitakant Mahapatara which will inter alia recommend the feasibility of 
considering all the languages along with Tamil included in the 8th 
Schedule of the Constitution of India as the Official Languages of the 
Union. The Government will consider the recommendations of this 
committee and will take an appropriate decision. Despite the long time 
having passed, this Assurance could not be invalidated as the subject of 
the Question/Assurance is related to sensitive multilateral consequences 
and sub consequences multidimensional complexities and sub intention 
and is still under consideration of the Government and the fulfillment of 
this Assurance is not P(?SSibJe in near future. " 

4. In view of the above, '.:he Ministry, with the approval of the Minister of 
State for Home Affairs, have requested the Committee to drop the Assurance. 

The Committee may consider. 

Dated:- 01 [<i<l2 0 2_.-, 

New Delhi 

n 
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.. . MINISTRY OF HOME AFFAIRS 

LOl{IADHA 
UNSTARRED QUESTION N0.3692 

TO Bl! ANSWERED ON THE 171tt AUGUST, 2010/SRAVANA 26 , 1932 (SAKA) 

YAMIL AS OIFIFDCIAl LANIOUAOIB 

3692. SHRI R. THAMARAISELVAN: 

WIii the Mln6ster of HOME AFFAIRS be pUeased to state~ 

(a) wlwether any rosol1111tlon wns passed during the World Tamll Conference 

for making Tamil as offBclal language of the country; 

(b) ~f so, the doialla thereofJ 

(c) wtleiher a slm&lar request has been r~celved from the Government of 

'fl'am~I Nadu; 

(d) If so, the detoHs thereof; and 

{e) the react801111 of the Government bu this m1:1aird? 

Ah'2~1flre 

fflJIDNDSVil:R Of STATli WN 'U"Hll: MDl.\'IRS'lJ'RV OF HOM!!= AlrfFABRS 

(SllihU AJAY MAKll':N) 

(a) & (b): Yae, ftl'md311m. The Pint World Classical Tamll Conference wae 
llte8al ii!JwurDl'IIU 23 .. 21 Janae, 2010 ·flk~ Ccftn11~ntore ('lf'aimfll Madu) In which E 

IRauoautlon was pa~sad to thQ effect that Un 1regar~ to u~ake V~mll 
Dan9111nge a!I the official Danguago of the off8cial langua!!)e of tllle country. 

Tho Central Govemment be requested to give Tamil language the status of 

offlcQal language of tha Country. 

(c) & (d): Vos, Madam. The Chief Minister, Tamll Nadu sent a letter to the 

Prim~ Minister on 13.05.201 o, requesting him that l,eeplng In view the 

iuitntimer,,ts of th16 people of Tcurall Nadu, a flnal decision may be t aken as 

unll'ly •• poaalble for giving Tamll language, the status c f official language 
of tlle country by mmklRg nmend1nent In the Constitution of lndaa. 

,. 
(e): A Committee was comstl'h1ted t1D1der the chairmanship oi Cr. 8Hal,ani 
Mohapatra to stucly, lnter-alla the feaslblllty of making all the languagas 
lncl_gdlHLJn the el hth Schedufte o! the Constitution Including Tamll as 
c,ffllclal l~,g'°'·~!J.!. !.! ~~~ -~-~!lm.!!'r The Committee has submitted Its Repc to -·· -

·-~ the Goven,ment. ,:t_!'a Report of the Committee Is under consldleratlon of 
the Govemmcnt. - - - - - -

*"***,. 

--------------- -
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LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM No. t3 \ 
Subject: Request for dropping of Assurances given In replies to (i) Starred 

Question No. 68 dated 14.08.2012 regarding "Anti-Naxal Operations" 
and (ii) Unstarred Question No. 2653 dated 28.08.2012 regarding 
"Inquiry into Firing Incident". 

The above Questions were asked by Shri Bibhu Prasad Tarai, Shri Neeraj 
Shekhar and Shrl Basudeb Acharia, MPs, respectively to the Minister of Home 
Affairs. The texts of the Questions along with the replies of the Ministers are 
as given In the Annexures I and II. 
2. The replies to the Question .were treated as Assurances by the 
Committee and required to be implemented by the Ministry of Home Affairs 
within three months from the date of the reply but the Assurances are yet to 
be implemented. 
3. In this regard, the Ministry of Home Affairs vide OM F.No.Il-
13013/01/2013-NM/ANO-I cated 04 September, 2019 have stated as under: 

"The Government of Chhattlsgarh had ordered judicial enquiry into the 
matter under the Chairmanship of Justice (Retd.) Shri V.K. Aggarwal 
vide its notification dated 11.07.2012. The Chhattisgarh Government 
granted three (03) months to the said Single Member Inquiry 
commission to submit its report. H·owever, since the Judiclal Inquiry 
Commission could not complete its task, its tenure has been extended 
by State Government from time to time and above mentioned 
Assurances are still pending for the want of final inquiry report of the 
Commission. The Commission is taking considerably long time to deliver 
its final report/progress made. Since the powers to provide extension of 
time to the Judical Commission lies with the State Government, no 
further role in the matter lies with this Ministry." 

4. In view of the abcve, the Ministry, with the approval of the Home 
Minister, have requested t11e Committee to drop the Assurances, 

The Committee may consider. 

Dated:- .,~\••12-•2:a> 
New Delhi 

·-c-cc'"_ -------- ,,----···-
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,...... GOVERNMENT OF INDIA l;.l 

· MINISTRY OF HOME AFFAIRS .,· 
LOK SABHA 

STARRED QUESTION NO, 68 11 
TO BE ANSWERED ON 14™ AUGUST, 2012 / SRAVA~A 23, 1934 (SAKA) 
ANTl•NAXAL OPERATIONS 

68*. SHRI BIBHU PRASAD TARAI: 
SHRI NEERAJ SHEKHAR: 

Will the MlnGster of HOME AFFAIRS be pleased to state : 

(a) ,h• number of nexamltes, clvlllans and para-military forces killed .. . duiring the eil\ltO•nanxnD opeD'&tDons In t'1e last three years and the current year, State .. wlse; 

(b) whether Innocent · clvi!ians have been killed In June 2012 In Chhattlsgarh during a111 encamlter betwee01 the Central Reserve Police Fores (CR!P&=) and the naxanites; 

·(c) if so, the details thereof; 

(d) whether any Inquiry ha& been Initiated iinto tlhe matteo· and responsibility fftxed for the ~,ming of Jnnocent civilians; ei1rHB 

(e)., If so, the details and the outcome thereof? 

ANSWER 

MINISTER Of STATE IN THIE MINISTRY OF HOME AFFAIRS (SHRI JITENDRA SINGH) 

(a) to (e)c A Statement Is lald on the Table of th• House • 

••• 

. r 

·- · -- ---
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STATEMENT IN REPLY TO PARTS (a) TO (e) OF LOK SABHA STARRED QUESTION NUMBER 68 FOR 14.08.2012 

(a) .,' The state-wise details of number of naxalites, civilians· and 
security forces killed In antl-naxal operations during the last three 
years and In the current year, are annexed. 

(b) to (e) On receipt of an intelligence report about congregation of 
top leaders of CPl(Maolst) at Sllger In District Sukma, Chhattisgarh and 
presence of two MIiitary Companies of People's Liberation Guerilla 
Army (PLGA) of the CPl(Maolst) to provide security to the top Maoist 
leaders, an operation was planned on 28th June, 2012 by the Joint .1' 
forces of Chhattlsgarh Poll~e and the CRPF. Accordlngly, three 
separate police parties from Basaguda, Chlntalnar and Jagargunda 
were dispatched towards Sllger. One party comprising personriel of 
CRPF and Chhattisgarh Pollce, which had proceeded from Basaguda, 
came under sudden fire while passing through the jungle area of 
VIiiage Sarkeguda. The Security . Forces took up positions and 
returned the fire. In the exchange of fire, a total number of 06 CRPF ' personnel and 07 others were injured and evacuated for medical 
tre~tment. Thereafter, search of the area resulted In recovery of 16 
dead bodies. O"e Injured person subsequently expired In the hospital 
taking the total toll to 17. The Security Forces also recovered three 
muzzle-loading guns, three detonators, one wireless set, one pipe 
bomb, one olive green uniform, naxal literature, spent ammunition of ' . AK•47 and INSAS rlfles etc. 
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L.S.5,Q.NO, 68 FOR 14.8.2012 

In view of vf:lrious allegations pedainlng to this Incident, th~ 
llb., 

--i 

Goviernment of Chh~ttisgarh has oll'dered a judicial inq__uiry Into, the 

matter under the Chairmarn!.ihip of Justmce (Retd) Shri V.K. Aggarwal. ---------------------~-~-------
The judicial inquiry is In progr~ 

The terms and conditions of the judicial inquiry are as under: 

(i) Whether an encounter took place between the security forces and 

tCle 11ianam:ies in tC'De lntell'Veroill'Ug nig9o~ of 28~291h Jun.e, 2012 · in VIIDage 

Silger, Sarkeguclla and'Chimla Penta. 

(Ii) When and ltow d ad .t~e satd incfide111t talte place? 

(iii) Whether any p erson, other tlltan securSt y foa'ces or na:xalites, was 

anj11.1red or kilDed in the· said ill1lcldent? 

(iv) What were the circumst ~nces under which the security forces had 

to carry out the operation on the saDd nlgM? . 

(v) Whether any prscaut6ons wer e taken by the securHy forces before 

starting the operation? 
.t' 

(vi) What were the circumstances under which the. security forc es had 

to start firlne? Could firing be avoided? 

(vii) Sugges~ions for the fut~re. 

***** 

. 1' 
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-- Page J of 1 of Annexure · Annexure referred to in part (a) of Lok Sabha Starred Question No. 68 for answer on 14-08-2012 State 2009 2010 2011 2012 (up to Julv 31) SFs Civilians Naxals SFs Civilians Naxals SFs Civilians Naxals SFs Civilians Naxals 
killed killed Killed killed killed Killed killed killed Killed killed killed . Killed 

Andhra 0 18 17 0 24 13 0 9 4 1 3 3 
Pradesh 

Bihar 25 47 2 25 72 5 3 60 14 l 1 19 5 
Chhattisgarh 127 163 142 172 171 83 80 124 34 34 44 28 
Jharkhand 68 140 31 25 132 15 33 149 16 23 84 5 
Madhya 0 0 0 1 0 0 0 0 0 0 0 1 
Pradesh 

Maharashtra 52 41 4 10 35 3 10 44 3 14 23 2 
Odisha I 31 36 14 17 62 10 14 39 23 12 20 4 
Uttar 0 2 1 0 I 1 0 0 0 . 0 0 0 0 

Pradesh 
West Bengal 14 144 8 35 I 2 23 42 2 43 5 0 0 1 
Kamataka 0 0 0 0 0 1 0 1 0 0 0 0 

Assam 0 0 0 0 0 0 0 0 0 0 0 4 
Total 317 591 219 285 720 172 142 469 • 99 85 193 53 SFs: Security Forces 

I 
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GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

tOKSABHA 
UNSTARRED QUESTION NO. 2683 

·- ,c- · ,- · :rr er , - • · -· n,::::;;: x 

TO BE ANSWERED ON 28™ AUGUST, 2012 / BHADRAPADA 6, 1934 (SAKA) 
INQUIRY INTO FIRING INCIDENT 

2653. SHRI BASUDEB ACHARIA: 

WIii the Minister of HOME AFFAIRS be pleased to state: 
(a) whether the Government has conducted any Judlcial inquiry Into the hlghly condemnable Incident of Indiscriminate firing and actions by the Central Para-Mllltary Forces (CPMFs) and the State pollce In Bljapur, Chhattlsgarh In which 19 people lncludlng two school going children and a young woman were shot dead; and 

(b) if so, the details thereof and the outcome of the Inquiry? 
ANSWER 
MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS '(SHRI JITENDRA SINGH) 

(a) to (b): There are some allegatlons regarding the Incident dated 28th June, 2012 at Sarkeguda In BIJapur district, Chhattlsgarh, in which, during an exchange of fire between securl~y forces and alleged Maoist cadres, 17 persons were killed and 6 security force personnel were injured." 

In view of the various allegations pertaining to the said incident, · the GC!._vernment of CbhaUisgam-has ordered a Judicial inquiry Into the-matter under the chairmanship of Justice (Retd) Shrl V.K. Agarwal. The-judicial lhqulry Is In progress. The terms and conditions of the Judlclal Inquiry are as under: 

(I) Whether an encounter took place between the security forces and the naxallts In the Intervening night of 28-29th June, 2012 in vlllage Sliger, Sarkeguda and Chlmla Penta. 

(ii) When and how did the said incident take place? 
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IL..~.U.S.Q.No. 2653 fOct 28.8.2012 

(iua) WhetC11e1Y ~ll1lY peraol1f., ether th#An seeu1Tity forces or naxaiDiteG, was 
inD~rred! or ldHed i1111 tlh1e saad IT11cide111t? 

(iv) WllHD~ were tillla circ~unn5tancefi under which the seeurOty forcf.ls 
h~d to e2rry out tliG ~periiltion ow ttils maid niglht? 

(v) . Wllu~ther &Ull1lY pirecen..otaoirns ws1re taDu~1111 by the sec11.111rBty forces lu11tc~e 
st~rtan~ tOle OIJl)eraa:fo111? 

(va) . WO'Dat we~e tG'\le carc1.amsQ:t1nces URilder wtiioic:1!1 t011e securiiy forces hac:!1 
to siairt ifury1119? C@Q.llll«il ioll'oilllg ~e avoaded? 

*** 'fr* 
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. LOK SABHA SECRETARIAT 

COMMITIEE ON GOVERNMENT ASSURANCES 

. MEMORANDUM No. \ 3 2-

Subject: Request for dropping of Assurances given in replies to:-

(i) Unstarred Question No. 857 dated 14.08.2012 regarding "Report of 
Interlocutors oh J&K. 11 (Annexure-1). 

(ii) Unstarred Question No. 1340 dated 05.03 .2013 regarding "Report of 
I nte rl ocuto rs." (Ann exu re-II) . 

(iil) Unstarred Question No. 1869 dated 22.07.2014 regarding "Report of 
Interlocutors on J&K. 11 (Annexure-ITI). 

(Iv) Unstarred Question No. 5748 dated 28.04.2015 regarding "Status of Report 
of Interlocutors. 11 (Annexure-IV). 

****** 
The above mentioned Questions were asked by various M.Ps. to the Minister 

of Home Affairs. The contents of the Questions along with the replies of the 
Minister are as given in Annexures I to IV. 

2. The replies to the ·Questions were treated as Assurances and required to be 
Implemented by the Ministry of Home Affairs within three months of the date of the 
reply but the Assurances are yet to be Implemented . 

. 3. The Ministry of Home Affairs vlde their O.M. No. 15012/07/2012-K-I dated 04 
April, 2013 had requested for dropping the Assurance mentioned at SI. No. (i) above 
on the following grounds:-

"A copy of the Report of_ Interlocutors has been forwarded to the State 
Governr.rient for their comments. The comments of the State Government, 
J&K have not been received so far. Further, a view In the matter is to be 
taken by the State Government/State Legislature. As such, fulfilli ng the 
Assurance by this Ministry Is dependent 6n the response of the State 
Government/ consideration of the report by 'the State Legislature. In view of 
this it ls requested that the above Assurance mqy be deleted from the List of 
Assurances against the Ministry of Home Affairs." 

WWW m::.:s:u 
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4. The above request of the Ministry was considered by the Committee at their 

sitting held on 06 February, 2014 and the Committee decided not to drop the above 
mentioned Assurance. The Committee accordingly presented their Fortieth Report 

(15th Lok Sabha) to the House on 17 February, 2014 in which the Committee 

recommended that the Ministry should pursue the matter with the State 

Government so that an· appropriate decision on the report could be taken by the 

Government and the Assurance in the matter is implemented at the earliest. 

5. In this regard, the Ministry of Home Affairs vide their O.M. Nos. 

15012/07/2012'.K-I, 15012/04/2013-K-I, 15012/03/2014-K-I and 15012/04/2015-K-I 

dated 07 October, 2019 have, however, it stated as under:-

"!! is Informed that the Report of the Interlocutors was put up in public 
domain and uploaded in the website of this Ministry. A copy of the Report of 
Interlocutors on Jammu & Kashmir has been forwarded to the State 

Government of Jammu and Kashmir for their comments on all the issues 

raised in the report submitted by the Group of Interlocutors on Jammu & 

Kashmir. As the comments of the State Government of Jainmu and Kashmir 

were awaited in the Ministry, extensions were sought from time to time from 

the Lok Sabha Secretariat to fulfill the Assurance. Now vide C.O. 273, all 
clauses of article 370 have been ceased to be operative and all provisions of 

Indian Constitution have been applied to the State of Jammu and Kashmir. 

The Parliament has also passed the Jammu and Kashmir Reorgc3nisation Bill, 

2019 and the said Act has bee.n notified on 09.08.2019. The successor of 

Union Territory of Jammu and Kashmir and the successor Union Territory of 

Ladakh will now be strictly governed .as per the provisions of Indian 

Constitution and the Reorganisation Act passed by the Parliament. Thus the 

recommendations contained in the report of Interlocutors cannot be 

implemented for the erstwhile State of Jammu and Kashmir anymore. 

6. · In view of the above, the Ministry, with the approval of the Home Minister 
have again requested the Committee to drop the above Assurances. 

The Committee may re-consider. 

New Delhi: 

Dated: ~1 I •,(2-,i,, 

:-: ·...:;·_:;··. 
'""' ... 
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GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

LOK SABHA 
UNSTARRED QUESTION NO.f857 I 

TO BE ANSWERED ON THE 14™ AUGUST, 2012/SRAVANA 23, 1934 (SAKA) 
I 

REPORT OF INTERLOCUTORS ON J&K I 
t857, SHRI KAMESHWAR BAITHA: 

SHRIMATI SEEMA UPADHYAY: 
SHRIMATI USHA VERMA: 
SHRI YOGI ADITYA NATH: 
SHRI P. LINGAM: 
SHRI ASADUDDIN OWAISI: 
SHRI KISHNBHAI V. PATEL: 
SHRIMATI SUSHILA SAROJ: 
SHRI MAHESHWAR HAZARI: 
SHRI PRADEEP MAJHI: 

· WIii the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the interlocutors appointed for J:mmtHU and Kashanlr hdvo 
submitted their report to the Government; 

(b) if so, the details thereof; 
I (c) whether the interlocutors llave recommended to review several la'!"s 

under Implementation In tlle State since 1952 including the Armed Forces 
Special Powers Act (AFSPA); 

(d) If so, the detalls thereof and tile reaction of the Gcver11ment thereto; 
and I 

l (e) the time by which the said report Is m,ely to be made public? . \ 
ANSWER 

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS 
(SHRI JITEND~ SINGH) .. 

I 
l 
I 
I (a): Yes, Madam. j 

. I (b) to (e): The final report of the Interlocutors lncludlng recom,nendatiots 
has been .uploaded In the website of the Ministry mha.nlc,ln for tlte bene It 
of the public at large and hard copies placed In the Parllament Library t r 

I 

l an Informed debate. The Governrnent ·has not taken any decision on the / 
report. 
~ 

******** -::;,g . 

.-.................. 
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GOVERNMENT OF INIDIA 
MGNUiTRY OIF HOME AFf AIRS 

LOKSAl!lHA 
UNSTARRED QUESTION NO. t 1340 

TO IElE ANSWGRED ON THI: 5TH MARCH, 2013/PHALGUNA 14, 1934 (SAKA) 

RlcFOIR.T OF lt'JTE!RILOCUTCRS , 
t 1340. SHRI RAJENDRA AGRAWAL: 

SHm .JIEIETIEJrN!lll)IRA SINGH BQJJNll)C:ll..A: 

wm the Mh1istell' of HOME AFIFAms be pmeased to state: 
I' 
I the status cf ampDemcmtation of the t·eport submitte~ by tlhe intcrlocut@~s apponnted for Ja1rn1mo.a a1nd t!asthanAr? . ! 

ANSWER. 

,11N&STER Of STATE IN THE M~NDS'flRY Olr tilOUIIU! AIF!r-A.DRS 
(StHU R.P.NI.SINGH) 

, The report of lnf:cr;oeutoiG was uploaded on tllle website of Minist7 / of Home Affairs on 24th M:iy, 20'12 for the benefit of the public at bug , The Govermnent I ~__yet tak~isions on the Repo • Gov@rnment wm wie011;ome anitiformed. deba·te on the contents of th Report. 

--- ---·-
·---- ·- -- . --· 
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GOVERNMENT OF INDIA 
MINISTRY PF HOME AFFAIRS 

LOK SABHA UNSTARlRED QUESTI.ON NO. 1869 
TO BE ANSWERED ON THE 221ld JULY, 2014 / ASHADHA 31, 1936 (SAKA) 

REPORT OF INTERll.OCUTORS ON J&K 

1869. DR. SHASHI THAROOR: 

I 

I 
, I 

~rm tlhe Minister of HOME AFFAIRS be pleased to ,;&ta!e: I 

( a) whether the Gu»vernment Is aware that the Group of lnterloc~tors 
constituted by the Government In 2010 to stu~y various aspects df the 
situation in Kashmir ~ad submRtte1tl a Report to the Government; I 

I 
I 

(b) If so, \!Vhether tmi1e Govemmemit has examl~ed the Report; and I 

(c) It so, the dotalls thereof and tlae follow Qp action proposed I o be 
taken In this regard? t 

·A.NSWER 
NIINISTER OF STA 1T'E IRIQ THE Mlti.mSTRY OIF HOME A!FFA!RS 
(SHRI KIREIN RIJI.IU) 

(a) & (b): Yes, Madam. 

(c): The final report of the interlocutors Jncludlng recommend tlons 
has been uploaded on the wabsRte of the Mlnftstry mha.nlc.in f r tlhe 
benefit off' tlhe publDc at large and hard copies placed In the Parli ment 
Library. The Government has not taken any decHsions on the port. 
Government will welcome an infcrmed debate on the contents ~f the 
Report. 

--~-r.,,e.- .... ••.-.• -··: 
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GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

LOK SABHA 
UINl5TARRED QUESTION NO. 5746 

TO BE.ANSWERED ON THE 28TH APRIL, 2015NA1SAKHA 8, 1937 (SA ) 
STATUS OIF RE?ORT OF INTERLIOCUTORS 

5748. 5HRI JYOTIRADITYA M. SCINDIA: 

Will the Minister of HOM~ AFFAIRS be pleased to state: 

· (ell) whether tht} Union Gnvernme1111l: hQs sent a reminder ttll the Jamm a,-d 
Kzshmir Government to clear its stand on the repo-, by the three m mbG,r 
l~isirDoeutorrs Gll'Ollll? wD1ich has fjiVeR .soveral recommendations; 
(b) if so, the de~aiBs therreof and the response of the Jammu and Ka hmar 
GovemmC;)nt in thas regaird; 
(c) whether the Union Government proposes to take any further action if 

· the Stanto Governmea,t d@ not respoma to its request; and I 
·(ell) if so, the detauls ther4l@f? 

AINl5Wll:R 

MINISTER OU: STATE BN 1l'NIE MDNISTRV OF HOME AFFADRSi 
(SHllil HARIB IHl~D PAM"\T'taH3~Am CHAU!IU ~AIRY) 

(a ) to (d): Based on f.ihe 1recommellildati o111s of an party deRegati , in to 
Jammu and KasQ\)mmr ailllla:1 ~eea,~n9 in view the olbjective t•D maintain saee 
and order and d efuse the situat,on through confidence building me~ ures, 
the Governmein~ appohtt<ed a Giroup of lnterDocutors om1 1 :3111 October, 20110 
to hold a sustained dialogue witb all sections of the peo;•le in Jammi and 
Kashmir. I 
The Group of Interlocutors subtnitted their Report on 12:th October, 011. 
The eame was uploaded on the website of this Ministry un 24th May, 2012 
for the benefit of the public at large. The copies of the Report have also 
be~n placed in the Pail'liamen~ Libniry for the lbenefH of the H n9ble 
Members of Parli£iment • 

A copy of tbs Report ha::$ also been forwarded to the Government of I JAK 
for comments. No commfS!nts, however, have so far been ,received fro the 
State Govera~mE)nt on the report. A reminder· has beet1 send recently t the 
State Government of Jammu and Kashmir vide letter datud 3n1 March 015 
to expedite its commentfl en the report of Interlocutors. 

/ 

The view~ expressed In Qhe Report are the views of the lnterl_ocutors !~( 
Governm t has not yet f:altein any decision on the Re o . Governmen will . 
welcome an informed deba e on the contents of the Repoat. 

***** 
8 / 
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fi))t'nc/t)c - VIII 
LOK SABHA SECRETARIAT 

COMMITTEE ON GOVERNMENT ASSURANCES 
MEMORANDUM No. f ~?, 

Subject: Request for dropping of Assurance given In reply to Sta!red. 
Question No. 294 dated 11.02.2014 regarding "Phone Tapping ... 

On 11 February, 2014, Shri M. K. Raghavan, M.P., addressed a Staiied 
Question No. 294 to the Minister of Home Affairs. The text of the Question 
along with the reply of the Minister Is given in the Annexure. . , ·. 
2. The reply to the Question was treated as an· Assurance by the 
Coml)llttee and required to be implemented by the Ministry of Home Affairs 
within three months from the date of the reply but the Assurance Is yet to be 
implemented. · 

3. In this regard, the Ministry of Home Affairs vide OM No. 
II/13012/01/2014-IS.II/M dated 06 January, 2020 have stated as under: 

"Cabinet, in its meeting, held on 26.12.2013, approved the proposal for 
appointment of Commission of Inquiry under the Commission of Inquiry 
AP:, 1952 to look into the incidents of physicaljelectronic surveillance, 
allegedly without authorization, In the States of Gujarat, Hlmachal 
Pradesh and National Capital Territory of Deihl. But notification ,of 
Commission of Inquiry was not issued by the Cabinet Secretariat. In the 
meanwhile, a WP (Civil) No. 405/2014 pertaining to the alleged Incident 
was filed before the Hon'ble Supreme Court of India. Solicitor General, 
while making statement before Supreme Court in the matter, stated that 
there is no proposal to· appoint a Commission of Inquiry and stcitement 
was recorded by the Court in its order dated 09.05.2014. In view of this 
judgment of Supreme Court, Ministry of Home Affairs was of the opinion 
that further action on the Cabinet decision dated 26.12.2013 was not 
feasible and Cabinet Secretariat was informed accordingly vide letter 
dated 27.06.2014. Standard Operating Procedures for Interception, 
Hand!lng, Use, Sharing, Copying, Storage and Destruction of records 
have been Issued by the Ministry of Home Affairs to the authorized 
Central Law Enforcemen: Agencies. The Department of Telecom has 
Issued- Standard Operating Procedures for Lawful Interception to the 
Telecom Seivice Providers. 11 

;,-., 

4. In view of the above, the Ministry, with the approval of the Minister of 
Home Affairs, have requested the Committee to drop the Assurance. 

The Committee may consider. 

Dated:- 01\ "-( uz_., 
New Deihl 
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GOVERNMENT OF INDIA 
MINISTRY OF HOME AFIFAIRS 

LOK SABHA 
STARRED QUESTION NO. "294 

TO Bl AN8WER&D ON THl!l 11TH Pl!BRUARY, 2D14/MA0HA 12, 1938 (SAKA} 

Phone Tapping 

"'294. SHRI M. K. RAGHAVAN= 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether there are rep,orts of meeal te!epho111e· tan,ping anltfl 
col!ectlon of caOI detaOle both bv the Govern1neDnt a111d prDva!e agea1t!:Res; 

{b) If so, the details thereof and the action taken In this matter by tftlie 
Govarnme.nt; 

(c) whether there are any guldellnes/legal provlsDons under wll1ft11:&1! 
teBeplllonlc ccnvel!'9a1!:lons can be Bntercel)llted and c:nDft l!e1!:aRDs co1Dscts~ 
by various agencies; · 

(d) Uf so, the detalls thereof limdOcatirrog the imameu of the ;i1e~nicnes 
authorised In this regard; and 

(e) the dletalls of the steps taken/lbel111g taken by tine Govell'nmsirrnt to 
prevent the misuse of powers for Intercepting conversatlosns, 
safeguarding the audio recording/transcripts of such Intercepted 
conversations and preventl111g leakage of the same? 

ANSWER 

MINISTER OP STATE IN THE MINISTRY OF HOME AFFAIRS 
(SHRI R.P.N SINGH) 

(aJ to (e): A Statement ls laid on the Table of the House. 

******* . 

'· 
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STATEMENT IN REPLY TO PARTS (a) to (el OF THE LOK SABHA STARRED QUESTION NO, 294 FOR 11'"" Fl!Bll!UARV. 2014. 
(a) & (b) 1 Incidents of phyalcal/eloctronlc survemance In the States of Gujarat and Hlmachal Pradesh, nnd the National Capita! TerrDtory of Del~I, allegedly without authorization have been reported. ...!JnloRt -· J Cabinet has approved a iro osal to set u a Commission of In ulry ! under Commission of Inquiry Act, 1952 to 1001, into these lncBdents. 7 
(c)&(d): Interception of communication by autl1orlzed Law Enforcement Agencies (LEAs) Is carried out 1111 accordance wat11 Section 5(2) of the lndlan Telegraph Act, 188li read with Rune 419A of Indian TeDe!llrag,h (Amendment) Rules, 2007. Following Is the list of authorised Law · enforcement AgencDes for Lawful Interception; 

, Central Agencies 

(I) lntelllgenca Bureau, 
(ii) Narcoti«;s Cc111tr@I B111lf,"!lu, 
(Ill) DDrectorate of Enforcement, 

(Iv) Centiral Board of Direct "!!'axes, 
(v) Directorate of Revena,e Intelligence, 
(vi) Central Bureau of lnva~tl;ati«m, 
(vii) National Investigation Agency, 
(viii) Research & Analysla Wing (R&AWh 
(Ix) Directorate of Slgnal lnte!Hgence, Ministry cf Defen1ce• for Jammu & Kashmir, North East & Assam Service Areas on&y. 

• State Agencies 
Director General of Ponce, of concerned state/CommBssftorner cf Polle•, Delhi for Delhl Metro City Servi~ Area only. 

Call d•ta recordo (CDRa) can be aought tiy folBowl111g taue &tata;tcty provisions cont!llned In Section 92 of the Code of Crlmlnal Procedllre0 1973 or Section 8(2) of the Jndlan Telegraph Act, 1886 read with Rt.Se 419 A of Ind Ian Telegraph (Amendment) Rules, 20@7. 
• •• 3/-
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L.s.s.a. NO. 294 FOR 11.02~2014 

q®» gjjt~iro~:illlll'lill Oi)]®ll'aitOot(!g Pll'@celill11.Ull'ce!ib for lwt~rcap1tion, Hamllling, Us~, 
ijGoii.10'80-0,, C~~yfifl'll~9 itcr~ge ai!ld De$tll'uction of rec~rd~ have been issuea:11 
5.!ly tllt«!i Mua1Bs·~ry of tOome Dh'if'7airs to the Ce~t_raa Law Enforcemena 
Ag~wa:ues. TD'tle 6)qJpao1meorl oLF TeDe¢:@un has iss~ed Standard Opevatlrn~ 
Pll'@a;®.u.i!WCl'®S tf@r D.12.•wfuO llllltG>re®pti@t!l tc th® TeDecom S®l!'Vuce provl~ers. 

'll'D~@ @O'«lJ(OIB'& @1 -n:UnQl ~@mpiet•lil!J11\t a!MltU~oirity aut8Dcrislirosi 11.awfuD fiD11te17c0pitcn 
100rr@ :r®vd@w@<ill ll»y B11 ~~wlsw C@a~ilmitlt-eeG c@~1stflttutec!l n.mica~rr QllQ.11De 419 A of 
tll1ie l oult6D~ai 1"®H@®rt'rniJ>G\l ~&n11Dtall1lltlimc.?"out) !FlQ.I~@, 2007. 

,_ .... J',..,...... .. -- ---· 
h - ...... . . ..... .. 
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LOKSABHASECRETARIAT '/'l' 

COMMITTPE ON GOVERNMENT ASSURANCES 
MEMORANDUM No. ( ~ 4-

Subject: Request for dropping of Assurance given in reply to Starred Question 
No. 496 dated 28.04.2015 regarding "Package for Nomadic People" 

On 28 April, 2015, Shrl Thupstan Chhewang, M.P., addressed a Starred 
Question No. 496 to the Minister of Home Affairs. The text of the Question 
along with the reply of the Minister ls as given In the Annexure. 
2. The reply to the Question was treated as an Assurance by the 
Committee and required to be Implemented by the Ministry of Home Affairs 
within three months from the date of the reply but the Assurance is yet to be 
implemented. 
3. In this regard, the Ministry of Home Affairs v/de OM F.No.1/8/2015-
RHS/MD dated 04 September, 2019 have stated as under: 

"As per Department of Expenditure's (DOE) instructions, In-principle 
approval of DOE is to be obtained before moving proposal for approval 
of SFC. Accordingly, the concept note and draft SFC Memo was sent to 
DOE for their approval. DoE has intimated that current financial year is 
the terminal year of Fourteenth Finance 'commission period. DoE as a 
policy has decided not to accord in-principle approval at the terminal 
year of the current financial year cycle and requested that the proposal 
may be re-submitted after the report of the Finance Commission 
becomes available on or after 30.10.2019. The said scheme has to be 
implemented through the State Government of J&K, which ·has now 
been notified as Union Territory vide Gazette Notification dated 9th 
August 2019. Now, overall scenario has changed and the proposal for 
strengthening the Changchang area (keeping In view the necessary and 
strategic Importance of the area) has to be revisited." 

4. In view of the above, the Ministry, with the approval of the Minister of 
Home Affairs, have requested the Committee to drop the Assurance. 

The Committee may consider. 

Dated:-· o9 I oe 12-·2.-~ 
New Deihl 
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GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

LOK SABHA 
STARRED QUESTION N0.*496 

- -~-.---•••• • •+ 

TO BE ANSWERED ON THIE! 28T"APRIL, 2015/VAISAKHA 8 11 1937 ($AKA) 

PACKAGE FOR NOMADIC PEOPLE 

*496. SHRI THUPSTAN CHHEWA~G: 

WIii the Minister of HOME AFFAIRS be pleased to state: . 

(a) whether the Government has sanctioned a spec;ial package for 
Nomadic people of Ladakh and Arunachal Pradesh inh.abiting the lndo-
China border; 

(b) if so, the details thereof along with the compom,nts of the said 
package; 

(c) whether there has been any demand for includin!g some left out 
nomadic population from Ladakh uinder this pack~ge; and 

(d) if so, the details thereof? 

ANSWER 

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIR~; 
(SHRI KIREN RIJIJU) 

(a) to (d): A Statement Is lald on the Table of the House • 

***;*** 

87-
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STATEMIEMT REFERRl5D IN RIEPLY TO LOK SABHA STARRED QUESTION 
NO. *496 FOR 28.04"2015. 

(a) & (b): &The Government so far has not sanctioned any special pa~kag~ 
!orr the nomadic peopDe of Ladakh and Arunacham PradE,sh inhabiting tb~ 

· lndo-China Border. However, a ·proposaa fee• strengtheni111g of Changthanij 
sett~eme1t1ts of TilbefE3111 1ref11.11siees and the area ilihalbited by the locaO 
nomadic pcpuaataow illll Cha1t19thf,IR$J airea slong the lm:D,~·China Boirder is 
u~der consideration of thijs Minisitry. 
"----------------;:, 

The b,ntatave cost of Haas scheme is Rs. 654.00 c1·ore, ouf cf wDuiclll 
the cost cf u119flrzstructur® ccmpcne1111ts is to tine tunue cf Rs. 417.17 crore. 
The variou~ infrastiructure eomponeads are as under:• 

(i)l'mll.!liic:Hll'llg puccahouses(1350 units)-
(H) SoSar pag··,el 
(m) mrrrigatao1111 
(hr) Drill'lladng water 
(v) AgracllilDtuire la111d fenchilga 

IRs.175 .. 65 er. 
Rs. ·t,.4 er. 
Rs. 40.44 er. 
~s. 6(U)8 er. 
Rs. 13:2.60 er. 

The other com0')0111rents of Q:he scheme incB&ade pro~riding of ncmaduc 
ki1l:s to' the people keepang in with their nomadic culture and tradition, 
sustenance aHowam:e, promotBing tou~·ism in the area, helicopter 
co111111ectivity, providing of Ambufamces and machfinerry etc~. · 

(c) to (~): A represent~tion has been received from Latilaklh Aut«:n1101111ous 
tm~ Developmen·t Ccnmci8, Leh statmng tlhat 350 Agrei"Nomadle people 
resgding itu ~c!l'Zok vmage of Chang·thaRg a1·ea has not b(ee11\1 includ@d. The 

· vmage may be included in the s,:heme if it fits the criterila of the proposed 
scheme • 

****** 
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LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM No, I 5S"" 
Request for dropping of Assurance given in reply to Unstarred 
Question No. 6269 dated 05.05.2015 regarding "Investigation in 
Terrorism Cases;'' 

On 05 May, 2015, Shrl Pralhad Joshi, M.P., addressed an Unstarred 
Question No, 6269 to the Minister of Horne Affairs. The text of the Question 
alongwlth the reply of the Mln:ster Is as given In the Annexure. 

2. The reply to the Question was treated as an Assurance by the 
Committee and required to be implemented by the Ministry of Horne Affairs 
within three months from the date of reply but the Assurance Is yet to be 
implemented. 

3. The Ministry of Home Affairs vide O.M. F. No.13012/12/2015-SR dated 
23 January, 2017 had requested to drop the Assurance on the following 
grounds:-

"That earlier reply of t:1ls Ministry to a similar Question I.e. Lok Sabha 
Unstarred Question No. 3946 regarding cases handed over to NIA 
answered on 18-12-2012 was also treated as an Assurance Initially, 
however, pursuant to requests of this Ministry based on the justifications 
that NIA being an Investigation Agency, certain number of cases remain 
under investigation at any particular time, the Assurance was 
deleted/dropped." 

4. The above request for dropping the Assurance was not acceded by the 
Committee at their sitting held on 17 December, 2018. The Committee 
accordingly presented their One Hundredth Report (16th Lok Sabha) on 12 
February, 2019 and observed that the Ministry need to indicate the outcome 
of the 27 cases referred to in the reply. 

5. However, the Ministry of Horne Affairs vide O.M. No. 13012/12/2015-IS-
IV/NIA dated 14 June, 2019 have stated as under: 

11As per status of cases avallable on the website of NIA, some cases are 
still under investigation out of 27 cases. The time limit for fulfillment of 
Assurance is expiring on 30.06.2019. NIA is an Investigation Agency 
and cases are entrusted to it for investigation on regular and 
continuous bases. Certain number of cases would remain under 
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Investigation at any particular time. It is not possible to complete 
investigation of all the cases handed over to the NIA at any particular 
time as new cases are assigned to the Agency on regular basis. It is 
pertinent to mention that, earlier reply of this Ministry to a similar 
Question i.e. Lok Sabha Unstarred Question No. 3946 regarding cases 
handed over to NIA answered on 18.12.2012 was also treated as an 
Assurance initially, however, pursuant to requests this Ministry based of 
on the justificatio1s that NIA being an Investigation Agency, certain 
number of cases remain under investigation at any particular time, the 
Assurance was dropped." 

6. In view of the above, the Ministry, with the approval of Minister of 
Home Affairs, have agoin .requested the Committee to drop the above 
Assurance. 

The Committee may re-consider. 

Dated : . o') I bC / L~ 2--, 

New Delhi: 

----=---·-



.. r., GOVERNMENT OF.INDIA 
MINISTRY OF HOME AFFAIRS 

.. 

LOK SABHA 
UNSTARRED QUESTION NO. 6269 

TO BE ANSWERED ON THE 5TH MAY, 2015NA1SAKHA 15,'1937 (SAKA) 

INVESTIGATION IN .TERRORISM CASES 

6269. SHRI PRALHAD JOSHh 

Will the Minister of Home Affairs be pleased to state: 

(a) · the details of cases of terrorism being investigated by 
Natlonal Investigating Agency s•nce tts Inception till date along with 
the status of the said cases; 

(b) whether there are any complaints resarding Non-
cooperation by re~pective State p0Di1ce In such investigations; and 

(c) if so, the details thereof and the reactiot1J cf the Govemment 
thereto? 

ANSWER 

MINISTER OIF STATE IN THE MINISTRY Of IH!OME AffAIRS 
(SHRI HARIBHAI PARATHIBHAI CHAUDHARY) 

(a) •Since its Inception, the NIA has been entrusted with the 
Investigation of 95 cases. Out of these 95 cases, in 62 cases, 
charge s·heets have been filed In the court of competent Jurisdiction / 
and in 6 cases, closure reports have been filed. (A total number of 
27 cases are under investigation. In 8 cases, the trial has been 
completed and 44 p.er.sons Jlave ee" convicted. 

I 

(b) No, M~dam. 

(c) Does not arise. 

***** 

er, 
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/7/Jfcncli;c-_2SL 
LOK SABHA SECRETARIAT () 

COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM No, \ },C 

Subject: Request for dropping of Assurances given in replies to (i) Unstarred 

Question No, 1383 dated 03.05.2016 regarding "Misuse of Section 

498A of !PC" and (ii) Unstarred Question No. 1386 dated 03.05.2016 

regarding "Treason Cases". 

The above Questions were asked by Shri Anurag Singh Thakur and Dr. 
C. Gopalakrlshnan, MPs, respectively to the Minister of Home Affairs. The texts 
of the Questions along with the replies of the Ministers are as given in the 
Annexures I and II. 

2. The replies to the Question were treated as Assurances by the 
Committee and required to be implemented by the Ministry of Home Affairs 
within three months from the date of the reply but the Assurances are yet to 
be implemented. 

3. In this regard, the Ministry of Home Affairs vide OM No. 5/6/2016-
Judl.Cell-J and 5/7/2016-ludl.Cell-I dated 01 October, 2019 have stated as 
under: 

11The comprehensive report from the Law Commission covering a!! 
aspects of criminal law so that comprehensive amendments can be 
made in the various laws viz. Indian Penal Code, Code of Criminal 
Procedure and the Indian Evidence Act, etc. ·1s still awaited from the 
Commission. The Law Commission on 11.12.2014 had intimated that the 
Commission has identified certain focus areas and formed sub-groups to 
deliberate on such areas. The Commission is actively pursuing the issue 
and will finalize its views as early as possible. The position was 
reiterated by the Commission on 11.03.2016. It is further stated that a 
legislation to completely overhaul the Codes is a complex and lengthy 
exercise given the spectrum of divergent views of stakeholders i.e. State 
Governments, etc. The proposed amendments have to be debated and 
deliberated intensely to arrive at a required consensus. The entire 
procedure is therefore a long drawn out one and no time-limit can be 
fixed or given for the \egislatlve process." 

4. In view of the above, the Ministry, with the ·approval of the Home 
Minister, have r~quested the Committee to drop·the Assurances .. 

The Committee may consider. 

Dated:· 01 \oG\ 2•2-o 

New Delhi 

·-~-------·---~--~·---·--·~·--.- . --·--
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Ann-exLrre-T 

GOVERNMIEN:r OIF INDIA · 
MINGSTRY OF HOME AFFAIRS 

LOK SABHA 
UNSTARRED QUESTION N0.1383 · 

TO BE ANSWERED ON THIE 3Ro MAY, 2016NA3SAKHA 13, 1938 (SAKA) 

MISUSE CF SECTION 498A OF IPC ' . 

1383. SIHRI ANURAG SmtiGH THAKUR! 

wm t~e Ma!l'?llster o·f HOME AIFFAIIRS be pleased to state: 

(a) whether the Government has taken cognizance of the implementation . I Issues 101 terms o1 pclace abuse, delay In jucUcSaS process and mftsuse !Of 
Section 498A of IPC an~ M so, tlhle detajas thereof; 

I (b) whether the Goveraument proposes to amend ,SecUoR 498A ca, the 
s1119ges1:oons of the Law Commassicn aind Justice Malimath Committee en 
reforms of crim50'lla~ jl\llstlce system and if sc, the detains thereof; and 

(c) tlh,e tiime by w\hGc!h s~ch amendme111t Is likely to be effected? 

MON~STIER Of STA'iT'IE ~IN TH!E MO~OSTIRV OlF HOMIE .AFIFAIRS 
(SHRI HARl!B!H.AI PARATHa:SHAD CHAUDHARY) 

' 

! 

I (.a) to (·c):· Based on the oibservati,oins/direct§ons of the HoQ1'ble Supreme 

Court of hndia, advosory has bee1111 issiued to au the State Goveirnmell'U1$ / 

Union Territory Adm~nmstratlons on the measures to be taken to c jrlb . . . . I 
misuse of Section 498A of the Dndlan Penal Code. Thera Is a proposal to 

I 

with the permission of the Courts, as per the r.ecommendatlons of the LJ.w 

Commission of India and the Malimath Committee. Being a legislative 

process, no time line as such can be fixed • 

. ... ' " .... 
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. GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

LO.KSABHA 
UNSTARR.ED QUESTION N0.1386 

Ann~we-n 

TO BE ANSWERED ON THE 3 RD MAY, 2016/VAISAKHA 1.3,1938 (SAKA) 

I {~'1 
I r>' 

I 

:l': 

; 
ii TREASON CASES 
t' ~· · 1386. I. DR. C. GOPALAl-(Rl:SHNAN: 

WIii the Ministet· of HOME AFFAIRS be 1>leased to state: 

(a) whether the Govenament has any.proposal to review the cases relating 
I 

to treason in . the country; I · 
I 

(b) if so, the detaals thereof; j 
. I 

• I 

(c)' whetlher the Comm6Uee heade_d by AP Shah to revoew such cases has I 
s1.obmiUed its report to t he Govemn)lent; 

(<fl) if so, the details thereof ; a ind . 

(e) if not, the time by wGvich t he CommHtee is rnkeBy to s1.abmfit its rep(!rt? 

MINOSTER Of STATIE BN THE MDINlOSTIRY OF HOMIE Af"FAORS 
(SH RQ IH.AlfU iBHAD f' ARA TH HSHJU CHAU IOMARY) 

•, . - -· (a) to (e): T_he law Commnssion of India has reported that tlhe 20th Law I 

Commission headed by Justice AP Shah has not submitted any report to I 

. . ;, 

'· '' 

~ 
l 

' I 

I 
the Government on the subje1c-;t "Treason Cases" during the tenure of the 1 

Commission (01.09.2012 'to 31 .08.20·15)and ·as such, no such proposal is 

pend&ng w~th_ this ·Ministry preseintQy. 1However7 a reference has been made 
I 

to th_e law Comm~ssi~n to ~xamine and give ~ ··-co~-p~e~~~~iv~ report I 
covering au aspec ts of crmminal laws so that ~o~prehensave amendments 
- ----·-- - -·-··- ·- . ·-·-· ·- .. .. ... - -·-· . r---..:..-. > 

can be. made in various ~riminal law's • ... ~ --------~---L:::---==--:==::-, 
****** 
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f~ 
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LOKSABHASECRETARlAT 
COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM No. i 31 
Subject: Request for dropping of Assurance given in reply to Unstarred 

Question No. 1600 dated 03;05.2016 regarding "Compensation 
without surrender of land". 

On 3 May, 2016, Shri Bishnu Pada Ray, M.P., addressed an Unstarred Question No. 1600 to the Minister of Home Affairs. The text of the Question along with the reply of the Minister is as given in the Annexure. 
2. The reply to the Question was treated as an Assurance by the Committee and required to be implemented by the Ministry of Home Affairs within three months from the date of the reply but the Assurance is yet to be implemented. 

3. In this regard, the Ministry of Home Affairs vide OM No. U-16014/2/2016-ANL dated 15 May,2020 have stated as under: 
"The representation dated. 31.10.2014 of Hon'ble M.P., based on which Assurance was made, has.been examloed In this Ministry and based on this Ministry of Home Affairs had constituted a Committee under the Chairmanship ·01 Mr. Vivek Rae (Former cs, A&NI) to examine and make recommendations on the land matter of A & N ISiands. The Committee vide its Report dated 16.12.2017 submitted its recommendations to the Ministry. On the issue of compensation paid to the people/farmers, whose !ands were submerged during Tsunami 2004, the Committee had recommended that "the recorded owners, who had surrendered their submerged land in lieu I of compensation do not have any legal entitlement over the land. The amount of Rs. 9.30 lakh per hectare was paid as compensation for submerged land and not as a relief. The recommendations of the Committee was forwarded to A&N Administration on 11.06.2018." 

4. In view of the above, the Ministry, with the approval of the Minister of : Home Affairs, have requested the Committee to drop the Assurance. 

The Committee may consider. 

Dated:- t>.'jls,le..2 ., 
New Delhi 

• • --.,-, .. - • - - • • T~--::,- ··-.-.,:..: 
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MftNBSTRY OF HOME AFFA!RS 

LOat SABHA 

UNSTARR.!::D QIUl!:S1'1CINI NO. 1600 

- ,. ;;r;t;;;;t;';;;-····--· ... 

'fO iii! &OO®W~R!f:~ @~ '1flrfltiS 3m> M~Y, 2016/VAISA,U§A 13, 113$ (SAGtA) 

i~» 'tl19Dt~il:IJ'tl®lf 'Q:O'il® ®@V®o·ri1llm1JIZ;Ul](l: Cil~S tagt®D1l f.llCt1:i@ll1 @ll'll f>Mibl0Dcc D'a@l)lllr~$1S~ll~atl:~w® 
011, ~ll'l)a:f~~,i~nn im~, !Mil@@~~!r tl.\l.N) ~sOaU1Jds leG:t@r IT.ll&.ilted ~n .1@.2@·1 ~ 
~~(U'il]'@S!5;@V,l t@ t'rU@n·~n@ flwao-~~ ~~fflmnuster/!Hl@m@ Mairaaster and ~&R~ 

~(\).1mruGuias\'l:O'ia'l'l:_ij@m11 .~'lcll19J2~·tililrro~ ll''emeas® oi Cl~OiltlQ»@~11saQ:Dc!Yil/ireQ~ea il:@ fl:tnos.1e fall'lliltl~1r;?; 

\t'llllli'l@!ISQSI Daiirna.O Du;}~ 1i»4;11erlll IJ»®Ll'tm~&~~ra11tow $Mbonerg®~I wa~~@Mt 8a1mistoon!fi @~n 
suorru·em.ilwir @O: B~ll'll(d]i; 

««:} ·&~ue slte~11~ {l;~~!®liil fl@1:r ir<m~:Mil'liilfi1:rom, ftlln<B Sll/Jl}'O'©lrilaJlel!l'®(t(l ~mnn(ij] f.l:@ t D\'I@ !f~irm~rr~ CD~ 
ltrr~ci.r~raonmi ~t@~ [)llw;JS,Olll@@tl:£ ir®l'i::~6w@©J ~ss c@o1'/o~»e011Siafl:a@~11~ ~nu1~ 

«~1» l!:D·ffie s'll:a~M$ @fl! D'<t:~fi@;a}W® wii c@m~~lY!l~:;;.n(}:si:;iall C:@ tr1o@s® i@fQ: @1111t1: fairm®o'~ 'l,$)Jftil('r~ 
lhi/BIW~ llll<O'b!: J!Bt ·~MG'lit"~llll~WO'•~«il t!hl~ a,umQ:!l? 

tiifflDIM05TEG'4 Of $1~1'1! Ur~ TH! MDWJHlY~Y Of HOMi! Alrf~).UtS 
(Sli,QRffl MA~Oii[J,llAQ l?Al~li~-f.lll~iffl~a Cll-01..UDHAl!tY) 

(a) to (<ti) ~Is ~~~~~~  ~5. .. ~~."~"-n.:''.".~~a~o~ .,,.,1 "~-~"~I 119':'i~ I · 
ha~ b@ef111 t®Ci:®fll1l. . .. 

'- ;·--- -·-····: .. --... -

. , .' ... 

;:-·-:.:"' : 
• • -~i.:.... •• ~ •• -~·=. 
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LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM No. 13 '2, 

Subject: Request for dropping of Assurance given In reply to Unstarred 
Question No. 1485 dated 26.07.2016 regarding· "Fencing on 
Inda-Bangladesh Border11

• 

Dn 26 July, 2016, Shrl Jose K. Mani, M.P., addressed an Unstarred 
Question No. 1485 to the Minister of Home Affairs. The text of the Question 
along with the reply of the Minister is given In the Annexure. 

2.' The reply to the Question was treated as an Assurance by the 
Committee and required to be implemented by the Ministry of Home Affairs 
within three months from the date of the reply but the Assurance is yet to be 
implemented. 

3. In this regard, the Ministry of Home Affairs vlde OM F. No. 
13011/05/2016-BM.III dated 24 June, 2019 have stated as under: 

"Reply to this question given by Hon'ble Minister of State Shri Kiren Rijiju 
in the Lok Sabha was in accordance with the Information desired by 
Hon'ble M.P." 

4. In view of the above, the Ministry, with the approval of Minister of State 
concerned In the Ministry of Home Affairs, have requested the Committee to 
drop the Assurance. 

The Committee may consider. 

Dated:- -~ \ s( (Lc'Z-a 
New Deihl 
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GOVERNMIENT OF INDIA 
MBNDSTRY Of HOME AFFAIRS 

.. ~. ·---::-.·: .. - ., .. , .. \. ,,., . .-., ..... -. . ·. 

·- _,. .... . ........ .. LO·lfSABHA .. ' . . . . --
UNSTARRED QUESTION N0.1485 

TO BE ANSWERED ON THE 26TH JULY, 2016/SHRAVANA 4, 1938 (SAKA) 

FENCING ON INDO·ISANGLADESH BORDER 

1485, SHIRD JOSE K. MAND: 

Wm the M~r,iastell' of BOMIE AffA!RS be pleased to state: 

(a) tlhle ~e1TU~tlhl oftlhle ~Ullcilo-Bang8adesh boirderr yet to be seaDed; 

(b) wlhletlhier c:3ny decisiora has been taken to seal tlhe border in Assam; 

(c) if so, wlhell:lhefl' an~i target !nas· been fixed for com~!eti.on of the fencing 
afo111g tlhe border; aml 

(d) if so, the dietao3s the!l'eoff? 

AIMS\WIE!R 

ftVIOIJ\jOSTIEIR. OIF ST,i\T!E OIM THIE MDINHSTRY OF HOMlE AFFAOIRS 
(SIHIIRJ KU~IE!Nl IRllJOJQJJ) 

is 3326 km, OILO't of wMclh 2727 km has been completed a111d 599 km , 
- .. ·--~----·----·----- -· ..... ·---. 

stretc!hi is yet to be f ellilced • 
.... ___ ; .... __ __ .. _ .... _ --., 

.. _________ .. __ _.._.. 

(lb) Tlhe Ma1116!stry of Home Affairs has decided to cover the entire boirdler - -··--- ·-·-.. - - ·-·· ·--·· --·-··------.· .. --... .._ ....... , _____ ... .... ....._ -- ,. ___ '"'_ .. _.._.,, __ ... " ... 

ie111gtlh ·0111 Dll'Ddo- IBangiaclesD1 !So~der in the State of Assam by means of 
. . .. . ·- ....... .. - .. .. _. . . . . . 

physica~/~cn-plhysoc~O bairruer~ ...... 
00 • 0 0 0 ... -- · . ... , • H •• '-

(c) & (d) The Oll'llgoang fence work along the complete lndo-Bangladesh 
. ·-----........ ----..... . ,-... ------·-

border Is targeted fror completfon by March, 2019. Further, in the 

' 
stretches in whic s",h} lt_!:~~~:ilable, fence work will be com~~ in 

~ . ---=-. .. ., 

three years from the date of availability of site. 
~-""-".:..:~--------------

...... .. · :, . Bll~============ ----=co~ 

... ~-· -·· .. ...... . . - ~. --.--
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LOK SABHA SECRETARIAT 

COMMITTEE ON GOVERNMENT ASSURANCES 
MEMORANDUM No. 139 

Subject: Request for dropping of Assurance given in reply to . Unstarred 
Question No. 2728 dated 02.08.2016 regarding "First Time Offender" 

On 2 August, 2016, Dr. K. Gopal, M.P., addressed an Unstarred Question No. 2728 to the Minister of Home Affairs. The text of the Question along with the reply of the Minister is as givE~n in the Annexure. 
2. The reply to the Question was treated as an Assurance by the 
Committee and required to be implemented by the Ministry of Home Affairs 
within three months from the da:e of the reply but the Assurance is yet to be implemented. 
3. In this regard, the Ministry of Home Affairs vide OM No.5/9/2016-Judi 
Cell-II dated 04 June, 2020 have stated as under: 

"that processing of mercy ·petitions under Article 72 of the Constitution is 
a continuous process. In the meantime, the Ministry of Home Affairs has 
already disposed of 18 mercy petitions since 02.08.2016 under Article 72 
of the Constitution." 

4. In view of the above, the Ministry, with the approval of the Minister of 
Home Affairs, have requested the Committee to drop the A~surance. 

The Committee may consider .. 

Dated:- 01 J ~<:(to'l..() 
New Delhi 
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GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

LOK SABHA 
UNSTARRED QUESTION N0.2728· 

TO BE ANSWERED ON THE 2N° AUGUST, 2016/SHRAVANA 11, 1938 (SAKA) 

FIRST TIME OFFENDERS 

2728. DR. K. GOPAL: 

Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether It Is~ fact t~at most of tho death row convicts wore f~rst time offenders and If so, t~,e details thereof; 

(b) whether it is also true that around sixty per cent ·ct G:ltGent are poor ~1r11tll uneducated; 

(c) whether the Government has any proposal to grant pardon to these convicts; and 

(d) If so, the details thereof? 

ANSWER 

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI ~ANSRAJ GANGARAM AHIR) 

(a) To (d): Every death row convict can file a petlt5on for mercy to 

the Hon'ble Governor of the respective State under Article 161 of . the Constitution of India and to the Hon'ble President of India under 

Artlcle 72 of the Constitution of India. At present, 08 cases of 

loo 

~,·: l,__ ______________ --~-
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LS USQ No. 2728 for 02.08.2016 

mell'cy petitions u11ul1er Article 72 of tlhe Constitut6on of India aa-e at 

vall'ious stages of e>c~w11i1niation~ 

Pris@D'Q , airn«l1 iQ:s reDate~ matt~r as ca State sullllject t.mder the 
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LOK SABHA SECRETARIAT /J)Jx n:/!Jc -_xz;; 
COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM No. f4o 
Subject: Request for dropping of Assurance given in reply to Unstarred 

Question No. 1309 dated 23.11.2016 regarding "Indian Penal Code'; . 

On 23 November, 2016, Shrl Sukhblr Singh Jaunapurla, Shrl E.T. 
Mohammed Basheer ahd Prof. Saugata Roy, M.Ps., addressed an Unstarred 
Question No. 1309 to the Minister of Law and Justice. The text of the Question 
along with the reply of the Minister is as given in the Annexure. 
2. The reply to the Question was treated as an Assurance by the 
Committee and required to be Implemented by the Ministry of Law and Justice 
(Department of Legal Affairs) within three months from .the date of the reply 
but the Assurance is yet to be implemented. The Assurance was subsequently 
transferred to Ministry of Home Affairs. 

3. In this regard, the Ministry of Home Affairs vlde OM No.7/15/2017-Judl. 
Cell-I datE;id 24 September, 2019 have stated as under: 

'The comprehensive reoort from the Law Commission covering al l 
aspects of Crimina l Law so that comprehensive amendments can be 
made In the various laws viz. Indian Penal Code, Code of Criminal 
Procedure and the Indian Evidence Act, etc. ls sti ll awaited from the 
Commission. The Law Commission on 11.12.2014 had intimated that the 

· Commlsslon has ldentlfied certain focus areas and formed sub-groups to 
deliberate on such areas. The Commission is actively pursuing the issue 
and wi ll finalize its views as early as possible. The position was 
reiterated by the Commission on 11.03.2016. It is further stated that a 
legislation to completely overhaul the Codes is a complex and lengthy 
exercise given the spectr'um of divergent views of stakeholders I.e. State 
Governments, etc. The proposed amendments have to be debated and 
deliberated Intensely to arrive at a required consensus. The entire 
procedure is, therefore, a long drawn out one· and no time-llmit can be 
fixed or given for the legislative process." 

4. In view of the above, the Ministry, with the approval of the Minister of 
Home Affairs, have requested the Committee to drop the Assurance. 

The Committee may consider. 

Dated:- ~cr!o{ (to'2..ti 
New Delhl 
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GOVVERNMENT OF INDIA 
MINISTRY OF LAW & JUSTICE 

DEPARTMENT OF LEGAL AFFAIRS 

LOK SABHA 
UNSTARRED QUESTION N0.1309 
TO BE ANSWERED ON 23.11.2016 

Indian Penal Code 

1309. SHRI SUKHBIR SINGH JAUNAPURIA: 
SHRI E.T. MOHAMMED BASHEER: 
PROF.SAUGATA ROY: 

Will the Minister of LAW AND JUSTICE be pleased to state: 

=:__ ---- r •"";--"•.-

(a) Whether the Government proposes to reconsider the sections in IPC related to 
sedition; . 

(b) Whether the law commission ln its 42"d report presented lh 1971 examined the 
section 124A and recommended to strengthen the section as well as to take 
stringent penal actions against those who questioned the integrity of judicial ~ system and the Parliament; and 

(c) If so, whether the Government proposes to enact ·a new law after having fresh consultations with the Law Commission and if so, the details thereof? 

ANSWER 

MINISTER OF STATE FOR LAW AND JUSTICE AND 
ELECTRONICS AND INFORMATION TECHNOLOGY 

{SHRI P.P. CHAUDHARY) 

(a) to (£) :Am~ndment to criminal law 1.s a caotirn 101 rs process and th~verrim.ent is awarA that it has to be in sync with social change§.._ The Law Commission of 
India has been requested to examine and give a comprehensive report covering all aspects of criminal law so that comprehensive amendments. can be made in the various laws viz., Indian Penal ,Code, Code of Criminal Procedure and the 
Indian Evidence Act, etc. The Law· Commission has been requested to look into 
the issues relating to section 124A IPC during the course of its comprehensive 
review of ttie criminal laws. ~e report of Law Commission ls awaited. A 
timeline cannot be given as the matter involves Legislative procedure . 

r 
__ ..... -
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LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES 

. MEMORANDUM No. \41 
Request for dropping of Assurance given In reply to Unstarred 

Question No. 6204 dated 11.04.2017 . r~garding "Inhuman 

Treatment in Police Custody". 

On 11 April, 2017, Shri Badruddin Ajmal and Shri. Dllipkumar Mansukhlal 

Gandhi, M.Ps., addressed an Unstarred Question· No. 6204 to the Minister of 

Home Affairs. The text of the Question along with the reply of the Minister is 

given in the An!")exure. 

2. The reply to the Question was treated as an Assurance by the 

Committee and required to be implemented by the Ministry of Home Affairs 

· within three months from the date of the reply but the Assurance is yet to be 

implemented. 

3. In this regard, the Ministry of Home Affairs vide OM No. 5/02/2017-Judl. 

Cell dated 08 November, 2019 have stated as under: 

"Misc. Application No. 2560 of 2018 in WP(C) No. 738/2016 was filed in 

the Supreme Court w~erein the petitioner had prayed before the Hon'ble 

Court to direct the Central Government to enact a suitable stand-alone, 

comprehensive legislation against custodial torture. This Ministry in its 

comments had stated that the recommendations of the 273rd Report of 

the Law Commission of India on "Implementation of United Nations 

.Convention against Torture and other Cruel, Inhuman and Degrading 

Treatment or Punishment" along with the draft "Prevention of Torture 

Bill, 2017" given by the Commission had been circulated to the State 

Governments for their Comments. All inputs had been received by 

11.02.2019 and that these comments would now be compiled and 

examined in consultation with stakeholders. Thereafter the Government 

would take all necessary steps regarding enadment of a legislation on 

the subject. The Hon'ble Court has announced its' judgment in the 

matter on 05.09.2019. The Hon'ble Court has taken cognizance that 

ratification of such UN co·nvention is a political act and would require 

consultation with th2 State Governments/Union Territories and 

subsequent deliberation of their comments by the Union of India. The 

Hon'ble Court at para 37 points out that'ln D.K. Basu (supra) they have 

· already issued dlrectlons/guidelines with respect to rights/custodial 
torture. The Apex Court also mentions that the law in this regard is also 

laid dow·n in Sections 330 and 331 of the !PC which relates to 

'voluntarily causing hurt to extort confession or to compel restoration of 

property' and 'voluntarily causing grievous hurt to extort confession or to 

compel restoration of property' respectively. The Judgment further 

states that legal jurisprudence has · developed for providing 

•., I aJ, 

. ,,.·,:. 



I 
1 
l 
I 

·1· •) .··,, 1 

·: ·' ,I Ii 
,.: : 
.·· ; 
··' : 

' 

··.! 
"·j 

' ·.·, 

'·' ··1 
·, ' 

j 
I 

I 
I 

•I 
compensation for the ·unconstitutional deprivation of fundamental right ~} 

to life and liberty as a · . ' 

public remedy in addition to claims in private law for damages by 

tortuous acts of public servants. Accordingly, the Hon'ble Court has 

rejected the prayer of the Petitioner by stating that this would not in any 

way affect the jurisdiction of the courts to deal with individual cases of 

alleged custodial torture and pass appropriate orders and directions in · 

accordance with iaw." It is further stated that legislation of such laws is 

a complex and lengthy exercise given the spectrum of divergent views of 

stakeholders. The proposed amendments have to be debated and 

deliberated intensely' to arrive at required consensus. The entire 

procedure is, therefore, a long drawn out one and no time~limit can be 

fixed or given for enacting such a legislation." 

4, In view of the above1 the Ministry, with the approval of the Minister of 

Home Affairs, have requested the Committee to drop the Assurance. 

The Committee may consider. 

Dated:- '09 \~c ILo'Z-C 
New Delhi 
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GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

LOK SABHA 
UNSTARRED QUESTION NO. 6204 

TO BE ANSWERED ON THE 11™ APRIL, 2017/ CHAITRA 21, 1939 (SAKA) 
INHUMAN TREATMENT IN POLICE CUSTODY 

6204. SHRI BADRUDDIN AJMAL: 
SHRI DILIPKUMAR MANSUKHLAL GANDHI: 

Will the Minister of HOME AFFAIRS be pleased to state: 
(a) ~hether the Government proposes to enact an effective law to prevent torture and inhuman treatment of individuals In police custody; 
(b) if so, the details thereof; 

(c) whether the Government has paid componaatlon to the famlly members of persons who died In police custody; 

(d) If s·o, the detalls thereof and the total funds granted during each of the last three years and the current year, State-wise; 
(e) whether the Government has issued any directive to States and Police Departments to sensitize the police forces In this regard; and 
(f) If so, the details thereof and the other correctlvo stops taken to atop such cases In future? 

ANSWER 

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI KIREN RIJIJU) 

(a) & (b): "Police" and "Public Order" are State subjects under the Seventh 
Schedule of the Constitution of India and It is primarily the responsiblllty of 

the State ,J»overnment to appropriately prevent and enaure non-occurrence of 
police atrocities and protect the human rights of the citizen. A proposal to 
sultably amend Section 330 and Section 331 of lndlan Penal Code. to define cC.lllill 

••mW :::;. 2 W:UZS 
.__.,, 

the words "Torture" and "Publlc Ser.YJ1nts'~ls.under active examination In this ...... _.....,._...~ ... - - ..... ~ - - .-...,., ...... . 
Ministry In consul\~t.io1,1 wi_th. the concem~!J _Ml~.•-~~r!es. .. ... . 

[ob 



:··:·:?:. -=·~ 

1:1\\;~ 
.:::.·;·.· 
: " 1 

. • l 
'·· ·.: ·1 .. 
. • ... ~ . 

.. •: ~- ... 

....... 
,:.'.';"•"' I 

L=· 

-2-
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(c) & (d): As pier Sect;on 1°8 of Protciiction of Human Rights Act, 1993, the 

National Human Rights Commission may recommend payme111t of 

compem.ation or d~m.31ges to the complainant or. to the vactam or the 

members of his faanily. As per Information received fr~m National Human 

Rights Coanmi~slon , statements indicating state-wise and year-wise details 

of the cases where the CommDs~ion recommended monetary relief for family 

members of the persons who died in police custody durlrng the last three 

years anilfl tlhe current year upto 31-03-2017 ~re at Anne1mre I to IV. 

{e) & (1): PMrs1UJant to !l:01e giuideltirnes issued by tllle National Human Righb. 

Ccmmissaoltll every death i1111 custody, Polgce or judocia~, naturaa or otherwise, 

is to be reported to O:he 'CommissQon w8thin 24 hours of 6ts occull'rence. 

in ano sucD~ cases, the commiissoon calls for various reports including the 

inquest, post-mortem, video-giraptuy of post-mortem, magisterial inquiry 

report for ascertain~ng foul play or negBigence, if any, which resulted In the 

death. 

,. 
During vairious worh:shops, seminars and camp sittings, the Commission 

sensiti~es senior offic~rs in State Governments for better protect5on of 

Human Rights. 

\cSr" 
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ANNEXUREI 
L,S.US,Q.N0.6204 FOR 11.04.2017 

STATEMENT SHOWING YEAR-WISE -INCLUDING NO. OF CASES CARRY FORWARD OEATtl IN POLICE CUSTODY (DISPOSED) WHERE NHRC RECOMMENDED MONETARY RELIEF DURING THE YEARS 2013-2014, 2014-2015, 2015-2016 AND 2016·2017 (31/03/2017) 

2013-2014 
NAME OF STATE/UT NO. OF CASES AMOUNT ANDHRA PRADESH 4 760000 BIHAR 1 100000 GUJARAT 2 600000 HARYANA 2 600000 JHARKHAND 3' 900000 KARNATAKA 3 600000 KERALA 1 100000 MADHYA PRADESH 2 600000 MAHARASHTRA 8' 2400000 RAJASTHAN 1 100000 TAMILNADU 2 1000000 TELANGANA 2· 300000 UTTAR PRADESH 8 2800000 UTTARAKHAND 1 100000 TOTAi 40 10960000 

2014·2015 NAME OF STATE/UT NO. Of CASES AMOUNT BIHAR 1 100000 DELHI 1 100000 GUJARAT 3· 300000 HARYANA 3 450000 MADHYA PRADESH 2 500000 MAHARASHTRA 3 750000 TAMIL NADU 1 300000 TELANGANA 1 100000 UTTAR PRADESH 3 1100000 TOTAL lS 9700000 

2015-2016 NAME OF STATE/UT NO. OF CASES AMOUNT ANDHRA PRADESH 1 100000 BIHAR 1 50000 CHHATTISGARH 1 100000 GUJARAT 3 300000 HIMACHAL PRADESH 2 200000 JHARKHAND 2 600000 KARNATAKA 1 100000 l<ERALA l 50000 MADHYA PRADESH 1 100000 MAHARASHTRA 1 500000 PU DU CHERRY 2 500000 RAJASTHAN 1 300000 UTTAR PRADESH 3 700000 UTTARAKHAND 1 100000 TOTAL 21 3700000 

2016-2017 NAME OF STATE/UT NO. OF CASES AMOUNT ANDHRA PRADESH 2 180000 GUJARAT 2 400000 HARYANA 1 100000 JHARKHAND 1 100000 MAHARASHTRA 3 800000 UTTAR PRADESH 1 25000 WEST BENGAL 1 200000 TOTAL 11 ' 1805000 
/0 ~ 
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ANNEXURE II 
L,S,US,Q.N0,6204 FQR 11,04,20:!,7 

STATEMENT SHOWING VEAR-WISE NO, OF CASES·INClUDING CARRY FORWARD DEATH IN POLICE CUSTODV(PENDING) WHERE 
NHFI.C RECOMMENDED MONETARY RELIEF PURING THE YEARS 2013·20:l,4, 2014·2015, 2015-2016 AND 2016·2017 (31/03/2017) 

201,3-2014 

NAME OF ST ATE/UT NO. OF CASES AMOUNT 

ANDHRA PRADESH 1 200000 

MAHARASHTRA ' 1000000 

unAR PRADESH ' 200000 

TOTAL s 1400000 

201S-2016 

NAME OF STATE/UT NO, OF CASES AMOUNT 

ARUNACHAl PRADESH 1 100000 

JHARKHAND 1 100000 

l(ERALA 1 100000 

MADHYA PRADESH ' 600000 

MAHARASHTRA 1 sooooo 

-UTIAR PRADESH 1 100000 

WEST BENGAL 1 500000 

TOTAL ' 2000000 

2016-2017 

NAME OF STATE/UT NO. OF CASES AMOUNT 
. 

ASS,M ' 500000 

BIHAR 1 100000 . 
GUJARAT 4 800000 

HARYANA ' 625000 

JHARKHAND 1 100000 

ICERALA ' 300000 

MADHYA PRADESH ' 600000 . 
·--· MAHARASHTRA 13 3025000 

MEGKALAYA ' 30QOOO 

MIZORAM ' 200000 

NAGALAND 1 100000 

PUNJAB 1 100000 

nLANGANA ' 2110000 
. 

UTTAR PRADESH 6 1200000 

TOTAL 43 8230000 

NO PENDING CASES FOR MONETARY RELIEF FOR THE YEAR 2014-2015. 
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L,S.US,Q,N0.6204 FOR 11,04,201'7 

STATEMENT SHOWING Yl!AR•WISE NO. OF CASES-INCLUDING CARRV FORWARD ALLEGED DEATH IN POLICE CUSTODY (DISPOSED) WHERE NHIIC RECOMMENDED MONETARY RELIEF DURING THE YEARS 2013,1014, 2014-2015, 2015-2016 AND 2016-2017 {31/03/2017) 

2013·2014 

NAME OF STATE/UT NO, OF CASES AMOUNT 
BIHI\R 

1 100000 
HA.RYAN/\ 

l 300000 
MADHYA PRADESH 2 800000 
MEGHALAVA 

1 500000 
TAMILNADU 

1 500000 
TELANGANA 

1 100000 
UTTAR PRADESH 3 1500000 

TOTAL 10 3800000 

2014-2015 
NAM~ OF STATE/UT NO.OF CASES AMOUN1' 
BIHAR 

I 200000 
CHANDIGARH 

1 100000 
JHARKHAND 

1 200000 
MANIPUR 

2 1000000 
UTTAR PRADESH 3 900000 

TOTAL 8 2400000 

2015-1016 

NAME OF STATE/UT NO.OF CASES AMOUNT 
ANOHRA PRADESH 1 80000 
ICARNATAKA 

1 200000 
MANIPUR .. 

l sooooo 
MEGHALAYA 

l 500000 
TELANGANA r 

1 100000 
U1TARAKHANO 

1 200000 
TOTAL 6 1580000 

2016-2017 (U:)TO 31/03/:l017) 
NAME OF STATE/UT NO,OPCASES AMOUNT 
JHARKHAND 

1 500000 
ODISHA 

1 100000 
PUNJAB 

1 100000 
TOTAL a 700000 

110 
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ANNEXURE IV 
L.S.US.Q.N0,6;!04 FOR 11,04.2017 

STATEMENT SHOWING YEAR•WISE NO. OF CASES-INCLUDING CARRY FORWARD ALLEGED DEATii IN POLICE CUSTODY 
(PENDING}' WHERE NHRC RECOMMENDED MONETARY RELIEF DURING TtlE YEARS 2013-2014, 2014•2015, 2015•2016 
AND 2016•2017 {31/03/2017) 

2013·2014 

NAME OF STATE/UT NO, OF CASES AMOUNT 

UTIAR PRADESH 2 400000 

TOTAL 2 400000 

2014-2015 

NAME OF STATE/UT NO, OF CASES AMOUNT 

UlTAR PRADESH l 500000 

TOTAL l 500000 
-

2015·2016 

NAME OF STATE/UT NO, OF CASES AMOUNT 

MAN1PUR l 100000 

UTTAR PRADESH 4 1800000 

DELHI 1 500000 

TOTAL 6 2400000 

2016·2017 

NAME OF STATE/UT NO. OF CASES AMOUNT 

GUJARAT 1 500000 

HARYANA l 100000 

KERALA 1 100000 

MANIPUR 2 800000 . 
0DtSHA ; 2 150000 

UTIAR PRADESH 4 --500000 

TOTAL 11 2150000 

l r I 

a. f} 
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LOK SABHA SECRETARIAT 
COMMITTEE,ON GOVERNMENT ASSURANCES 

MEMORANDUM No, \4 2. 

Request for dropping of Assurance giVen in 
Question No. 1674 dated 06.03.2018 
Discrimination Cases". 

reply to Unstarred 
regarding "Racial 

On 6 March, 2018, Shri Prem Das Rai, M.P., ad.dressed an Unstarred 
Question No. 1674 to the Minister of Home Affairs. The text of the Question 
along with the reply of the Minister Is as given In the Annexure. 
2. The reply to the Question was treated as an Assurance by the 
Committee and required to be 'implemented by the Ministry of Home Affairs 
within three months from the date of the reply but the Assurance is yet to be 
implemented. 

3. In this regard, the Ministry of Home Affairs vide OM No. 7/7/2019· 
Judi.Cell-I dated 12 February, 2020 have stated as under: 

"The Law Commission of India, taking into account the 
recommendations of Bezbaruah Committee, the Law Commission 1s 267th 
Report and T.K. Vishwanathan Committee has given a new formulation 
on 04.05.2018 for insertion of section 153 (C) (Prohibiting Incitement to 
hatred) and SOSA (Causing fear, alarm, or provocation of violence In 
certain cases). As the Criminal laws are in Concurrent List, the 
recommendations made by Law Commission and T.K. Vishwanathan 
Committee were forwarded to all the States/UTs seeking their comments 
vide this office letter dated 11.01.2018 followed by reminder letters 
dated 15.02.2018, 06.06.2018, 10.09.2018 and 28.02.2019. Comments 
from all the States have not been received as yet and the decision in the 
matter will be taken after the comments of all the States/UTs are 
received. 

Further, on .07.09.2019, the Chief Ministers of all the State 
Governments/UTs have been addressed by Hon'ble Home Minister 
seeking. their suggestions on the possible amendments In various laws 
v!z. Indian Penal Code, Code of Criminal Proced1,1re, Special Act, Nar·cotlc 
Drugs and Psychotropic Substance Act, etc. The States have been 
requested to make suggestions, keeping in·. mind that the revised law 
should be in accordance with the democratic expectationS of the people 
and be able to provide speedy justice to women, children, weaker 
sections of society, etc. A DO letter at the level of Home Secretary has 
also been Issued on 23.09.2019 to the Chief Secretaries and DGsP of all 
the States/UTs reiterating the above. However, the response from all the 
States/UTs is yet to be received. 

The Hon'ble Home Minister vlde his letter dated 06.01.2020 and 
09.01.2020 addressed to .the Hon'ble Chief Justice of India, Hon'ble 

...... - --··· - . ·,· ~----'. 
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Chief.Justices of vario:..1s High Courts, Bar Council of India, Bar Council of 
various States and various Universities/Institutes for legal studies has 
also requested them to give suggestions keeping in mind contemporary 
needs and aspirations of the people and with a view to create a legal 
structure which is citizen-centric and priorities to secure life and 
protection of human rights. Bureau of Police Research and Development 
(BPR&D) has been requested to review and propose revisions to the 
provisions of IPC/CrPC and other Acts. 

It is further stated that legislation of such laws ·,s a complex and 
lengthy exercise given the spectrum of divergent views of stakeholders 
i.e. State Governments, etc. The proposed amendments have to be 
debated and deliberated intensely to arrive at a required consensus. The 
entire procedure is th8refore a long drawn out' one and no time-l!mit can 
be fixed or glven for the legislative process." 

4. In view of the above, the Ministry, with the approval of the Minister of Home Affairs, have requested the Committee to drop the Assurance. 

The Committee may consider. 

Dated:- 09/~s/2•2-<> 
New Delhi 

II] 
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GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

LOK SABHA 
UNSTARRED QUESTION NO. 1674 

Ann e)n./oe... 

TO BE ANSWERED ON THE 06TH MARCH, 2018/ PHALGUNA 15, 1939 (SAKA) 
RACIAL DISCRIMINATION CASES 

1674. SHRI PREM DAS RAI: 
Will the Minister of HOME AFFAIRS be pleased to state: 
(a) whether incidents of racial discrimination and violence have been · increasing in the country and if so, the existing legal provisions to c~unter such incidents; 

(b) the action taken by the Government to incorporate the recommendations of the Bezbaruah Committee and 267th Law Commission Report to check racial discrimination in the country; and 

(c) the extent to which the steps taken by the Government to address the grievances of people belonging to the North Eastern region viz., issuing of advisories to all the State Governments, strengtheni,ig of facilities for legal assistance and appointment of Nodal Officers have been effective in the country? 
ANSWER 

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI HANSRAJ GANGARAM AHIR) 

.. (a): The incidents of racial discrimination and violence against people of 
North Eastern States residing in different parts of country are deal t with at 
the State Government level. According to Information made available from 
the States, they do not keep a separate record of racial discrimination and 
violence against people of North Eastern States. In view of this, it is not 
possible to say whether such incidents are increasing in the country. The 
cases of racial discrimination and violence are being dealt with by the State 
Government under existing law such as IPC, Cr.PC, The Scheduled Castes 
and Scheduled Tribes(Prevention of Atrocities) Act, 1989 etc. 

/ I >-t 
------ --- ·- -
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LS.US.Q.No.1674 FOR 06.03.2018 

(b) The Bezbaruah Committee has suggested insertion of two new sections 

153(C) and 509(A) in the Indian Penal Code to prevent racial discrimination. 

Law Commission of India in its 267th Report has recommended for insertion of 

new·· section 153C dealing with prohibition of incitement to hatred and 

Section 505A for causing fear alarm and provocation of violence in certain 

cases. The matter is presently with Law Commission for examination and \ 

recommendations. · 

(c): The steps taken by the Centrai Government to address the grievances of 

people hailing from. North East region viz. issuing advisories and instructions 

to State Governments for safety & security of NE people, strengthening of 

facilfties for legal assistance, extending facilities in the field of sport, 

educatin.g the people about the North East in various forms, focusing 

attention on the North East on media, providing of helpline numbers, 

appointment of Nodal Officers etc .. are being implemented effectively. 

***** 

I I '.J 
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LOK SABHA SECRETARIAT. 
COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM No. \ 4 3 
Subject: Request for dropping of Assurance given in reply to Unstarred 
Question No. 3408 dated 07.08.2018 regarding "Corrupt !PS Officers". 

On 7 August, 2018, Shrl Harl Om Panday, Shrl Santosh Kumar and Dr. 
Ratna De (Nag), M.Ps., addressed an Unstarred Question No. 3408 to the 
Minister of Home Affairs. The text of the Question along with the reply of the 
Minister ls as given ln the Annexure. 
2. The reply to the Question was treated as an Assurance by the 
Committee and required to be implemented by the Ministry of Home Affairs 
within three months from the date of the reply but the Assurance is yet to be 
implemented. 

3. In this regard, the Ministry of Home Affairs vide OM No.45029/5/2018-
IPS.II dated 28 August, 2019 have stated as under: 

''The· Ministry requested CBI from time to time to intimate status of the 6. 
cases. As per lhe status of the cases received from CBI on 20.08.2019, 4 
(four) cases are still under Investigation and 2 (two) cases are under 
trial before courts. CBI has informed that no specific time line for final 
conclusion of these cases can be predicted at this j uncture. As such, 
treating the reply as an /\ssurance does not seem to be appropriqte." 

'1. In view of the above, the Ministry, with the approval of the Minister of 
Home Affairs, have requested the Committee to drop the Assurance. 

The Committee may consider. 

Dated:- 01 I ~G, 2...o '2..o 
New Delhi 

J/6 
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11 • ! . GOVERNMENT OF INDIA 
MINISTRY OIF HOME AFFAIRS 

,LOK SABHA . 
UNSTARRED QUIESTION NO. 3408 

TO IBI! ANSWERBD ON THE 7m AUGUST, 2018/ SHRAVANA 16, 1940 (SAKA) 

CORRUPT IP9 OFFICl!RI 

3408. SHRI HARi OM PANDAY= 
SHRI SANTOSH KUMAR: 
DR. RATNA DE (NAG): 

wm the MU1Bster of HOME AFFAIRS be pleased to state: 

(a) whethetl' the Govemm<!lnt has prepared any list of IPS officers against 
whom col'D'uptfton ca~teo h~ve 011ee111 rag!stered by Central Bureau of 
lnvestlgatlc11t1 (Clll\U) or E111fcrcemeant D8rec~orate (ED)pan~cu~ar~y In Uttaiir 
Pradesh and Blhar; 

(b) If sc, the dletalls theirecf all'9d tlhie current status of tha said cases 
tfl1l'a!u-aol7; arr1cB 

(c) thie dmtaGOs cf the ste11>s fab:an/ l!keUy ·to be t!:lkew 1111 this rreg;eird? 

ANSWE!ll 

MDNISTER OF STATE DN THL': MINISTRY OF HOME AIFIFAIRS 
(S9'211U KBRIEN RI.BO.Jilli) 

(e) to (c): As per the Information r:ivallable, during the last three years 

(from 2015 to 2017) a;lld tm date, Ce111~raD Ba.oreau of lnvestlg~tion (CBI) has 

registered 6 (six) cases against S IPS offic ers on c or ruption charges, 

~ includ!111g one IPS officer of Bihar Cadre who has since retired from service • 
• 

No IPS r CffBcer of Uttair Pradoslll CatBrre Us involved Un tBne aforesaijd 

j c:ol'l'lllptlon related cases. No case, has been registered by the Enforcement 
:1 

Directorate (E!D) against eny IPS OffBcer on corro.uptlcD'B char!!)es during tl,ie 

aforesaid period. ' Out of the 2foresald 6 cases registered by CBI, 5 cases / 

are under Investigation and one casa! is under trial. 1 
/11-
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LOK SABHA SECR!cTARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM No. \4-S: 
Subject: Request for dropping of Assurance given in reply to Unstarred 

Question No. 336 datecl 05.02.2019 regarding "Identity Cards fJr 
People in Border Distrlcls". 

On OS February, 2019, Shrl S. Rajendran and various other M.Ps., 
addressed an Unstarred Question No. 336 to the Minister of Home Affairs. The 
text of the Question along with the reply of the Minister Is as given in the 
Annexure. 

2. The reply to the Question was treated as an Assurance by the 
Committee and required to be implemented by the Ministry of Home Affairs 
within three months from the date of the reply tiut the Assurance Is yet to be 
implemented. 

3. In this regard, the Ministry of Home Affairs (Department of Border 
Management) vlde OM No.7/4/2019-BADP dated 25 October, 2019 have 
stated as under: 

'The Registrar General of India (RGI) is entrusted with the matter 
relating to issuing identity cards to all Indian citizens living .In all t!1e 
border districts of tf',e country. Accorclingly, this Ministry, vide letter of 
even number dated 08th August, 2019 had requested RGI to accept the 
transfer of the Assurance. In response to this Ministry's communlcation 
dated 08.08.2019, referred above, RGI vide their communication No. l+ 
11016/1/2019-CRD (NPR) elated 09.10.2.019 has informed that "the 
National Population Register (.NPR) was prepared in 2010 and updated in 
2015. It has not been decided to update the NPR in 2020, Updatlon 
work will be done along with House listing operation of Census 2021 in 
the entire country except Assam. NPR Is being prepared under Rule 3(4) 
of the Citizenship Rules and necessary notification has been Issued. 
Provisions for preparation of National Register of Indian Citizens (NRIC) 
Is given under Rule 4 and Issue of National Identity.Cards Is under Rule 
13. At present NRIC is being prepared In the State of Assam for wh;ch 
there ls a special prnvision under Rule 4A of the Citizenship Rules, As 
there is no decision yet to prepare f\JRJ.C at other places, we regret to 
accept the Assurance.' 

·,.' 
4. In view of the above, the Ministry, with the approval of the Union Home 
Minister have requested the Committee to drop the Assurance. 

The Committee may consider. 

Dated:- D9 l•c(t• 2e 
New Deihl 

118 
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'•'.•• GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 
LOK SABHA 

UNSTARRED QUESTION NO. 336 
TO BE ANSWERED ON THE 05TH FEBRUARY, 2019/ MAGHA 16, 1940 (SAKA) 
IDENTITY CARDS FOR PEOPLE IN BORDER DISTRICTS 
336. SHRI S. RAJENDRAN: 

SHRI GAJANAN KIRTIKAR: 
SHRI .T. RADHAKRISHNAN: 
SHRI S.R. VIJAYAKUMAR; 
KUNWAR HARIBANSH SINGH: · 
SHRI SUDHEER GUPTA: 

WIii the Minister of HOME AFFAIRS be pleased to state: 

• 

(a) whether the Government has decided to issue identity cards to Indians living in strategic border districts; 

(b) if so, the details thereof along with the aims and objectives thereto; 
(c) the estimated numb~r of persons likely to be issued identity cards; 
(d) whether the Govemment has studied the feaslbillty of issuing identity cards to the Indian Citizens llvlng In the border districts; 
(e) If so, the details and the outcome thereof; and 
(f) the time by which the identity cards are likely to be issued ? 
ANSWER 

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI KIREN RIJIJU) 

(a) to (f): •rn-prlnclpal' approval for Issuance of Identity cards to all lndlan 

citizens llving in all the border districts of the country along with the 

approval for continuation of Border Area Development Programme (BADP) 

upto March, 2020 has been accorded and Registrar General of India (RGI) 
Is entrusted with preparing a detailed scheme in this regard. 

' . 111 
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Subject: 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM No. \ 4 (, 

Request for dropping of Assuranc8s given ln replies to:-

(i) Starred Question No, 197 dated 06.08.2010 regarding "Audit of Joint 

Ventures." (Annexure-1). 

(ii) Unstarred Question No. 2759 dated 07.02.2014 regarding "Enhancing Scope 

of Audit." (Annexure-ll) . 

The above mentioned Question at SI No. (i) was asked by Dr. Murli Manohar 

Joshi and Shri Rajiv Ranjan (Lalan Singh), M.Ps and the Question at SI. No. (ii) was 

asked by sh,1 Nama Nageswara Rao, M.P., to the Minister of Finance. The contents 

of the Questions along with the rep\les of the Minister are as given in Annexures I 

and II. 

2. The replies to the Questions were treated as Assurances and requir~d to be 

implemented by the Ministry of Finance within three months of the date of the reply 

but the Assurances are yet to be implemented. 

3. The Ministry of Finance vide O.M. No. 8(16)-B(R)/2010 dated 7. December, 

2010 had requested for droppiog the Assurance mentioned at SI. No.' (i) above on 

the following grounds:-

"That it is clear from the reply to the question that no Assurance waS given 

by this Ministry with respect to part (c) of the question. It was not the 

intention of the Ministry to give any Assurance for bringing such entities 

within the ambit of C&AG. The revised draft bill forwarded by C&AG Office in 

June, 2010 for replacing the existing Comptroller & Auditor General's (Duties, 

Powers and Conditions of Service) Act, 1971 by a new law titled "Audit of 

Public Money and the C&AG's (Duties1 Powers and Conditions of Service) Act1 

2010 contains amendments of around 36 sections/sub-sections .. Among 

others, one of the proposed amendments is under section 13(1) of the draft 

Bill which include various projects under joint ·venture of the public and 

·· private sector under the ambit of C&AG's audit as emphasized In the instant 

question. The reply to the question indicated that no Assurance was given by 

this Ministry. The answer of the question simply intim0te that the revised 

draft Bill forwarded by C&AG Office in June, 2010 for replacing the existing 

Comptroller & Auditor Genera\1s (Duties, Powers and Conditions of Service) 

Act, 1971 by a new law titled 'Audit of Public Money and the C&AG's (Duties, 

Powers and Conditions of Service) Act, 2010' contain proposals/ amendments 

/2-o 
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on various issues in the iight of changed structure and processes of 
governance and pattern of outflows from the public exchequer and several 
other factors. Since the draft Bill has impact on the various arecis of 
governance, with the approval of FM, .a process of consultation has been 
initiated with concerned Central Ministries/Departments and State 
Governments. TIil date, a considerable number of comments/views have since 
been received both from Central Ministries/Departments and State 
Governments which are being compiled and examined. Therefore, the matter 
relating to expanded provision of C&AG with respect to audit of Income and 
expenditure accounts of projects under the joint venture of the public and 
private sector as queried in the question and the reply· of which has been 
treated as an Assurance may be reconsidered. As already pointed out, no 
Assurance was given in the reply with regard to part (c) of the question. In· 
the light of the above, as n:> time~frame nor any Assurance is made in the 
reply to the question that the Bill proposed by the C&AG would be enacted, 
treating It as an Assurance may be reconsldered. 11 

4. The above. request for dropping the Assurance was . considered by the 
Committee at their sitting held on 21 July, 2011 and It was decided not to drop the 
Assurance. The Committee accordlr,gly presented their 17th report (15th Lok Sabha) 
on. 30 August, 2011. The Committee inter-a/la recommended that it is exclusive 
prerogative of the Committee to decide as to which part/portion of the reply 
constitutes an Assurance. Further, a revised draft bill seeking to replace the existing 
Comptroller and Auditor General (Duties, Powers and Conditions of Service) Act, 
1971 Is under consideration. The Committee desired to know the present status of 
the Bill and also desired that the Assurance be implemented as early as possible. 

5. The Ministry of Finance (Department of Economic Affairs) vide 0.M. No. 8(1)-
, B(R)/2014 dated 19.12.2014 had also requested to drop the Assurance mentlonec 

at SI. No. (ii) on the following grounds:-

"That no Assurance was given by this Ministry. The revised draft bill 
forwarded by C&AG's Office in June, 2010, for replacing the existing C&AG's 
(Duties, ·Powers and Conditions of Service) Act, 1971 by a new law titled 
'Audit of Public Money and the C&AG's (Duties, Powers and Conditions of 

.. Service) Act, 2010 contains amendments of around 36 Sections/Sub-sections. 
Among others, one of the amendments proposed is under section 13(i) '& (ii) 
of the draft bill which Include various schemes Including the fl.agship 
programmes to be placed under the ambit of C&AG's audit as emphasized In 
the Instant Question. Since the proposed draft bills of C&AG impacts various 
areas of governance, a process of consultation has been initiated with 
concerned Ministries/Departments and StatE! Governments. After receipt of 

/ 2./ 



··1· _.•·: 
' '., '·-,: 

. ' J 

--'·· ..::,:, ·, .·., ... ·;·:: __ -- _-_ -- _-.__-;:_::."-:..:____.;_:_:_-.,;__·.·,.-, • ~.-- --'. - .c __ ,:'"': 

(':i 
the comments from all concerned, the proposed draft Bill will be examined in 

consultation with C&AG and Ministry of Law & Justice .. Later, 0/o C&AG made 

extensive changes/deletions in the form of a revised draft bill, namely, 

C&AG's (Duties, Power and Conditions of Service) Amendment Act, 2011. 

Subsequently, on 18.03.2011 this Ministry had called for the views/comments 

of the concerned Central Ministries/State Governments on the revised draft 

Bill for taking a decision 1of the Government. The comments received so f.ar 

from the Ministries/State Governments have been considered in the Ministry. 

The same along with the Finance Ministry's comments have been sent to 

Office of the C&AG for, their comments. A consensus has to be reached 

between Ministry of Finance and C&AG before the exercise on preparation of 

the draft Cabinet Note i,s finalised and vetted by Ministry of Law & Justice. 

After obtaining the Cabinet's approval on the same, it has to be laid In the 

form of a Bill in both the Houses of Parliament for consideration and 

approval. Therefore, the fuifilment of the Assurance would take a 

considerable tirne. Therefore, the fulfilment of the Assurance wouid either not 

be feasible to fulfil the same or would take very considerable time due to 

impending administrative/political circumstances. In the light of the above, as 

no Assurance is given by the Ministry in the reply to the said Question, the 

decision for treating it as an 'Assurance' may be recon~idered." 

6. The above request foe dropping the Assurance was considered by the 

Committee at their sitting held on 12 February, 2015 and it was decided not to drop 

the Assurance. The Committee accordingly presented their 12th report (16th Lok 

Sabha) on 30th April, 2015. The Committee inter alia recommended that the 

process may be expedited and the matter may be brought to its logical conclusion. 

The Committee also expressed that they would like to be apprised of the initiatives 

taken and progress made in tne matter. 

7. The Ministry of Finance (Department of Economic Affairs) vide OM F. No. 

8(10)-B(R)/2010 dated 29 April, 2014 had again requested for dropping the 

Assurance mentioned at SI. No. (i) above on the following grounds:-

"That the subject-matter of the above Assurance is one of the Issues 

contained in the proposed draft Bill of C&AG on 'Audit of Pubiic Money and 

C&AG's (DPC) Act, 2010'. The Ministry had furnished specific comments to 

C&AG on the proposed draft Bill soliciting their views/comments for 

amendments to the existing C&AG Act instead of replacing with a new law. 

Accordingly, C&AG's office have sent a revised draft Bill, Le. C&AG's (Duties1 

Powers and Conditions of Services) Amendment Act, 2011, proposing therein 

-'.,~. -, -··----~-~----~::--7:..--::·:· .. -;--.. -.. ~ ....... ·. ·"-·--·--~ . .:_ - ··:-.:-:-.-· 
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changes/ deletions in the existing Act. The revised draft BIii is being examined 
in consultation with concerned Ministries/Departments and the State 
Governments. Thereafter the draft, if approved, Bill has to be vetted by 
Ministry of Law & Justice. Aft:9r obtaining the Ca~inet's approval on the same, 
it has to be laid in the form of a Bill in both the Houses of Parliament for 
consideration and approval. Therefore, the fulfi lment of the Assurance would 
either not be feasible or would take very considerable time due to impending 
administrative/political circumstances. It ls pertinent to mention that recently, 
the Lok Sabha Secretariat has vide O.M. No. 36 report/11/2/2013-CGA, dated 
13.2.2014, fotv1arded a co;:,y of the 36th Report of the Committee on 
Government Assurances regarding dropping of the Assurance, present~d on 
11.2.2014. According to the sa id Report, the Assurance relating to Lok Sabha 
USQ No. 5073 for 27-8-2010 regarding amendment of C&AG (DPC) Act, 1971 
had been dropped. It is reiterated that as no Assurance was given by the 
Ministry in the reply to the said Question, the decision · for treating it as 
'Assurance' may be reconsidered. It is therefore, requested that this 
Assurance may please be deleted from the list of Assurances. The ·matter may 
kindly be placed before the Committee on Government Assurances for 
reconsideration In the light · of the 36th Report of ·the Committee on 
Government Assurance." 

8. The Ministry of Finance (Department of Economic Affairs) vide OM F.No.8(1)-
B-(R)/2014 dated 28 April, 2015 had also again requested to drop the AssL.irance 
mentioned at SI. No. (i i) on the following grounds:-

"Since the exercise relating to amendment of the C&AG's (Duties, Powers and 
Conditions of Service) Act, 1971 would consume considerable t ime, no 
timeframe nor any promise/Assurance was given for placing the Bill in 
Parliament. As such, it may . be seen from the reply to the said Question that 
this- did not constitute an Assurance .nor any Assurance was given by this 
Ministry. The reply of the said Parllamentary Question has incorrectly been 
treated as an Assurance. Whi le requesting for extension . of time for fulfi ll ing 
the Assurance, it has also been reiterated that the said Assurance ·may be 
deleted from the pending Assurances as the Ministry feels that the fulfi lment 
of the Assurance would either not be feasible or it would take very 

,. considerable time due to impending administrative. circumstances. It is 
pertinent to mention tha.t in the 36th .Report of the Committee on 
Government Assurance regarding dropping of the Assurances, presented to 
Lok Sabha on 11.02;2014, the Assurance relating to Lok Sabha USQ No. ·5073 
for 27.08.2010 regarding 'the similar subject matter i.e. 'Flagship Scheme' has 
been dropp·ed. Therefore, it is requested that this reply may not be treated as 

)2-J 
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an Assurance and this Assurance may kindly be deleted from the list of 

Assurances In the light o( the above para." 

9. The above requests of the Ministry for dropping of the Assurances given at Si. 

Nos. (I) and (ii) as mentioned in para No. 7 and 8 were again considered by the 

Committee at their sitting held on 18 April, 2016, and the Committee decided not to 

drop the above mentioned Assurances. The Committee accordingly presented their 

Fortieth Report (16th Lok Sabha) to the House on 11 August, 2016 in which the 

Committee inter alia expressed that they would like to be apprised of the Initiatives 

taken and progress made in this regard: 

10. However, the Ministry of Finance (Department of Econorrilc Affairs) vide their 

OM. F. No. 8(10)-B(R)/2010 and F. No. 8(1)-B(R)/2014 dated 31 October, 2017 and 

26 September, 2019 have stated as under:-

"The aforesaid Assurances were in relation to the changes in the C&AG Act. 

In this context, a draft hill was received from the C&AG Office. in June, 2010 

for replacing the existing Comptroller & Auditor General's (Duties, Powers and 

Conditions of Service) Act, 1971 by a new law titled "Audit of Public Money 

and the C&AG's (Duties, Powers and Conditions of Service) Act, 2010". 

However, it was later decided with the approval of the then Finance Minister 

that instead of enacting a new legislation, the existing Act should be 

amended suitably to address all issues. Accordingly, a draft C&AG(DPC) 

Amendment Act, 2011 y,as received from the Office of C&AG in May, 2011 

and the same was examined ln consultation with various Ministries and St:ite 

Governments. Detailed comments of · this Ministry on the amendment 

proposal have been sen': in October, 2014 to the C&AG Office for examination 

and comments thereon. The C&AG Office vide their letter No. 12/9-

DG(SMU)Sectt/2013 dated 16-06-2017 has now informed that the draft C&AG 

(DPC) Amendment Act may not be pursued and may be treated as 

withdrawn. In view of the fact that the draft Act, which Is the subject matters 

of the said Assurance, does not exists now and has b!2en withdrawn, the 

Assurances may be dropped. 11 

11. In view of the above, the Ministry, with the approval of the then Minister of 

State (Finance & Shipping), have again requested the Committee to drop the above 

Assurances.· 

The Committee may re-consider. 

New Deihl: 
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be pleased to state:-

FINANCE 

(a) whether the income and expendi.ture accounts of the projects under the joint ventures of the public 

and the private sector are subjected to audit by the Comptroller and Auditor General of India(C&AG); 

(b) if not, the reasons the.refor; 
i 

(c) whether the Government prop'oses to bring s~ch entities within the ambit of C & AG;and 

(d) if so, the details thereof? 

ANSWER 

MINISTER OF THE STATE IN THE MINISTRY OF FINANCE (SHRl PRANAB MUKHERJEE) 

(a), (b}, (c) am:1 (d): A statement is placed in the Table of the House, 

Statement referred to in reply to part (a) to(&) of Lok Sabha Starred Question No. tabled by Shri 

Raj iv Ranjan Singh Alias Lalan Singh and Dr. Murli Manohar Joshi for answer on Friday, Al1gust 

6,2010 regarding 'Audit ofJointVentures' 

(a): Yes, Madam. The income and expendittrre. accounts of projects under the joint ventures of the 

public and the private sector are subject to audit by the Comptroller and Auditor General oflndia 

1mder section 14 and 20 of the Comptroller and Auditor General's (Duties, Powers and Conditions of 

Service) Act 1971. 
" 

(b): Does not arise., 

(c) & (d): A rev[sed draft bill seeking to replace the existing Comptroller and Auditor Generall 

uties, P0wers and Conditions of Service) Act, 197f is under consideration. The proposals in the 

draft bnl inciu e, interalta, prov1S1on or expanded powers of Com troller and Au 1tor eneral o 

India with respect to au 1t o income an exp en 1ture accounts of projects \mder the joint venture of 

": the public and the pnvate sector. 
-
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GOVERNMENT OFINl)IA' 
' MINISTRY OF FINNACE 

DEPARTMENT OF ECONOMIC AFFAIRS 

LOKSABHA 

UNSTARRED QUESTION NO. 2759 

(To be answered on Fritlay, 07th Fbruary, 2014/Magba 18, 1935 (Salm)) 

11 Enhancing Scope of Audit " 

2759, SHRI NAMA NAGESWARA RAO: 

Will the Minister of FINANCE be pleased. to state: 

(a) whether the Statutory Auditor has sought amendments in the relevant Act to enhance the 
scope of the audits and ensure timely tabling of reports; 

(b) if so, the details ~hereof along with the present statU.s of the request; 
(c) the reasons for the delay in accepting the request, if any; and 
(d) the time by Which the said req·uest is likely to be acceded to? 

ANSWER 

Minister of State in· the Ministry of Finance (SHRI NAMO NARAIN MEENA) 

(a) Yes, Madam. 

(b), (c) and (d) The revised· draft Bill is being actively examined by Ministry of Finance in 
consulta.tio'n with ·cOncerned Mi"niStrlC!S/Departments and aITT.~e state Governme~s. The matter is· 
Under.process . 

/ 21:, 
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Subject: 

LOK SABHA SECRETARIAT 
CQMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM NO. \41 
Request for dropping of Assurance given in reply to Unstarred 
Question No. 5490 dated 13.12.2010 regarding "Share of Telecom Company". 

**** 
On 13 December 2010, Shri Naranbhai Kachhadia, M.P., addressed an Unstarred 

Quesr,on No. 5490 to the Minister of Communications and Information Technology, The 
text of the Question along with the reply of the Minister Is as given In the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 
required to be Implemented by the Ministry of Communications and Information 
Technology (Department of Telecommunications) within three months from the date of 
the reply but the Assurance is yet to be implemented. 

3. In this regard, the Ministry of Communications and Information Technology 
(Department of Telecommunications) vide 0.M. No. 20-200(79)/lS/2010-AS-I dated 6~ · 
November1 2015 and 28 December, 2017 h_ave stated as under:-

"The above cited Assurance being similar to another Assurance w.r. t RSUSQ No. 
936 dated 18.11.2010 - Undervaluation of 2G spectrum, already dropped vlde 
Rajya Sabha Secretadat OM dated 22.07.2015 as the matter is being pursued by 
the trial court on the direction of the Hon 'ble Supreme Court of India. " 

4. In view of the above, the Ministry, with the approval of the then Minister of 
Communications and Information Technology have requested the Committee to drop the Assurance. 

The Committee may consider . 

NEW DELHI: 

DATEO: O'j i':6\1?'1..e 
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GOVERNMENT OF INDIA t 
l 
I 

MINlSTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY DEPARTMENT OF TELECOMMUNICATIONS 

LOKSABHA 
UNSTARRED QUESTION NO. 5490 TO DE ANSWERED ON 13Tll DECEMBER 1010 
SHARE OF TELECOM COMPANY 

tS490. SHRI KACHHADIA NARANBHAI: I 
.Will the Minister of COMMUNICATIONS AND INFORMATION TBCHNOLOOY be pleased to state: 

(a) whether a l}cenced company does not have permission of shareholding of another teleoom oompony tt1ore than 9.9 per cent ns per Indian teleoom rules; 
(b) if so, whether some tclecom compan1es especially Reliance Communications R-Com Limited has more than 9.9 per cent shareholding in another telecom company; . . 
(c) if so, the details thereof; and 

(d) the steps taken by the Government in this regard? 

ANSWER 
THE MINISTER OF STATE IN THE MIN1STRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY ( SHRI SACHIN PILOT) 

(a) Madam, as per the terms and conditions of Unified Access Services (UAS) licence ngreement, "No single company/legal person, either directly or through its associates, shall have , substantial equity holding in more than one LICENSEE Company In the same service area for the Access Services namely; Basic Cellular attd Unified Access Service. 'Substantial equity' herein will mean 'an equity of 10% or more' . A promoter company/Legal person cannot have stakes in more than one LICENSEE Company for the same service area". 
(b) to (d) Recently, the Report of CAG on "Issue of Licences and allocation of 2G Spectrum by the Department of Telecommunications" has been Tabled in the Parliament on 16.11.2010. Taking Into account the non-cumulative redeemable preference share (NCRPS) of Reliance Telecom Ltd. (RTL) in Swan Telecom Pvt. Ltd., the CAO Report bas stated that the equity ,takes of Reliance Telecom Ltd. In Swan Telecom Private Limited was 10.71%. The CAO Report has also stated that it appears that Swan Telecom Private Limited while applying for the U:AS licenBes in' 13 Service Areas was acting as a front company on the behalf of RTL and their application wns in effect against the intent and sprlt of the UAS licensing guidelines. In view of / the CAG Report, ~~ T~!~.i~cided to refer the matter to the Ministry of Corporate A~s for examination. ' . ........... 
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Subject: 

LOK SABHA SECRETARIAT /3-jfr;,d/.:.C ~ COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM No. \4-~ . 
Request for dropping of Assurance given in reply to Unstarred Question No. 3329 dated 16.03.2011 regarding "Commercial Space Launch Agreement." 

On 16 March, 2011, Shrl S Semmalal, M.P., addressed an Unstarred Question No. 3329 to the Prime Minister. The text of the Question along with the reply of the Minister is as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and required to be implemented by the Department of Space within three months from the date of the reply but the Assurance is yet to be implemented. 

3. Tl1e Department of Space vide O.M. No. 22014/21/2012-V dated 03 December, 2014, had requested to drop the Assurance on the following grounds:-
"That the above Assurance relates to Commercial Space Launch Agreement (CPLA) between India and USA. Government of Republic of India and Government of United States of America (USA) were working towards an arrangement to facilitate launch of US- licensed satellites from India meant for commercial and non commercial purposes. The US-licensed satellites include US satellites and third country satellites containing US components. 

(i) In respect of launch of US- licensed satellites meant for non-commercial purposes from India, US enabled granting of export license upon signing of Technology Safeguards Agreement (TSA) in July 2009 . . 

(ii) To facilitate launch of US- licensed satellites meant for commercial purposes from India, discussions were initiated to conclude a Commercial Space Launch Agreement (CSL.A). Even after several rounds of discussions, before the visit of US President to India in November 2010, both sides have not converged on a mutually agreeable draft. The discussions focused mainly on definitions and clauses on 'subsidies', 'improper business practices', 'transparency' 'inducements;' etc. 
(iii) In January 2011, US proposed a 'pause in further discussion on the subject. Accordingly, this subject was not discussed in the third as well as fourth meetings of Indla-US Joint . Working Group on civi l space cooperation held In July 2011 (Bangalore) a·nd March 2013 (Washington), respectively. The last meeting with US officials on CSLA was held on October 2010 at Bangalore. 

I 
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(Iv) Considering that tlie discussions on the subject is on hold and also that 

there may not be any mere discussions on CSLA in near future, the 

Assurance with respect to Lok Sabha Unstarred question No. 3329 

regarding' Commercial Space Launch Agreement' may be treated as 

fulfilled". 

4. The above request for dropping the Assurance was considered by the Committee 

at their sitting held on 15 February, 2016 and It was decided not to drop the Assurance 

as the Committee did not agree with the views of the Ministry as it is for the Committee 

to decide as to what constitutes an Assurance. The Committee accordingly presented 

their Thirty-Fifth Report (16th Lok Sabha) on 10 May, 2016 and desired that the matter 

may be pursued vigorously with all concerned and the progress made in the matter may 

be conveyed to the Committee from time to time. 

5. However, the Department of Space vide O.M. No. DS_S-17014/6/2018-Sec_S-

DOS dated 24 December, 2018, have stated as under:-

"Commercial Space Launch Agreement (CSLA) was meant to deal with the US 

granting export licenses for the launch of satellites of US and satellites of other 

countries (containing US components) meant for commercial purpose, from 

Indian soil. Nev.ertheless, in January 2011, US side proposed a pause on any 

further discussion on CSLA. Also, it has not been taken up for discussion in any 

of the bilateral meetings with USA. Whereas, the US authorities have been 

regularly permitting the launch of satellites that are built by US Industries and 

also Satellites of other countries with US components, for launch by Indian 

launch vehicles (PSLV), on commercial basis by Antrix Corp. Ltd. More than 100 

sate\\ites have been launched by India and launch of few more satellites are also 

getting finalized. In the current day situation, there is no need for a Commercial 

Space Launch Agreement (CSLA) between USA and India. Practically, there seem 

to be no issues in providing commercial launch services, without a formal CSLA 

in place. Considering the above, there seems to be no relevance of resuming the 

discussions with US authorities on CSLA." 

6. In view of the above, the Ministry, with the approval of the Minister of State 

(PMO), have requested the Committee to drop the above Assurance. 

The Committee may reconsider. 

DATED:- o~\<>(\'Z,•2,~ 
NEW DELHI 
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GOVERNMENT OF INDIA 

DEPARTMENT OF SPACE 

LOK SABHA 

UNSTARRED QUESTlON N'0.3329 

TO.BE ANSWERED ON WEDNESDAY, MARCH 16, 2011. 

COMMERCIAL SPACE LAUNCH AGREEMENT 

3329 • . SHRI S SEMMALAI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether India and US plan to sign the Com1~erclal 

Space Launch Agreement that will enable Indian 
. ·\-----

Space Research Or9anisation (ISRO) to launch bigger 

commercaal satemtes made In US for call'rying us 
components; and 

(b) If so; the d~tans thereof? 

ANSWIEF{ 

MiNdSTIER OF STATE IN THE MINISTRBES OF PA!'U .. IAMENTARY 

AFFAIRS, PERSONNEL, PUBLIC GRIEVANCES & PENSI.ONS 

AND IN PRIME MINDSTER'S OFFICE 
(SHRI V. NARAYANASAMY): 

(a) & (b) As patt of the Civil Space Cooperation being pursued 

under Next Steps to Strategic Partnership (~SSP), 

.. 
India and USA are inter .. alia, working towards an 

arrangement to fa~Hltate launch of U$ satellites and 

.• 2., • 
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third country satellites, which contain US 

components. 

A Technology Safeguard Agreement (TSA), signed on 

JuDy 20, 200Sl, curren.t~Y enables India to launch US 

satellites and third country satemtes, containing US 

compCJ!nents, i111tended for civil or non~t;:0111merclal use. 

The 'Commerc;iam Spac:e Laulllch Agreement (CSL.A)' is 

stm runder dlb,;r.:ussiorn. 
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LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM No. \4 9 
.·... . .. 

'• . 

Subject: Request for dropping of Assurance given in reply to· Unstarred .:.,:--:. 

Question No. 473. dated 03.08.2011 regarding "Establl~hment of PIO'·:··: ·, .. 

University". 
• '• ' • •• •  :  I 

· On 03 August, 2011, Shrl Harlshchandra Chavari, M.P., addressed an 
Unstarred Question No. 473 to the Minister of Overseas Indian AffaJrs. The·· .:,· \,; '  ' '.,, ..... 1,. 
text of ·the Question along with the reply of the Minister Is as given ·.in .'the/~·:.:i~Mt~i .. 

Annexure. 

2. The reply to the Question was treated as an Assurance by· the1, • • • 
Committee and required to be Implemented by the Ministry of Overseas Indian 
Affairs wlthln three months from the date of the reply but the Assuranc~ is yet 

to be implemented. 

3. In this regard, the Ministry of External Affairs vide OM . .N~. OI~ 
12012/04/2007-DS dated 24 January, 2020 have stated as under: 

"On 24 Aprll, 2008, Cabinet had approved on the basis of note of 
erstwhile Ministry of Overseas Indian Affairs dated 24.03.2008 that 

Manipal Academy of Higher Education Trust (MAHET), Manlpal, 
Karnataka would establish the proposed PIO/NRI University at 
Bangalore, Karnataka. The above decision of the Cabinet could. not be 

implemented due to subsequent developments as below:-

(i) To Implement the aforesaid decision of' the Cabinet dated 24 

April, 2008, an Advisory Board was set up to evaluate the Detailed 

Project Report (DPR), submitted by MAHET, in terms of the academic 

and infrastructure standards and their adherence to the norms set by 
UGC, AICTE, MCI and other statutory bodies as required under the UGC 

for granting the status of 'Deemed University' to the proposed 

Institution. As many legal and technical complications came to light (UGC 
procedure; approvals of statutory bodies like MCI, AICTE, DCI, etc; 
reservations; provision of supernumerary seats; etc), it was felt Instead 

of setting up the PIO/NRI University as a deemed Univer.sity, ~ PIO 
University can be set up by enacting a law to establish the Uniyerslty. 
Since this course of action required approval of the Cabinet, a proposed 
legislation viz. "The PIO University BIii, 2010" was drafted. , . , :·. 

1 
.. 

(ii) Meanwhile the Kerala based Charitable ·Education & Welfare 
Society challenged in the Kerala High Court, Ernakulam the decision to 

select MAHET for setting up the proposed University. The l<erala High 
Court was informed that the selection of MAHET for setting up the 

proposed University had become lnfructuous and that we had proposed 
a legislation for setting up the proposed University. In their judgment 
dated 26.07.2012, the Court directed th~ Government of India to finaljze 

.. ~. ' 
' .. ,•:. 
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their proposal _regardi_ng the new leg_islation expediUously and if there i'i. 
further delay 1n passing the leg1slat1on by the Parliament, 1t would bet. 
open to the respondents to take further· proceedings in accordance with· 
law. 

(iii) Issue of Reservations; It had been proposed that 50% of the 
seats In the proposed PIO University would be reserved for PIO 
students. As per provisions of the Central Education Institutions 
(Reservation in admission) Act, 2006, publicly funded Universities have •' •· . 
to follow the reservation policy of Government of India which prescribes· '· : "' 
reservation of 50% seats for SC, ST and OBC students. This statutory 
reservation coupled with 50% seat reservation foi PIO students would 

. have amounted to n::!servlng over 100% of the ~eats in the propos~d._ .. 
university. This would have gone against the directions enunciated by· · 
Supreme Court that not more than 50% seats should be reserved in any · 
institution. 
(iv) Hence it was decided that the PIO/NRI University would be 
established by a Private organization under the Universities for Research 
and Innovation Bill, proposed by Ministry of Human Resource 
Development, which would h_ave allowed a trust or society or a company 
registered under the Companies Act, 1956 or a University incorporated 
in India or a University incorporated outside India to set up the 
proposed University. The caste based reservation policy .was, .r:i.ot 
applicable to privately funded University set up under the · above 
legis!ation. The 'Universities of Research and Innovation Bill, 2012" c.ould 
not be taken up for discussion in Lok Sabha and subsequently lapsed. 

(v) The • proposal w~s reviewed and it was felt that lnst~ad of 
establishing an exclusive University for NRI/PIO students, they can. ,be 
given educational facilities in the Universities in India so that they get 

. access to a wide variety of subjects and courses offered by increasing 
the existing NRI seats in our Universities. Therefore the proposal as 
approved by the Cabinet in April, 2008 could not be implemented on the 
approved lines because of legal and procedural problems encountered 
during the process of implementation. It was suggested that optimum 
utilization of existing quota for NR!s/P!Os/Foreigners and possible 
augmentation of seats in this quota in Indian Universities was a better 
option. Therefore, another Cabinet note was moved on 22.06.2016_ for 
revoking Cabinet's earlier decision. Cabinet approved the proposal 't6 
drop earlier approval of the Cabinet on 13.07.2016." 

4. In view of the above, the Ministry, with the approval of the Minister of 
State for External Affairs, have requested the Committee to drop the 
Assurance. 

The Committee may consider. 

Dated:- 01 I~) 262o 

New Delhi 
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Government of India 
Ministry of Overseas lndlan Affairs 

LOK SABHA 
UNSTARRED QUESTION NO. 473 

To be answered on 3rd August, 2011 

ESTABLISHMENT OF PIO UNIVERSITY 

473. SHRI HARISHCHANDRA CHA VAN: 

Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state: 

(a) 

VqRft ~ cJiTlf 1ffi 

whether the Government hus r~ceived any 1·equest from the Persons of Indian Origin 
(PI0s) Association for estabUshing 11 PIO University in India having campuses in 
other countries; 

(b) if so, the details thereof alougwith the action taken thereon; and 

(c) the time by ~hich a final decision in this regard is likely to be taken? 

ANSWER 

MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAY ALAR RA VI) 

(a) to (c)1 No, Sir. There was a proposal to set "P NRI/PIO 

Universities In the country through an Act of . Parliament. 

However In the meantime the Ministry of Human Resource 

Development has drafted an Innovation Unh•or.&lties BIH.- Tltls 

r 
contains slmllar provisions as those of the proposeUIO 

University BIii. Therefore It has been decided that the PIO ... 

U9lverslty would be establlshed under the Innovation University 

Act (once it Is approved by the Parliame11t). ----
· J'J5 

' ' 
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Subject: 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM No. \Sa 

Request for dropping of Assurance given in reply to Unstarred Question 
No. 3852 dated 25.08.2011 regarding .\\New Railway line in 
Uttaral<hand." 

On 25 August, 2011, Shri Vijay Bahadur Singh, M.P., addressed an Unstarred 
Question No. 3852 to the Minister of Railways. The text of the Question alongwith 
the reply of the Minister is as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 
required to be implemented by the Ministry of Railways within three months from the 
date of the reply but the Assurance is yet to be implemented. 

3. The Ministry of Rallways ·vtde O.M. No. 2011/W-I/PQL/NER/8 dated 31 
October, 2014 had requested to drop the Assurance on the following grounds:-

"Constructlon of new line from Klchha-Khatlma (51.48 km) has also been 
Included In the Budget 2003:..04 with the provision that land will be provided 
free of cost by the State Government of Uttarakhand. All the requisite papers 
for land acquisition have been deposited with State Government. However, 
land is yet to be made available. Commissioner/Kumayu Manda! has proposed 
a new alignment between Lalkaun-Khatima and has requested for Abstract 
cost of the project alongwith details of land to be acquired as per new 
alignment. Details about th,s new allgnment have been made available to 
State Government with the request to Indicate their final decision as an 
Assurance. It Is Informed that land for the instant project ls yet to be made 
available by the State Government of Uttarakhand as per their commitment to 
provide land free of cost anc final decision on the new alignment as proposed 
by the Commissioner Kumayu Manda! has also not been tal<en by the State 
Government. Keeping the above in view, it is not proper to continue the 
present Assurance for a longer period. Hence, the Committee on Government 
Assurances (Lok Sabha) may please be approached for according approval for 
dropping of the above assurance from the list of pending Assurances. 11 

4. The above request for dropping of the Assurance was not acceded to by the 
Committee at ~heir sitting held on 21 July 201S. The Committee accordingly 
presented their 21st Report (16th Lok Sabha) on 30 November, 2015 and desired that 
the matter may be pursued vigorously with the State Government and the progress 
made In this regard be apprised to them . 

. ' 
:,. , /3'3 
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5. However, the Ministry of Railways vide O.M. No. 2011/W-I/PQL/NER/8 dated 
10th November, 2017 had again requested to drop the Assurance on the following 
grounds :-

"Gaug'e conv'erslon of Khatima-Tanakpur section is in advance stage of 
completion. Further, land for the Khichha-Khatima new line project is yet to be 
made available by the State Govenrment of Uttarakhand as per their 
commitment to provide 12nd free of cost and also final decision on the new 
alignment as proposed by the Commissioner Kumayu Mandal has not been 
taken by the State Government from a longer period. Hence, Railway is unable 
to take up this project for execution. '1 

6. The above request for dropping the Assurance was not acceded to by the 
Committee at their sitting held on 17 December, 2018. The Committee accordingly 
presented their 100fu Report (16th Lok Sabha) on 12 February, 2019 and desired that 
the Ministry must pursue the matter vigorously with the State Government concerned 
and implement 'the Assurance at the earliest. The Committee further directed the 
Ministry to furnish a Part Implementation Report in the matter. 

7. However, the Ministry of Railways vide O.M. No. 2011/W-I/PQL/NER/8 dated 
11th December, 2019 have stated as under:-

"Klchha-Khatima new line project was sanctioned at a cost of Rs 165.67 crore 
subject to !and free of cost by the Government of Uttarakhand. Subsequently, 
based on request from the State Government, survey for new alternate line 
Lalkuan-Sitaraganj has been carried out. As per survey report, the cost of 63 
km long line has assessed as Rs 1546.24 crore in which the cost of land alone is 
Rs 528.69 crore. These details have already been communicated to the State 
Government vide Railway's letter dated 12.12.2018 with the request to convey 
State Government's decision on providing land free of cost for the project for 
taking up further action. Response from the State Government Is still awaited 
due to which the project is held up." 

8. In view of the above, the Ministry, with the approval of Minister of state in the 
Ministry of Railways, have requested the Committee to drop the above Assurance. 

The Committee may reconsider. 

NEW DELHI 

DATED: "1 'o{ / 2o2v 

-- --,·-· 
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GOVERNMENT OF INDIA 

MINISTRY OFRAlLWAYS 

LOK SABI fA UNSTARRED QUESTION NO. 3852 

ANSWERED ON25.08.201 L 

New Railwny line in Uttarakhnnd 

3852. SITRIVIJAYBAHADURSlNGH: 

Will th\! Mfoistor RAILWAYS he plensed to stnte: 

t\NNEXVRE 

(ll) whether the R11ilwuys are nwnrc that Tanukpur-Khntimu railway line 

(Uttnrnkhnnd) has no rnil°link with ~ichhn-Delhi railwny lino despite hugti msh of 

passcn&ers from Tunakpur/Klmtimn to Delhi: 

(b) whether any snrvey hos been conducted in this rcglml; 

(c) if so, the outcome thereof and if not, the reasons therefor; and 

(d) tl1e steps to.ken/being taken for laying of rnilwny lines from Khatima lo Kichhn 

in Uttamkhnnd? 
/\NSVVER 

TIJEMfNlSTEROFTHESTATElNTITEMINISTRYOFRAlLWAYS (SURIK.ll 

MONlYAPPA): (n) to (d) Khnli.mn-Tanakpur is t\ll existing metre gouge line where 

gauge conversion is in progress as a part of Bliojipura-Pilibhit-Tannkpnr gauge 

conversion project. Furth('.f, construction of new lino from Kicbha-Kbatimn 
(51 .48 km) has also been included in the Budget2003-0-1 with the provision Lhat lnnd 

will be provided free of cost by the State Government of Uunrnkhand. All the 

requisite papers for land acquisition have bcett deposlted wllh Stnte Government. 

However, lnnd is yet to be made available. Commissioner Kumayu Mnndal has 

proposed a new alignment between Lalkaun Khntima :ind bns requested for Abstract 

cost of tbe project ulongwith details of land to be ucquirnd as per new alignment. 

Details nhout this new alignment have been made availoble to State Government 

~ lndkote their l al clcdsion. -

/38 
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c, .,. 
LOK SABHA SECRETARIAT 

COMMITTEE ON GOY.l]:RNMENT ASSURANCES 
MEMORANDUM No. IS\ 

Subject: Request for dropping of Assurances given in replies to :-

. (i) Unstarred Question No, 4916 dated 02 September, 2011 regarding 
"Allocation of Funds under NRHM" (Annexure-I) 

(ii) Unstarred Question No. 1927 dated 02 December, 2011 regarding 
"Allocation of Funds under NRHM" (Annexure-II) 

The above mentioned Questions were addressed by various M.Ps. to the Minister of 
Health and Family Welfare and the texts of the Questions alongwith the replies of the 
Minister are as given in the Annuxures-I and II. 

2. · The replies to the Questions were treated as Assurance by the Committee and 
required to be implemented by the Ministry of Health and Family Welfare within three 
months from the date of the reply but toe Assurances are yet to be Implemented. 

3. The Ministry of He.alth and Family Welfare vide O.M. No. H-11017/33/2011-NRHM-
(Finance) dated 08 October, 2012 had •equested to drop the Assurance with respect to USQ 
No. 1927 dated 02 December, 2011 on the following grounds:-

"In response to this Ministry's request to know the probable date of completion of 
investigation by CBI in the matter, they have inti.mated that no time frame can be 
stated for completion of investigation, but CBI will make all efforts to complete the 
investigation expeditiously. In view of the above, it is requested to kindly drop/delete 
the Assurance that has come up for Lok Sabha USQ No. 1927 for 02.12.2011 from the 
pending list of Assurances to Parliament Questions of this Ministry," 

4. The above request for dropping of the Assurance was placed before the 
Committee at their sitting held on 17 December, 2013 and the Committee decided 
not to accede to the request of the Ministry as CBI may be impressed upon to 
complete the investigation to pursue the matter to its logical conclusion. The 
Committee accordingly presented their 37th Report (15th Lok Sabha) on 11th 
February, 2014 recommending the Ministry to pursue the matter to Its logical 
conclusion. 

5. However, the Ministry of Health and Family Welfare vide O.M. F, No. H-
11017/33/2011-NHM·Flnance dated 28.12.2016 had again requested to drop the Assurance 
given In reply to USQ No. 1927 dated 02.12.2011 alongwlth the Assurance given In reply to 
USQ No. 4916 dated 02.09.2011 on the following grounds:-

__ ,,~:·_,-.,.,,,..,..,......_....., ___ -·--------,:----
-,,.,._ -
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11That the Ministry Is pursuing the matter with CBI to intimate the progress made in 

completing the investigation into the execution and implementation of the NHM in 

Uttar Pradesh. However, ~o response has yet been received from the CBI in this 

regard. It is s,tated that a similar Parliament Assurance pertaining to Rajya Sabha 

Unstarred Question No. 227.9 dated 13.12.2011 has already been dropped by the 

· Rajya Sabha ·on 20.02.2013. Further, the matter pertaining to instant Lok Sabha 

Assurances is sub-judice and CBI has not intimated any time frame for completing the 

investigation." 

' 
6. The above request of the Ministry was again considered by the Committee at their 

sitting held on 11 July, 2018 and the Committee decided not to drop the above. mentioned 

Assuran,ces. The Committee accordingly presented their Eighty Sixth Report ( 16th Lok 

Sabha) to the House on 08 ·January,' 2019 in which the Committee urged upon the Ministry 

to earnestly pursue the matter with the CBI for expediting the investigation. The Committee 

would also like to be apprised of the initiatives taken by the as well as the•progress made in 

the matter. 

7. However, the Ministry of Health and Family Welfare vide O.M. F. No. H-

11017/33/2011-NHM-Finance dated 17.07.2019 have stated as under:-

11The matter Is sub-Judice in the CBI court. The Ministry has received a fresh 

communication dated 19.03.2019 from the CBI on the status of cases pending on the 

subject. CBI has not indicated the likely t ime frame for completing lnvesttgation. In 

the matter of 79 cases in which 'Charge Sheet Filed and Pending Investigation'. Out 

of the total 94 registered Regular Cases, closure has been filed or accepted in respect 

of only 7 cases. Summary of the same as provided by the CBI is as under: 

REGULAR CASES 

Total Regular Cases Registered 94 
~ 

Charge Sheet Filed 79 

Closure filed/ Accept 07 

Pending Investigs1tion 08 

It may, kindly be noted that most cf the cases are ~nder trial in the Court of Law 

which may take time to conclude. Further, similar Parliament Assurance pertaining 

to the Rajya Sabha Unstarred Question No. 2279 dated 13.12.2011 has already been 

dropped by the Rajya Sabha on 20.02.2013." 

I J-to 
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8. In view of the above, the Ministry, with the approval of Minister of State for Health 
and Family Welfare, have once again requested the Committee to drop the above 
Assurances. 

The Committee may reconsider. 

Dated :- 0 ~ / .c I 2• 2,<> 

New Delhi: 

lit/ 
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GOVERNMENT OF INDIA 

. ····-.MmJ.S.IB.Y. Q¥ ~~tr::1.~D_!~IL Y WELFARE 
DEPARTMENT OF HEALTII AND FAMitYWELFA."lm 

b0K SM3HA. 
UNSTAR.R'ED ~UESTION N0.4916 

. T<Yi;l'E AN~ l)'.l'fttm-zND SEPTEMBER,20tl .. .... .. - · 

ALLOCATtbN OF FUNDS''UNDER NRiiM: 

4916. SBRI MANISH TEW AIU: 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased 

to· state: 

(a) the total funds released to States under the National Rural Health Mission 

(NRHM) since its lawich, State-wise and year-wise; 

(b) the details of the apparatus to audit and monitor the usage ofNRHM funds 

so disbursed; 
...... 

(c) the State-wise appraisal ofNRHM fond utilisation so far; 

·(d) whether there is a stmcture. in place in the Ministry to look into the 

misconduct of officers responsible for perfonnance ofNRIIM; 

(e) if so, tbe details Lhereof; 

(f), whether th.e Ministry has received any complaints regarding misuse of 

NRHM funds since its lawich; 

(g) if so, the details thereof, State-wise and the action taken thereon; 

(h) whether the Ministry has taken cognizance of allegations of misuse of 

NRHM funds in UP and Punjab; and 

(i) if so, t,he action taken on these spedfic reports? 

ANSWER 
THE MINISTER OF STATE FOR HEALTH & FAMILY WELFARE 

(SHRI SUDIPBANDYOPADHYAY) 

(a): A statement showing the Allocation, Release and Expenditure under 

National Rural Health },/Iission to States / UTs for the Financial Years 2005-06 

to 2011-12 (up to 30.06.2011) is annexed . 

. . . . ~ ···-.-..... , .... ~. 
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(b ): The grants-in-aid provided to the States under National Rural Health 
Mission ENRHMJ are· audit<:d annually by Chartered Acco.witauts' lions 

. selected through open ten;der system. by the States / Union Territories. In 
addition to this, audit at the Central level is c'anducted by the Director General 
of A~dit, Central Ei;penditure, (DGACEfNew Delhi. The Comptroller & 
Auditox General of,4,\lia.(C&AQ als,Q 4ad. C.OllQYRl;;i;I, a Perfon:t1,\!l<?e Auqit of 
the NRRM for the ,period 2005,06 to 2007-08 at the. Central, State and sample 
District and Block levels. The r.eport of the C&AG was laid on the Table of the 
House in December, 2009. 

( c ): . The Ministry regularly monitors the utilization of funds through· analysis 
of quarterly Financial Management Reports and anpua1 statutory Audit Reports 
anµ also emphasizes on concurrent audits being conducted in the State. The 
Ministry also monitors the implementation of NRHM through annual Common 
Review Mission (CRM), Joint Review Mission (JRM) and review meetings. 
Teams are also sent periodically to States to review the management of funds 
under the Mission: The reports are shared with the States for taking correcqve 
measures. 

{d) & (e): NRHM is a centrally sponsored programme. Funds are made 
available to States for implementing the NRHM, and the primary responsibility 
for proper financial manag3rnent and taking action against the officers and staff 
responsible for implementation lies with the States. The Central Government 

, facilitates the State's effective impl~mentation of the Mission anci provide 
guidelines for implementation, monitoring· and reporting of physical and· 
financial progress. 

(f) &(g): No spec;ific complaints have been received regarding 
misutilization Of funds allocated ·.mder NRHM since its launch. However, 
annual statutory audit ofNRBM is conducted for all States which are examined 
in the Ministry and the deficiencies and observations are co~unicated to the 
States for taking apprnpriate remedial action. 

(h) & (i): No complaint has been received regarding misuse of NRHM 
funds allocated under NRHM from Punjab. 

A Central team reviewed fund management under the Mission in Uttar 
Pradesh during May, 2011 and the major findings are outiined below: 

(i) Irregularity in award of contract for procurement of Emergency Medical 
Transport Services and Mobile Medical Units, Management of Hospital 
cleaning ru~d gardening, procurement of safe drinking water and R.O. 
systems etc. 
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(ii) Supply of poor quality of IEC/ :i3cc· material and poor quality of drugs 

'and consumables etc. 
. . 

(iii) In respect of civil constructio.n w·orks, there was mere transfer of funds to 

. various State . Government agencies without . any formal agreemenl aiid 

without any.system. 

(iv) Poor monitoring of progress of th.e civil constmction as well .as quality of 

construction, and no action on the defects in cobstructions pointed out by 

JEs/CMOs. 

(v) Non operationalisa.tion of emergency transport services even after 

procurement of779 ambulances. 

r . The report and the observations of the Central team were sent to the State 

~ Goveminent for necessary remedial ac1ion and for further investigations. -

~ .. 

i 



~1'' ., .State wise AllocaUon, Release & Expemiitt,.-e under NRHM a Ince 2005·06 to 2011-12 C30.~.:Z01fl f \r.JN 1:::;><U Kt=. 
Rs. In croro11 

SI. lfo. , states I 2005-06 2006-07 2007--06 2008-09 

I Alloc.:itlon· Release Exp Allocatlon Refea5e. Exp Allocation Releaso Exp Allocallon Release Exp 
1 -

1 1 And;nnan. & tb~ (slanils 5.96 9.11 532 8.26 9.90 8.28 5.60 13.01 9.0J. 10.71 . 12.56 12.76 

2 Andhra Pialesli f 309.93 302.84 216.44 424.83 383.97 405.91 628.43 608.94 505.18 66337 638.73 700.13 

3 Aronachii!i.f'rades~- 19.93 29.35 17.57 30.78 49.88 31-27 47.99 44.50 47.62 43.95 36.51 57.69 

4 Assam I 234:67 137,79 84.60 513.21 346.96 212.53 637.84 602.15 547.47 638.94 606.89 698.32 

5 Bihar t 382.89 25551 i86.69 556.65 36L89 235.64 590.66 350.24 423.25 777.70 B2L18 783.19 
i 

6 • Chanillgagl 3.79 4.27 3.14 5.68 4.50 3.48 6.48 6.45 4.11 8.04 5.31 6.47 

7 ChaUisgatJ1 ;.. 119.22 94.13 10737 174.21 149.ll 187.69 222.60 190.85 197.77 25935 249.n 162.12 

8 Dadr.r& Na.gar.Havel! • 2.86 2.13 L46 2.72 2.71 1.71 3.08 2.36 2.85 3.45 3.28 3.1!6 

9 Daman&~-, . 2.p. 2.24 L64 2.63 3.48 L86 2.79 1.98 2.43 3.07 2.60 2~41 

10 Delhi T . . 30.21 24.92 24.99 53.51 37.12 31.95 77.73 55.31 51.06 10037 99.62 55.68 

11 · Goa f 5.88 S.65 3.00 9.08 332 4-17 11.71 5.07 6.92. 13.52 14.09 8.89 

12 Gujarat I 210.69 214.71 l32.5S 299.08 255.83 225.40 369.20 394.93 306.81 414.07 342.81 495.43 

13 · Haryana J 79.12 83.13 54.61 117.96 114.84 76.96 137.25 115.79 98.57 166.20 165.02 187.73 

14 H~ fi'radesh- 47.01 S857 .39.47 56.02 70.99 57.04 67.32 52.41 56.55 n.74 64.21 94.84 

15 Jammu&~ir'!' 14.82 69.36 1752 66.18 49.14 51.42 . 87.02 160.45 75.27 102.24 76.48 lll.94 

16 ' Jharldlan~J: 114.48 129.00 13535 216.20 158.64 · 9L89 266.54 159.15 U4.99 294.00 247.27 299.30 

17 Kamalaka} 213.74 197.45 153.50 302.74 253.80 194.34 393.94 297.32 275.29 461.83 437.84 428.94 

18 Kerala ~ : ll9~ 110.08 102.62 173.98 151.40 39.50 236.40 293.86 144.03 253.61 222.88 331.20 

19 Laksft9!1Yt-aep 
~ . 1.28 1.72 fJ.77 1.69 1.71 0.93 l.79 1.08 0.62 2.13 L22 2.18 

20 Madhya Pi'lidesh , 292..94 256.87 18L55 413.20 410.89 35336 689.95 617.D9 . 645.70 609.02 707.88 686.97 

21 M~tra 
I 348.28 328.92 230.17 522.24 304.74 229.25 603.58 672.52 550.76 779.15 587.43 873.15 

' 
22 Manipur 'j . 31.83 29.99 14.99 52.98 37.26 20.40 65.91 49.27 40.99 66.34 56.58 62.06 

23 MeghalayaJ 26.62 20.52 ·10.26 52.34 35.42 19.48 6L26 43.04 32.70 65.48 44.76 51.27 

24 M'IZOO¥ll J 27.84 25.17 17.00 26.281 503i 28.78 37.46 32.67 56..22 40.24 37.44 54.26 

25 Nagaland j . 25.21 30.41 17.72 45.95 41.69 36.23 55.20 44.75 43.45 57.96 56.23 57.65 

26 Orissa . 
J l98.i9 206.43 135.39 284.88 220.18 .199.19 383.52 387.16 295.07 392.88 388.05 334.05 

'O puducheni 2.32 3.81 3.50 4.24 5.66 8.66 9.41 4.n 7.14 11.31 5.U 7.29 

28 punjab I 81.8~ 90.71 65.45 130.42 138.93 86.62 161.69 107.84 111.64 lBS.89 183.03 190.08 

29 ~as!han 1 281.32 293.41 201..24 398.52 406.45 299.48 571.89 660.90 537.65 596.53 798.15 909.16 

30 Sildlim 
. 

7.66 9.12 7.84 12.76 ·24.15 9.87 17.49 34.27 1339 21.44 19.88 50.62 

31 jami!Naduf . 238.52 25.Ll.2 206.17 336.87 332.64 321.48 430.31 546.56 392.74 515.70 501.60 · 534.42 

32 TriJllra J - 32.49 .. 29.09 20.34 67.52 38.40 29.85 85.62 79.04 38.28 88.32 77.58 68.73 

33 ~ttrPradesh 
. 
• ns.01 793.97 573.24 1130.39 894.S6 703.82 1325.09 uss.n 956.47 1n7.59 1474.91 1546.06 

34 llltt.arakhanlf . 
< 48.8,3 50.29 40.63 66.20 44.31 46.99 . 91.33 89.20 72.74 100.16 98.44 132.48 

35 West 8enga$- \ . 286.;M J.8L86 190.05 436.8fj 37952 263.30 544.73 525.23 33533 63.9.93 539.79 563.7S 

c::· r-~ ..... .r I ~--· . 

Grand Total I .. :''.4633.39 : . 4433.75 3204.17 -6997.05 5774.30 4518.68 8928.85 .8508.87 7010.07 10192.23 9625.c09 10565.10 "'. - • I L ~ 

. 
r 

. / 
• ' "-,,r .._... 1. Eicpenditl!fe figures for 2009 -10 and 2010 -11 are provisional. 2. Release figures do not Include "Others" le.HQ Expenditure . ,. 

~. 
f 3. Sidcmcnt figures do net Include sapply or0>am1odlUcs, fEC, RCH Drug. a~d Equlpma:a: ~t.:. 4. The rell.11~ figu;-u docs uot Include the 15% ~bteo' contribution. 

-----. . -. - .- -•• .,mwww e. .: .••. .....,.~,.....-r.==4 • co =· • - ·, =--- ~tl:5 .. ,rm,........, 
:x.-t;Z.:::..: . • • . ••• :r::.~......,=--.a:=~,-;,-::,™""'"'"''"-=-------
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~.~,.., .,_,9,, ,:,,,,ocam,n, tgJEl!Se & f;;pam:litura un_::iru-NRHM_.tilltij 2@~-06 f.o Z(t{1-12 {30.06.201H 

.-~-~--

Rs. lg Crore! 
. " S!ati,s 2/)0i!-10 

2010-11--- 201M2 T o)· A l (iµ,i Croni J '. 

,= 
. Arioc!ltion Re!aa.."e. J Exp A/fcication 

"""" E,p , AflotaHon · Rele!ise Allocatlqn -, ~eleil!le 

"" 
1 Andaman & Nicobar Islands 16.82 8.231 · 20.11 20.2 ' . 15.84 -18.65 22.64 3.09 90:i! 8 : 1).74 

. 
74.13 

. 
. 2_ . Andl!ra Pradesh . 

717.30 708.32 774.92 816.11 810.23 673.31 931.81 242.02 4491.7 ,. _36!i~.D6 3275.88 

3 Arunad!al Pradesh 51.14 57.32 66.16 66.67 73.76 . 80 ... 79 56.02 20.78 315.5 8 ' 31~.10 0301.09 

4 Assam 906..71 813.93 . 703.71 894.01 736".45 945.55 851.35 304.63 4576-73 354~.79 ~252.17 

5 8ihar 860.29 64S.7l 826.20 977.40 1035.18 1434.114 1122.10 226.67 5267.6 8  : 370f}.39 388!1.8 ,· 
6 Chandigarh 9.86 7.59 8.25 11.20 6.91 9.81 11.72 0.61 56.79 3l.62, 3525 

7 Chatusgarh. 292.01 261.65 240.41 345.76 327.24 306.B9 392.54 111..17 1805.69 ~ ~38187 lf102.25 

... 
Dao'ra & Nagar Haveff 4.27 3.27 4.62 4.77 6.30 s.n · 5.92 0.9_9 27.06 ' 2fo3 1

20.26 

9 Daman & oru 351 2.33 3.45 302 3.06 3.97 4.98 0.50 23.12 . 1fl:;21 : 15.78 

10 Delhi 121..25 83.03 75.82 136.74 108.48 89.17 145.27 8.10 665.09 4Hf,58 $29.26 

11 Goa 12.90 12.43 18.59 16.68 17.21 19.07 20.47 5.84 90.23 63:61 160.63 

12 Gujarat 464.90 5oo.S5 634.27 52.8.69 556.79 757.88 600.61 164.86 2887.25 243d/48 25_52.31 

13 Haryana 179.72 205.17 335.78 203.94 ·- 2.19.59 263.82. 233.52 62.27 1117.71 96~(91 lQlS.4 

14 Him~hol PraCesh 97.07 115.41  167.81 110.68 113.22 164.79 123.119 3L21 579.72 . soqi'o2 ~0.51 " Jammu & Kashmir 134.94 130.34 155.59 153.87 i73.80 209.97 175.54 47,69 794.61 707;~7 671.72 

16 Jllarkhand 34-9.39 179.34 195.45 398.78 356.90 348.50 458.88 106.56 2098.29 · 1336.B6 1]$5.49 

17 Kamataka 505.17 4}6.86 G80.64 551.80 · ~86.38 752.43 612.69 246.31 3041.91 ;,.-i455$6 24115.15 

f8 """' 284.34 237.62 385.19 308.59 253.41 420.43 345.37 160.90 1721.52 ··1430;~6 1423.03 

19 lai!stiadweep 2.09 1.09 2.86 L28 2.54 2.57 3.99 o:39 . 15.26 9.74 i9.94 

20 Madhya Pradesh 705.88 60(79 741.28 766.66 784.40 956.56 870.83 203.00 4348.48 '. 3584.92 35fisA2 

21 Maharash1ra 1160.39 959.72 1044.71 981.28 .903.36 1229.62 1078.51 289.iB 5173.43 '4045."$8 4~7.65 

22 Manipur 90.09 81.45 64.11 98.67 

"'" 73.76 88.49 6.94 494.31 329.~ 2~6.31 

23 Meghalaya 85.75 79.78 75.13 88.95 5250 85.35 94.25 359 474.65 279.$ 27§.13 

24 Mlzoram 50.72 49.87 58.66 62.15 70.49 54.04 63.46 18.79 308.15 ' 284.12 25'il.97 

25 N<NJaland 78.30 73.87 64.26 82.47 66.40 81.84 83.31 46.86 428.41 360 . .1!9 Joi.IS 

26 Orissa 457.57 470.18 646.74 494.09 -S49.44 661.58 568:53 210.09 2779.77 "2431.~ 221:to2 

27 Puducherry 11.32 12.04 13.34 13.94 16.32 17.36  15.17 ·~· 67.72 52.34 5?.30 

211 Punjab 209.58 359.53 241.41 246.77 252.81 335.95 276.56 68.52 1292.78 1.202.3~ l03;i.16 

29 Raj;lsthan 633.19 748.96 1001.74 743.41 863.97 1164.51 824.17 327.34 4049.03 lll-099.1~ 411t1s 

30 Sikkim 
26.73 25.80 35.73 35.54 32.94 33.37 34.01 4.25 155.64 '150.4i 15(1.83 

3f Tamil Nadu 568.68 639.10 691.93 659.92 702.09 931.11 765.42 286.62 3515.41 3259.~ 3017.as 

32 Tripura -125.20 111.98 81.10 116.91 8S.47 106.12 117.46 6.27 633.52 -421.83 3'14.42 

33 Uttar Pradesh 1867.65 1965.82 2230.74 2079.73  2191.36  2677.69 2224.00 554.39 11080.53 9133.ti 8~03 " Utlarakhand 117.75 130.S5 144.00 129.lS 147.39 203.21 169.95 62.98 723.39 ·623.4~ 640,0o 
35 West Bengal . 678.81 741.2S 730.24 711.41 680.79 

. 

9zz:s4 870.31 2543; 4228.29 3403.42! 3!J9S:,19 

Grand Total 11581.30 11470.18 13225.99 12923.25 12371.11 16044.48 14263.72 4094.13 ,69519.79 ... ... 545681fi0 .. 
' 

...... ' ,., ... --.. . ,,. ): '-2:c: 
-''-,(~,: ' 

Note: 
1. ~ figures for 2009. 10aild 2010 -11 are pre-visional. 2. Release figures d"o not Include "Othera" l.e.HQ Ell:P9!1o:flt.unl:• 3. Sf:llffflHnt lig•res dollOI indudt supply ofCommodilics, IEC, RCH .Q;..g,, aud Eqiiipmeub ere. 4. The n:ltsB fq:11res does aot ladodc Ill~ 15% m~· 
coutri!>nliaa. 
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GOVERNMENT OF INDIA 
· MINISTRY OF HEALTH & FAMILY WELFARE 

DEPARTMENT OF HEALTH & FAMILY WELFARE •.: ' \ 

. ·.·.:. 
, ... 

·.·-·: . . 

I 

LOK SABHA · 
. UNSTARRED QUESTION N0.1927 . 

TO BE ANSWERED ON THE z:-m DECEMBER, 2011 

ALLOCATION OF FUNDS UNDER NRHM 

1927. SHRI VIJAY BAHUGUNA: 
SHRI KACHHADIA NARANBHAI: 
SHRI R.K. SINGH PA TEL: 
·SHRI JAGADANAND SINGH: 
SHRI RAJENDRA AGRA WAL: 

,· . 

Will the Minister ofH.EAI,.,TH-AND FAMILY WELFARE be pleased to 
state: 

(a) the total amount of funds including special grm1ts allocated/1:1tilised by the State 
· Governments under the National Rural Health Mission (NRHM) and other health 
schemes and programmes during each of the last three years and the current year, 
State/UT-wise; · 

(b) whether cases of ir~egularities and misappropriation of funds allocated under 
_the:NRHM haye been repo1icd from various States including Uttar Pradesh; 

( c) if so_, the de.tails thereof duri~g each of the last three _year~ .and the current year; 

(d) the,names of these States conducting/proposed to conduct inv~stigation in the 
I • • 

irregu~arities/ misappropriation committed under NRJ{M as on date; 

(e) whether certain States are not able to fully utilise the funds al·located under 
theNRHM; 

(t) if so, the details thereof and the rea_sons t~erefor; and 

(g) the·corrective measures taken/ proposed to be taken so that funds are · 
properly .utilised and i_rregularities curbed ab-initio? · 

•• • • ..... .i·~ • t _ , ..,, ....... ;,_.. •• , . ,.... , ... ,.~ ... ·~·-•l •"' A ,"Jl!ii,._,1:~"\-X_l ,P-P ~,, .......... . -u, .,· ... ' ,, - · . •. . '.C't.!J.'·"'!.~,..,,q~ ............ ... 't ' • + .... .. 

THE MINISTER OF STATE FOl,tHlALTH & FAMILY WELFARE 
{SitlU'SUDTPlfAND'YO'PXlfflYAIJ 

· ~a): A statement showi.n.g. the Allocation, Release and ExpendiWte .under National 
Rural Health Mission and other Health Schemes .and Programmes to States / UTs for 
the Financial Years 2008-09 to 2011-12 are annexed ( A to E). 

~~------..-
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(b) & ( c): Central teams are sen{ from time to time to review the utilization of 
funds in the States. A Central team re'dewed fund manageme·nt under the Mission in Uttar Pradesh during May, 2011 and the major findings are outlined below: . 
(i) Irregularity in award of contract for ·procurement of Emergency Medical · Transport Services and Mobile Medical Units, Management of Hospital cleaning and gardening, procurement of safe drinking water and R.O .. systems etc. 
(ii) Supply of poor quality of !EC/ BCC material and poor quality of drugs and consumables etc. 
(iii) In respect of civil construction works, there ,".as mere transfer of funds to various State Government agencies v'rithout any formal agreement" and without any 
systeti::t. 
(iv) Poor monitoring of progress of the civil construction as well as q1fality of construction1 and no action on the defects in constructions pointed out by JEs/ 
CMOs. 
(v) Non operationalisation of emergency transport service.s even after procurement of 779 ambulances .. 

The report and the observ~tioh.s of the Central 'team were sent to the State 
Government for necessary remedial action and for further investigations. 

(d) The CBI has started a prnlitninary enquiry in NRHM, Uttar Pradesh. 

(e) & (f): As evident from the annexed statement, the States have been able'to 
utilize most of the funds during this period. The pace of utilization was slovV during the initial. years of the implementation of the National Rural Health Mission [NRHN(J but improved thereafter. The llt}spent balanceS of the funds are carried forward to the 
next ,Financial Year and utilized to implement the ''approved activities. As the absorptive capacities have imprOved in the 'States, utilization of funds has shoWn a 
commensurate increase. 

(g): The Government through periodic visits by teams from Programme Divisions, Annual Common Review and Jo'tnt Review Missions, quarterly reporting of 
expenditure through Financial Maiiagement Reports and regular statutory ·and concuITent audits monitors the implementation of the Mission. 

In orde~ to facilitate better oversight by States iniplementing the Mission, the 
Government has al~o issued advisories, rolled out handbooks and traini11g modules for-better ·financial'· Management an~l"e'inenting ·e~banking .. ·in 13- States with, a view to ·,strettgthenlllfthe' sjstem·s U.Ilder 11ieMiss'idn. "" .• ' -., :·. .. . ... .,.,... •... .,..,,., ~'°-7"'~···-,.,..., .... «·~.,,- '"" --~·-· , ...... ,., ... ' ·-, 
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.  . ·-· : .. : .  : :: .:!... ·< . :~· ;·~'.: ~ ·:_: !; . 
_· Statement $trowing Statewise Alloc·atioJi, ~elease and·Expendifura.under NRHM for ~Ys. 2/JOll-09 to. 2on-12 

.. - ~ - •  ; • · ~ l • 

.l 
~-

Arunachal Pradesh l 43.95 36.51 57.69 51.14 • 57.32 . ·66.16 66.67 73.76 80.79 2.1.14 
Assam 038.94 600.89 698.32 906.72 .. 813:93 763.71 894.01 736.45 · 945.55 
B(har Tl7.70 821.18 783.19 860.29 649.71 826.20 977.40 . ·.:.-1035.18 ' . ·:1~.84 

· Chandigartl 8.04 5,3; 6A7 9.86 7.59 8.25 11.20, .. 6.91 : .. '.9.66 
Chaltisgarh 259.35 249.72 162.12 292.01 261.65 240.41 345.76• 3?7.24 • 397.92., 
Dad/a &:Nagar Ha~li 3,-45 3.28 3.86  · 4 .. 27 3,27, 4.62 4 '77 .6.30 5 .76 
O;lman & .!llu 3.07 2.60 2A1 3.51 2.33 3'.46 3.92 3.06 3 .97 
. Delhi 100.37 99.62 55.68 121.25 83.03 75.89 iail:74 108.48 .80.04-, 
Goa 13.52 . 14.Q9j 6.89 12.!1.0 12.43 18.99 16.68 ·11.21 -~ti.ha 
Gujarat 414.07 342.81 495.43 -464.90 500.55 . 634.27 ·;528.69 .. 556.79 . .  , t~.e!! 
Harya11a , 166.20 165.02 187.73 179.72 205-17 336.78 103:94 219.69 27'4.62! 
Hqnachal Praaes:1 n.74 64.21 94.8~ 97.()7 115.41 167.81 110.68 .:'113.22 164.79: 
Jammu & Kashmir 102.24 76..48 11{94 • 134.94 130.-34 155.511 !53.87 .· 173.80 
Jharl<hand 294.00 247,27 299.30 349.39 179.34 ~95.45 . 398./8 356.90 
KamaitSka 461.63 437.84 4l8.94 505.17 

. 
436.8.6 .  · 680.641_ 551.80, 586.38 

Kera)a 253.61 222.86 331.20 284.34 237.62. :395,19 308.59 253.41 
Lakshadweep 2 .13 1.22. 2.18 2.09 1.09 2,86 2...28 2.54 

i 35.7.B7f 268.73' . 

r 522.ss 1 29e.86 

1 O.E14j . . 3.63 

i_ 166.991 122.32 

2.671 2.37 

0.601 1.86 

11.88! 30.77 

11.68! 11.57 

i 518AOI 193.59 

j 190.431 100.79 

l 73..921 51..52 

! , l 173.481 78.75 

.i.Jf..E0.21 I . 121.41 r 
; :1 518.42 208.53 

'I 340.361 119.41 

,-· ;i 0.551 , 1.50. 
Madhya Pradesh 609.02 707.88 686.97 705.88 604.79 741 .. 28 766.liO 784.40 £!?5,561 ~ 404,.S3f 361.12 
Maharashtra 719.15 587.43 873.15 .860.39 959.72 1044.71 98128 903.36 ;1:!2fs2r 
ManlpU< 66.:!4 $.58 62,06 90.09 81.45 64.11 98.67 87.98 , 'ia.J~I,. 
MegMla,:a 65.48 44,76 51.27 85.75 79.78 75.13 88.:95 52.50 86.341! 
Miioram 40.2,4 37.44 54..26 50.72 49.87 58.-66 62.15 70.49 74.07 
Nagalaod 57.96 56.23 57.65 78.30 73.87 64.26 82.47 66.40 . 81.84 
Otissa 392.1!8 388.05 334.05 457.57 470.18 ·6:46.74 494.09 549.44 6§2;39 
Puducheny 11.31 5.12 7.29 11.32 12.04 .13.34 13~ , t.i:32 17.36 
Punjab 185.89 183.03 190.08 209.58 359.53 241.41 246.71 • 252,81 335.95 
Rajaslhar. 59"5.53 798.15 909.16 033.19 748.96 1001.74 743.41· 863.97: 1164.51 
5'1kim 21.44 19.88 5-0.62 26.73 25.60] 35.73 35.54° 32.94 

... 
;'13.371' 

TamnNadu 515.70 501.60 534.4'2 568.68 639.10 691.93 659.92. .• 70.2.09 828.361 
Tnpura 88.32 77.58 ·sa.73 125.20 ·111.98 61.10 116.91 85.47 .'. ,·.1os.12I"' 
Ultar Pradesh 1727.59 1474.91 1546.06 1867.65' 1965.82 '2230.74 2079.73 2191.36 2_693.201 
Uttarar.hand 100.1'3 98.44  . 132.43 117.75 . 130.85 1:44.00 129.18 141,39 203.21 

.1p~ .. m ;[ 1139.931 372.63 

,;as.~~, '.l 17.761 27.19 

il4.2~1 1 20.38) 27.51 

1J:3.4iiJ 'R 32.291 18.57 

p.3~] ~ 63.081 37.64 

. ~~ ~ J,, 448..66 20.6.85 

_;.t_s.11 f 10.94 · 6.1e 

:Z,75~ .!,252.141 114.78 

a_24_1M T 452.e91 430.s1 

i3,+.~f,1 J 24.t2l 10.41 

7-~!il t 529.151 446.46 

f,-s:7A41 ~-· 12.a21 • 37.25 ----J 875.71 I 840.64 
t 1'40.111 88.15 

Wesl Bengal 639.93 539.79 563.75 678.81 ' . 741.25 730.24 ]71.41 680:79 . ~; 950,7~1 
Grand Total 10192.23 9625.09 10565,10 '1158t.30 11470.18 13216.05 1292·3.25 .12871..11 · .j'l601.8.91 

.... : ... , _,. 

8:'7,\l~~l J 445.231 295.04 

142;6'~,'Tij 1 ;l}Z17-60J 5137.68 

., 1 
Expendit11refor the,F .Ys 2009-10, 2010-11 and 2011·12 (upto.30.09.2011) ar~ pr,Qvisional. 

Releasefdr~he FY201H2 upto3.?.i1,.zoi1 • 

The abo~e Releases relate to Central ~ovt. Grants,& do not include state share cof'tribution. " r..._ :_(_..~_ii(~'.::-·: .:}i~1 '.. 
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' ' • Al,iNEXURE-B Statement showing allocation and i:)lpenditure offurids under National AIDS Control Organisation (NACOJ 
(2008--09-to 2011-12) 

Rs. In Lakhs . 

Name of the States 
2008-09 2010-11 2011-12 

Allocation Exp Allocation Exp Allocation Exp Allocation Exn 1 Andhn; Pradesh SACS 5,472.02 5516.17 8243.18 7058.19 9049.52 6307.74 8722.93 4539.76 2 Aruriachal Pradesh SACS 706.84 712.02 816.31 685.21 929.28 862.92 794.'34 364.53 3 Assam SACS 1912.37 1409.32 1794.83 1447.57 1935.51 1562.44 1974.84 764.33 4 BlharSACS 2179.49 10'19.93 21.74,73 1126.25 ·2492.33 1891.99 2552.65 1018,27 _s~~~Ch~a~tt~1,,~··~·h~S~A~G~--~-~11~00~.,~,r-·~·~5~,7~8r~'~"~5~9~3r-~"~'~·'~'r~'~'~"~·7."T-·_,~,~"=·~"T-~!8='~'·~"~-~·~·~7~,1~8 6 Goa SACS 6.24.72 401.85 650.23 535.81 777.46 517.51 621,91 221.05 7(a) Gu'aratSACS 
7[b) Ahmedabad MC ACS 
8 
8 

10 
u 
12 

14 
1S(a) 
lS{b) 
116 
17 18 
19 
20 
21 

" 23 
24(a) 
24(bl 

25 
26 
27 
,s 

1 
2 
3 
4 

5 

Harvana SACS 
lf1machal Pradesh SACS 
Jammu & Kashmir SACS 
l1arkhand SACS 

Kamataka SACS 
Ken;la SACS 
Maclhva Pradesh SACS 
Maharashtra SACS 
Mumbai MC ACS 
Marilnur SACS 
Me!!halaya SACS 
Mizoram SACS 
Nagalarid S'ACS 
Orissa SACS 
Purilab SACS 
Ralastha!i SACS 
slkklm SACS 
Tamil Nadu SACS 
Chennal MCACS 
Trloura SACS 
Uttar Pradesh SACS 
Uttarakhand SACS 
West Bene.al SACS 
Total 

UTS 
Deihl S°ACS 
Pondlcherrv SACS 
Ani:!~ui.an &.Nlcob~rSACS. 
Cliandll!:arh sAcs 

3559.86 3172.17 '4593.00 3722.54 4994.99 4162.33 5310,94 1707.02 427.72 319.35 367.33 288.90 563.55 385.02 721.67 2.80 1099.08 634.08 1745.94 912.30 1742.80 1370.36 1874.65 730.11 869.35 615.40 1125.27 881.66 1136.99 1036.95 1316.66 413.59 655.37 277.73 677.60 257.09 680.96 243.76 811.85 130.13 1119.73 '1228.83 2000.30 466.58 1754.17. 1040.50 .1882.54 545.69 6458.03 2641.20 3056.51 2069.46 6040.84 4492.4°0 6893.59 3413.25 2341,68 2153.47 2500.02 2169.92 3183.55 2954.92 3243.17 1255.36 .2458.36 1257,22 ·3341,73 2040,36 3679.63 1928.85 3819.50 1206 . .20 5756.84 4319.95 '3452.12 4484.84 7976.57 6020.92 7399.55 3834.50 1810.06 1579.11 2163,16 1696.63 2328.38 1837.31 2290.52 923.16 2740.07 2558.15 2281.98 1579.34 2491.69 1927.88 1722,06 725.37 475.91 186.79 .459.53 269.95 494.69 409.84 503.93 1S4.27 1353.27 1454.45 1331.25 1224.75 1719:02 1497.00 1438.95 620.13 .1895.13 ' 1664.07 1938.71 1729.50 2134.13 '.1782.02 2050,68 ,. 712.79 2188.28 1536,00 2353.38 1473,61 2867.59 2445.71 3050.41 952.50 
' 1341.85 724.98 1815.12 1070.96 2163.50 1825.91 2S46.8G 974.63 2087.19 914.44 2618.60 1869.59 3298:70 2637.94 2968.14 1283.15 347.34 320:74 'i415."62 363.66 523.65 500.45 501.77 199.23 :4550.40 8490.54 .7193;00 3262.32 8006.02 7960.39 7781.00 4211.28 , 652.49 337..53 594.67 169.51 183.91 218.12 226:.41 67.02 569.48 554.98 124.52 621.46 746.41 640.50 ... ··743.87 223.07 3791.85 25.14'.23 ,· 3602~89 .. 2684:/0 .. ...4067,19 - 3254.14 4457..42 1572.58 762.St 6'63.02 .. 1048.65 840:22 :1215.40 .1038.48 1321".49 SS3,41 3630.64 "4437.88 4427.18 3327:.78 4760.'34 3616.-79 4678:84 1553:89 64944,29 54041:.38 70702.19 S1119.19 85646.921 · 6'1'1:38,47 86046.44 3S360.26 

' .. -.- ' -,., ,,, _ __,, . ,-- ·- - .. - '. ,, ·252,r.so -- ·T78i:ro7' ···2669:'76 1911.57 3535.44 2832.58 3461.51 1474.09 '3_58.84 216.43 ·345.82 243.58 · 386.98 299.b_e 36a:11.a 132.92 
60,89 sa6.o2 ·Joe:a1· 2os.J5 2so:94 .62·s;34 596.65 502.41 256.38 
1'9.26 6 Daman & Diu·SACS 111.54 , ,121..43 . 181.24 ,100.35 '2311.119 - 114.45 t89:93 35,86 7 
9.52 

. jgHN,<1: 
37349.18 
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I. 

·-.~' 
saat '.~%} ~chieYement m.ad~ un-der th~ Centrally Sponsored Scheme for Development of AVUSH 

. ·. ) Hospital & Dis~ens~ries (.~son 1st December' 20:ll) 
Rs: in Laid s 

2008-09 2009·10 2010-11 2011-12 • 

'.No. Name of The State Central UC Issued 
Cer;itral. 

UC Issued 
Central . 

UC issued 
Central 

Release cit 
, •. UC issued 

Release of Release of Release of 

1 2 3 4 s 6 7 8 9 10 

1 Andhra Pradesh 0.00 0.00 • 1.25 0.00 119!.04 0.00 ' 0.00 0 0 -
2 Arunanchal Pradesh o.oo o.oo 0.00 0.00 117.34 0.00 0.00 0.,)0 

3 ASsam 108.25 88.75 77.42 1.17 4.68 0.00 0.00 0.00 

4 Bihar 0.00 0.00 2617.75 0.00 1734.26 0.00 0.00 0.00 

5 Chhatisgarh 162.~0 106.89 0.00 0.00 8.50 0.00 0.00 0.00 

6 Gujarat 2622.84 0.00 0.00 0.00 1220.93 0.00 0.00 0.00 

7 Haryana 645.50 143.19 1615.00 0.00 2.33 0.00 0.00 O.JO 

8 Hlmachal Pradesh 2172.50 0.00 1118.87 0.00 2151\.13 0.00 0.00 1).00 

9 J&K 265.00 258.46 572.02 255.00 37.40 0.00 0.00 0.00 

LO Jharkhand 0.00 0.00 2026.00 0.00 0.00 0.00 0.00 0.00 

11 Kanataka 180.35 160.45 484.70 0.00 3559.92 0.00 0.00 0.00 

12 Kera la 200.00 200.00 1184.83 0.00 4014.19 4.54 0.00 .o.oo 

13 Madhya Pradesh 398.68 29.?2 1276.88 0.00 798.13 0.00 0.00 0.00 

14 Meghalaya 174.82 0.00 323.00 0.00 0.00 0.00 0.00 O.QO 

15 Manlpur 280,00 10.00 1052.25 0.00 6.90 0.00 0.00 o.cio 

16 Mlzoram 375.qo 375.00 39.72 99.72 6.90 6.90 765.0Q 0.00 

17 Maharashtra 66.00 21.98 27.00 22.00 6.38 0.00 0 .00 0.00 

··1s Nagaland 
.. SD.DO 50.00 3.05.29 0.00 187.92 0.00 0.00 0.00 

' 19 · Orissa 0.00 0.00 463:46 '0.00 1383.12 D.00 0.00 000 

20 Punjab 96.85 96.85 1119.70 29.33 6.00 ' 0.00 0.00 0.00 

21 RaJasthan 3571.68 3367.35 2170.68 798.2i 5800.64 0.00 0.00 0.00 

n Trlpura 26.06 0.00 240.60 0.00 289.54 0.00 o.do O.QO 

23 Tamllnadu 20.00 0.00 4834.38 0.00 0.00 0.00 000 0.00 

24 Utt(a.khand 1a8:s2 152.31 463.00 0.00 805.85 0.00 0.00 0-99 

25 Uttar Pradesh 997.80 0.00 0,00 0.00 0.00 0.00 0.00 0.00 

16 West Bengal 323.66 174.32 186.57 0.00 11.73 0.00 0.00 0.00 

17 Sikkim 0.00 0.0() 0.00 0.00 0.00 0.00 0.00 0.00 

!8 Delhi 34,(75 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

!9 Goa' 0,00 0.00 . 0.00 0.00 0.00 0.00 ·o.oo 0.00 

lO Andaman & Nicobar Island 0.00 0.00 0.00 0.00 o:oo 0.00 0.00 0.00 

ll D&N Havelll 0.00 o .. oo 0.00 0.00 0.00 0.00 0.00 0:00 .. 
12 Daman& Deu 0.00 0.00 0.00 0.00 3.83 b.00 3.83 . 0.00 

l3 Lakshadweep 2.75 0.00 .o.0.0 0.00 50.76 0.00 75.99 0.00 

14 Pududierry 44.88 2.80 45.30 0.00 0.00 0.00 0.00 0.00 

IS_ Chandigarh ·A/!,09. fl .QO .. . _o.oo ' 0.00 0.00 D.CiD b.oo 0.00 
' .. .... ... : .. 

Total l30!:j2.49 5231U7 2230S:66 1205.43 23402.41 11.44 844.82 0.00 

ate:- Due to pending UCS in respect of Grant released up to flriandal year 2009-10, fresh grants cot!_ld not be rel~ased to most 

:he States-darlng,-20:1:1-'.1!2·. 

. ....... _. - --·-----... ·-·--------- _. - - . . ---------
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SI. 
No. 

1. 

2, 

3, 

4. 

5, 

6. 

7. 

8. 

,. 
10. 

11. 

12. 

13. 

,NO, 

·l. 

-,. 

,j;O>!Jini!i»l:~silli, -:J:, 
11\JS~arrrni«!l 

Grapt-in-alg released ynder Natignal Mental Health Prm!ramme for Up gradation of Medic;:ill · College§ 

fl'fStallment 
Amount 

Year St.ates 
Medical College (in R:s.) !Arunachal One Time General Hospital, Pasighat · Pradesh 2009-10 

50,00,000/-Dadra & Nagar One-nme sh. Vinoba Shave Civil Hospital Silvassa, HaveJi 2009-10 
Oadra & Nagar Havel_i so.00.000/. Gujarat 

2008-09 One r,me Surat Munidpal Institute! of Medical 
20~3,000/-Education & Research (SMIMER), Surat One Time lsmt. NHL Mun,lcipa/ Med.i,cal College, 
50,00,000/-

2008-09 
' 

' EJ!lsbridge, Ahmedabad · 
One Time Rajiv Gandhi Medical College & Chatrapati 

47 ,06,000/-

2008'-09 
hivaji Mal)araj Hospital, Thane 

Maharashtra 
2008-09 One nme Topiwala Nair Medical College- Mumbai 

17,05,000/-
2009-10 One-Time V.S.S. Medical College,. Burla 

50,00,000/-Orissa 2008-09 One Time Govt. Medical C9llege, Kata, 
50,00,000/· 

2008-09 One Time ,::,.P. Medical College, Blkaner 
50,00,000/-' :;amil Nadu One Time Kanya!<umari Governm~nt Medical College 
43,50,000/-

2008-09 
and Hospital, NagercoH ' 

2008-09 O,ne Time · Govi:. Medical College, Theni 
43,50,000/-

2008-09 One Time IRT Perundurai Medica.1.College, Erode 43,00,000/-One Time rnstltute of Medical Sciences, Banaras Hindu 
44,00,000/· · 

Uttar Pradesh 200S.:09 
University, Var~nasi 

Grar,\-ln-s\d prgv!ded to Govt. Mental Hospitals under Natlonal Mtnta! Hea\tb Programme fer their t~odar·n,.~atton· . 

. .... ,-..,, .... -·· ,. ... . . . tates Y~ar 
Institute Amount (in Rs.) 

--ffiegi0n-a!-Menta/· H-ospita!;1~aU'iagfri, ... -. Maharashtra -2003:og-
' 2;84,00,000/-

. Meghalaya 2008-09 
Meghalaya ln5titute of Mental Health & 

3,00;00,000/-Nl:urolOgica(, Shillong 

' 

- --========= =======~ = -,-==«=--- s== .,,. 
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G;~·,,J;:id released under Manpower Development Schemes of National Mental Health P~ogramme 
- ( 

Scheme-A 

S.No. Mental Hospital/ Institute 1st Installment 2na lristallment 3(d Installment 

12009-10) (2010-11) ' 12010-11) 

1. Institute of Mental Health & Hospital, Agra, Rs. 5,28,00,000/· Rs. 13,31,00,000/· Rs. 

Uttar Pradesh 2,25,00,000/-

2. Hospital for . Mental Health, Ahmedabad, Rs. 5,28,00,000/· 

Gujarat 
3 .. State Mental Health Institute, Pandit Rs. \28,00,000/- Rs. 15,56,00,000/· 

Bhagwat. Dayal Sharma University of 
. 

Health Sciences: Rohtak, Haryana 

4. Institute of Psychiatry- l<oll<ata, West Rs.:5,28,00,000/· 

Bengal I 

.. 5. lhstitute of Mental Health, Hyderabad, Rs. 5,28,00,000/· 

Andhra Pradesh 
6. Psychiatric ·Diseases Hospital, Government Rs. S,28,00,000/· Rs. 10,54,08,352/· 

Medical College, Srinagar, Jammu & 

Kashmir . 
7. Department of' Psychiatry, Govt. Medical Rs. 5,28,00,000/-

College; Chandigarh 
8. Mental Health Institute, Cuttack Rs. 5,28,00,000/-

9. Institute of Mental Health & Neuro Rs 9,00,00,000/- Rs. 11,84,00,000/-

Sciences,. Kozhikode 
10. IHBAS, ~hahdra Deihl Rs. 5,28,00,000/-

Total Rs. 1,10,02,08,352/- . 
I\ 

Scheme-B 

. ~ 

. 

S.No. Mental Hospital/ Institute Amount ~ released to the State Health 
society 

1. POU Medical College, Rpjkot, Gujarat Rs. 32,78,000/-
.. (For Psychiatric N.ursing) 

2. Government Medical College, Surat, Gujarat for . Rs. 47,12,000/-

. .. (For Clinical Psvchology) 

3. CSM Medical University, Lucknow, Uitar Pradesh Rs. 1,73,66,00Q/. 
(For Psychiatry, Clinical. Psychology, 

.. Psychiatric Social Work, Psychiatric 
Nurslnl!) 

4. Ranchi Institute of Mental Health & Neuro Sciences, ·Rs. 1,21,00,000/-

Ranchi, .... '(For- Psychiatry,.Clinical. Ps.ychology, 
' Psychiatric Social Work, Psychiatric 

. - --· ··-·-- --Nmsin!!)--- ·-- .. - ... 

5. Dr. RML Hpspltal,.Delhl Rs. 35,16,000/-
. (For Psychiatric Social Work) 

15.1 
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6. S.P Medical College, Bikaner, Rajasthan 

7, R. N.'T. College, Udalpur, Rajast11an 

8. Institute of Mental Heplth, Chennai 

9. LGB Region<)/ Institute of Menta: Health, Tezpur, 
Assam 

10. .Government Medical College, Trivandrum 

. 

Tot.al 

. , 

,,s; :,.-;;µ -• v,, 

--- ------

.? -Rs. 58,60,0001-
(For Psychiatry) 

Rs, 58,60,0001-
(For Psychiatry) 

Rs. 90,38,000/-
(For Psychiatrv & Psvchiatric NursinP-) 

Rs. 1,73,66,000/-
(For Psychiatry1 Clinical Psychology, 
Psychiatrjc Social Work, Psychiatric 

Nursina) 
Rs, 1,76,66,000/-

(For Psychiatry, Clinical Psychology. 
Psychiatric Socia! Work, Psychiatric 

Nursin,,.\ 
Rs. 9,64,62,000/- . 

' 
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Annexure - D 

Grant in aid released fo__r District Mental Health Programme 

State District Year of Grant Grant Released S.No. 
(Rs.) 

1 Andhra Pradesh Cuddapah 2010-11 21,80,000/· 

2 Dadra & Nagar Havel( Silvass, 2008-09 15,04,926/· 
.. 2010-11 17,42,400/-

3 Deihl North -West District 2008-09 2 l,28, 133/-
Gurgaon 2009-10 17,27,945/-

4 Haryana 
· 15,05,749/-Hissar 2009-10 

5 · Gujarat Godhara 2011-12 20, 70,000/-

6 Jharkhand DaltonganJ 2007-08' 26,20,000/-

Imphal 'Nest 2009-10 · :• 17,40,804/-

I Thoub?JI 2009-iO 18,32,251/-.. 7 Manlpur 
Churac~andpur 2011-12 21,57,000/-
Chandel 2011-11 21,80,000/-.. 
West Garo .Hllls 21,80,000/-2011-12 'g Meghalaya 

n,so;ooo/-Jaintia Hills . 2011-12 .. 
2011-:P Falzabacl '. 20, 70;0M/-9 Uttar Pradesh ' 2011-12 Raibarell ' 20,47,000/-

Kannur 2010-11 21,80,0'0b/-10 Kera la 
Wayanad 2010-11 21,80,0°00/-·:. 'f, 

?hlmoga 2010-11 • ~· • ".J\ 

' 21,08,200/-, .. 
'' Gulbarga 2010-11 .• ·· :i ·, 19,59,400/~ '' 11 lfarnataka 

2010-1-1'" Karwar 18,19,20()/-- - ; 

Chamrajanagar 20~p~ll: ' 13,44,800/-' 
24- Parganas 20'1b.:1:1··. ' ,, 

~ ., .. 21,80-;000/-. 
12 West Bengal . Jalpaigurl 49!0-l .l: .· . . 15;81;648/--·~ ,. 

West Mldnapur ·2011-12 20,98,564/-,, 
.. 

-· .. 
/SS 

'..!...L,,.;W "'¥ 
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1 
2 
3 
4 
5 
6 
7 
6 
9 

10 
11 
12 
13 
14 
15 
16 
17 
16 
19 

National Prograr:ime for Health Care of the Elderly [NPHCE) 

State Non- Recurring Total Rei::urrfm:i. Andhra Pradesh 166.24 177.17 363.41 Assam 124.96 101.33 226.29 Bihar 
139,52 112.05 251.57 Chhattisoarh 69,66 91.54 181.22 Guiarat 124.86 109.69 234.77 Haruana 48.24 30.10 78.34 Himachal Pradesh 64.08. 56.98 121.06 Jammu & Kashmir 95.04 61:33 ·rsa.37 Karnateka 158.16 158.05 316.21 Kerala · 70.0S 69.66 139.94 Madhva Pradesh 58.24 45.66 104.10 Maharashtra 119.60 99.01 216.61 Sikkim 
43.36 21.86 65.22 Orissa 50,86 35.94 66.62 Puniab 56.16 47.62 103.78 Raiasthan 146.56 141.49' 286.05 Uttrakhand .54.40 39.62 94 . .02 Tamil Nadu · 58,46 47,06 105.54 West Bennal 65.44 60.10 125.54 TOTAL 1754,00 1506.86 3260.86 

,r;, ... , inlak 
Expenditure 

Re,.,..,rte<ll 
Nil 
NII 
Nil 
NII 
NII 
Nil 
Nil 
Nil 
Nil 
Nil 
Nil 
Nil 

13.04 
NII 
Nil 
Nil 
Nil 
Nil 
Nil 

13.04 
Fund released to Institutes during 2010-Hfor establishmeni of Geriatric Ui'lit at D!liitrh:;t 
H0Spitals 

. 

Rs ln lakh . 
.SI.No, Institute 

Non· Recurring Total ExpencUtull'e 

.. 
' 

Recurrlna 
ria!Jortad-

(i) Institute of Medlcal Sciences, 140.00 73.65 213.65 NII 
Banal'a& Hlndu University, Uttar Pradesh. .(ii) Govt. Medical College, 140.00 73.65 213.65 NH 
TiruvananthaOurSm ~erala (iii) Gliwahatl .. Medlcal College, 140.00 73.65 213'.65 Nil 
Gr.iW.ihElti' AsSi:im· (iv)' SN··· Medic:aJ College, Jodhpur, ·RaiasthSn · 

140.00 73.65 213.65 Ni! . . .. , . Gtai'td Total 
854.60 Ni! 

' , . 

\ s b 
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. . ' ... 
('-Fun eleased to States unde NP CE durln 2011-12: · :"' , ,. 'for District Hospitals In the new districts only) ) 

\ SI.No . Name of the State Non- ·Recurring · 
Recurring 

1. Assam• 156.60 52.80 2. Bihar 111.36 66.32 3. ChhattisQarh 55.68 28.16 4. Gularat 278.40 70.40 5. Harvana 83.52 42.24 6. Himaohal Pradesh 55.68 28.16 7. Jammu & Kashmir 83.52 42.24 8. Karnataka 83.62 42.24 9. Kerala 111.36 56.32 · 10. Madhya Pradesh 111.36 56.32 11. Maharashtra 111.36 56.32 12. Orlssa 111,36 56.32 ·t3. Puniab 55.68· 28.16 14. Ralasthan 139.20 70.40 15. Sikkim 27.84 14.08 16. Uttarakhand 27.84 14.08 17. West Benci.al 55.68 28.16 Grand Total 1659.96 742.72 • /FD concurrence received & sanction letter has been 1ssl..{ed 

Table-4 
[Fund .releas.ed to Institutes 

Rs In lalch 
Total Expenditure 

Reported 
209.40 Nil 
167.68 Nil 
83.84 Nil 

348.80 NII 
125.76 Nil 
83.84 Nil 

125.76 Nil 
125.76 Nil 
167~68 Nil 
167.68 Nil 
167.68 Nil 
167.68 Nil 
83.84 Nil 

209.60 NII 
41.92 Nil 
41.92 Nll 
83.84 Nil 

2402·.68 NII 

for establishment of Geriatric Department during 2011-121 
.. · Rs. In lakh SI.No. Institute I Non- Recurring Total Expenditure-Recurrini:i .. . ·' J Reported 1. MMC Chennai 144.00 65.376 209.376 Nil 2. Grants Medical College 144.00 65.376 209.376 · Nil 3. Sher-e-Kashmir Institute 144.00 65.376 209.376 Nil 4. AIIMS, New Delhi 144.00 65.376 209,376 .. Nil Grand Total 837.504 Nil 

..... 

15.l-
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National Pro.:ram for Preve1,tion & Control of Diabetes CVD & StrokelNPDCS! --"""""""""~.==~"""'""'"====="""-"""'"""'"""'"""---· · CONSOLIDATED RELEASE OF FUNDS UNDER NPDCS DURING 2010-11 AND 2011-12 ,_.,' _-_-'_"_"_"_"_"+r-~-'-_"_"_l1"._"_"_"_"_'-_"'_'--_\F_"_"_"_-'_"'_"'_"_"._"_"_-'_"_"'._-'_"_".a•=',.,".}1.,n-' .. 1c',:fk .. h;c.,,-=_cc_-'-__"_"_'-_"_.":_·"_"_::_°:_-_-_-:_~. {~, tJ States Distrid Di.s"tricts Cove .. ,__;2::D:::1.::D·_:1;c1.1l::M::accrc::.h'I,, ,020:::1::1:,)-+--~.::2:::0c;11:.·.::12::,.. __ ~ Gr.and T, _ : .. 

1 Andhra Pra 1 
2 

2 Assam 

3 
4 
5 
6 
7 
8 
9 
10 
11 
12 

Srikakulam 
Vijyanagaram 
Chittor 
Cuddapah 
Nellore 
Krishna 
Kurnool 
Prakasa!TI 
Jorhat 
Dibrugarh 
Lakhirnour 
Sivasagar 
Kamrup 

NR R Total Fl NR Total 
134.oa 84.37 218.45 95.10 s1s.12 610.22 828.67 

132.88 66 198.88 o.oo o.oo 0.00 198.88 

f-,--fccc----113 
3 Bihar 14 Vaishali 130.08 34.88 164.96 71.33 386.32 · 4S7.65 622.61 

15 Rohtas 
16 Muzaffarpur 
17 Pashchlm Cha 
18 Purv~ Champ, 

f--t-,----, 19 Kaimur (Bhab 
4 Chhattisgarf2'-0'--+B"H7as~ou_r'7'". -I 

21 fashpur Nagar 
Raipur 22 

5 Gujarat 23-
24 
25 
26 
27 
28 

6 Jhankhar.id 29 

Garidhi Nagar 
Surendra Nag 
Rajkot. 
Jam Nagar 
Porb"andar 
Juna!!arh I 
Bokaro 

30 Ranchi i 

68.44 57.54 125.98 35.66 193.16 223.82 354.80 

135.68 98.16 233.84 71.33 386.32 457,65' 691.49 

Mou has not been received o.oo 
1-~1---·--,r3-1--f'D~h=an=bc"a"'dc-. -, 

7 Haryana r'"''---b.M~e~w~a~t ---1 65.241 18.33 83.57 47.55 257.56 305.11 388.68 
33 .Yarnµnanagarl . 
34 Kurukshetra 
35~ Ambal"a 

1--8-r:H"im-ac~h-,71 c1P 36 Chaillba >---+------, 67.24 42.05 109.29 35.66 193.16 228.82 338.11 
37 Lahul & Spiti 
38 Kinnaur 

g Jammu & I<; 39 Leh (Ladak) 1;30.88 
40 ·Udhamptrr fEI 
41 

43 >---,----; 
. :l,O Karn.ataka .44 

. 
11 Kerala 

45 · 
46 
47 
48 
49 

Kupawara 
.. 'Docfa I Erstwfil 

Kar,11 ' 
K@lar I 1115,68 . 
Shimoga ! 
Udupi I 
Tumkur I 
Chikmagalur \ 
Pathanamthlt1 69.64 

. 40.89 171.77 59.44 321.92 381.36 .553,13 

99,25 234.93 59.44 al.1.Sl 381.3.6. li1U9 

70.16 · 139.80 59.44 321.96 · 381.40 521,ZO 

------~------~ 
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' 
so . Kozikode (Cal l_\ . 

(:\ . ' 51 Allppuzha 
\ 

52 !dul<ki r,:;-:·,)J 
•• f,,. 

53 Thrissur \"' - ). . . ) M.iclhya Pr2 54 Ratlam 66.44 32.74 99.18 59.44 321.96 3S1.lm 480.58 
55 Hoshangabad 
56 Chhindwara 
57 Jhabua 
58 Dhar 

13 Maharashtr 59 Washim 134.08 79.44 213.52 71.33 386.32 451.65 671.!1 
60 Wardha 
61 Gadchiroli 
62 Bhandara 
63 Chanderpur 
64 Amaravati 

14 Sikkim 65 East Sikkim 64.44 8.83 73.27 o·.oo 0.00 0,00 73.27 
66 South Sikkim 

15 Orissa 67 Naupada 66.04 27.63 93.67 59.44 321.96 381.40 475.07 
· 68 Balangir 

69 Nabarangpur 
70 . Koraput 
71 Malkangiri 

16 Punjab 72 Bhatinda 68.04 · 50.99 119.03 35.66 193.16 228.82 347,85 
73 Gurdaspur 
74 Hoshiarpur 

17 Rajasthan 75 Bh ilwara 136.68 122.63 259.31 83 .. 22 450.72 533.94 793.25 
76 Jaisalmer . 
77 Jodhpur 
78 Ganga Nagar 

1 

79 Bikaner 
80 Barmer 
81 Nagaur 

18 Tamil Nadu 82 Theni 66.84 37.38 104.22 MOU has not been receivec 104.22 
83 Coimbatore 

' 84 Virudhnagar 
85 Toothuku<li 
86 Tirunelveli 

19 Uttar Prade s 87 Rae Bareli Bank Account Details and MOU has not been .received o.co 
88 Sultanpur 
89 Jbansi 
90 LakhimpurK 
91 Farookhabad 
92·· Firozabad . 
93 Etawah . 
94 Lalitpur 
95 'Jruaun 

20 Uttrakhan d 96 Nainital ··· - 66.04 i7,.96 _94.QQ__ 11 . .za . . U.8 . .1.6 . . 15.2..S..4, .2.4.6.SA .. ~- r •• ...... _ ... .. 
97 Almora 

21 West Ben g, 98 Darjeeling . 68.84 60.95 129.79 35.66 193.16 228.82 358.61 
·99 · ·J a:~}\)a tgl:lrl· 
100 Dakshin Dinaj 

Total 1807.28 1060.18 2867.46 903.49 4893.48 5796.9 7 8664.43 . 
Expendtture Report by States: NIL 
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. LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM NO. t S?.... 

Request for dropping of Assurance given in reply to Unstan·ed 
Question No. 5843 dated 08.09.2011 regarding "Investigation of 
Polyester Companies by CCI". 

**** 
On 8 September 2011, Shri l<hatgaonkar Patll Bhaskarrao Bapurao, Shri Eknath 

Mahadeo Gaikwad and Shrl Anand Prakash Paranjpe, MPs addressed an Unstarred 
Question No. 5843 to the Minister of Corporate Affairs. Th!= text of the Question along 
with the reply of the Minister Is as given In the Annexure. 

2. .The reply to the Question was treated as an Assurance by the Committee and 
required to be Implemented by the Ministry of Corporate Affairs with in three months from 
the date of the reply but the Assurance Is yet to be implemented. 

3. The Ministry of Corporate Affairs vide O.M. No. 6/23/2011-CS dated 29 November, 
2011 had requested to drop the Assurance on the following grounds: 

"That the Competition Commission of India (Ca) Is a quasi-judicial body. It has its 
own procedure to dispose off/decide the cases as per the provisions of the 
Competition Act. No time limit Is prescribed for CCI for disposal of cases filed · 
under sections 3 & 4 of the Competition Act. The Government also has no role In 
the matter except to check periodically the position of cases under consideration of 
the Commission. " 

4. The above request was not acceded to by the Committee at their Sitting 
held on 03 June 2013. The Committee accordingly presented their 30th Report 
(15th Lok Sabha) on 29 August, 2013 inter alia recommending that they be 
apprised of the present status of the Investigation commenced by Competition 
Commission of India (CCI). i 

5. The Ministry of Corporate Affairs vide their O.M. No. 6/23/20.11-CS dated 25 April 
2014 had also once again requested to drop the Assurance on the fol lowing grounds: 

"That Competition Commission of India (CCI) has now Informed that Delhi 
High Court In "Writ Petition No. 4159/2013, vlde its order dated 17.12.2013 has · 
directed as under:-

(a) The Commission shall pass no orders w. r. t DG's . Report, as far as the 
same pertained to violations under Section 4 of the Act; 

(b) The evidence collected by the DG can be treated as Information under 
Section 19 of the Act by the Commission, DG can then be ordered to 
Investigate the same. 

/60 ' 
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(I The Commission has further Informed that a Letters Patent Appeal, (being LPA 137/2014) has been preferred by the Commission against the order referred C above. In the initial hearing of the appeal the learned Solicitor General of India (who appeared on behalf of Ca) will not proceed against respondents under sub-section (8) of Section 26 of the Act on the report of tht;; DG to the effect that the respondent has misused Its dominant position as a VSF manufacturer and will also not pass order on the said report in terms of Section 27 of the Act.' 
6. The above request for dropping the Assurance was considered by the Committee at their Sitting held on 08.10.2014 and it was decided not to drop the Assurance. The Committee accordingly presented their Second Report (16th Lok Sabha) on 16 December 2014 and urged upon the Ministry to apprise the Committee of the progress made in the matter. 

7. However, the Ministry of Corporate Affairs vide O.M. No. 6/23/2011-CS dated 19th June, 2019 have stated as under:, 

"The Investigation has been completed by Director General, (CCI) and report in the matter has been submitted to the Commission. In the meanwhile, the opposite party, Grasim International limited, flied a Writ Petition No. 4159/2013 before the Delhi High Court, seeking quashing of the DG's report dated 26.02.2013 and all the proceedings conducted by DG to the extent they pertain to the charge of violation of section 4 of the Competition Act . 
The Ld. Single Judge, JdJ:!§ order dated 17.12.2013, disposed of the WP with the direction that the Report of the Director General, to the extent he has reported contravention of the provisions of section 4 of the Act by Mis Grasim Industries ltd. by misuse of its dominant position as a VSF manufacturer, shall not be subjected to the procedure prescribed in sub-section 8 of section 26 nor shall the Commission be entitled to pass order on the said report, in terms of the provisions of section 27 of the Act The Ld. Single Judge further observed that the , Commission, however, shall be entitled to treat the aforesaid part of the report of the DG as an information in terms of section 19 of the Act and can proceed accordingly in terms of the provisions of the Act,. if the Commission, on consideration of the aforesaid part of the Report of the DG, is of the opinion that there exists a prima~facie case of contravention of the provisions of section 4 of. the Act by M/s Grasim lndustrles Ltd. 

The CCI filed letters Patent Appeal, 137/2014 against the order dated 17.12.2013 of HonIJle High court passed in WP No. 4159/2013. 
The matter has been listed before the Delhi High Court on 08.07.2014, · 28.07.2014, 23.09.2014, 17.11.2014, 16.12.2014, 08.01.2015, 27.01.2015, 12.02.2015, 23.03.2015, 23.04.2015, 10.07.201S, 21.08.2015, 06.11.2015, 28.01.2016, 15.02.2016, 28.04.2016, 04.10.2016, 08.11.2016, 11.01.2017, 20.02.2017, 14.03.2017, · 19.05.2017, 04.08.2017, 21.08.2017, 21.11.2017, 05.12.2017, 26.02.2018, 03.08.2018, 29.10.2018, 10.12.2018 and 20.02.2019 respectively. 

16/ 
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ca filed an early hearing application CM No. ·13151/2018 and the Hon'ble Court 
on 06.04.2018. declined pre-ponement of hearing. Now, the matter is currently 
pending for hearing by th,e Delhi High Court in WP 4159/2013. It is apparent that 
the matter is sub-z'udice and the 6overnment has no role in the matter except to 
check perlodically the position of cases under consideration of the Courts. '' 

8. In view of the above, the Ministry, with the approval of the Minister of State 
(Corporate Affairs), have once again requested the Committee to drop the Assurance. 

The Committee may reconsider. 

NEW DELHI: 

DATED: .o j Io(; { ~ z_o 

........... 
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GOVERNMENT OF INDIA 
MINISTRY OF CORPORATE AFFAIRS · 

LOKSABHA 

UNSTAR.RED QUESTION NO: 5843 
ANSWERED ON: 08.09.2011 

INVESTIGATION OF POLYESTER COMPANIES BY CCI 
KHATGAONKAR PATIL BHASKARRAO BAfURAO 

EKNATH MAI-TADEO GAIKWAD ... .. . ... -
ANA.NPPRAKASHPARANJPE 
,vni the Minister of be pleased to state:-

CORl'ORATE AFFAIRS 

(a) whether Competition Commission oflndia has conducted an investigation on top polyester and 
viscose fibre companies regarding fixing of cartel prices; 

(b) if so, the companies which h}we been i11vestigated i11 this 1•egard; 

( c) the outcome of the said investigation; and 

(d) the ltctio11 taken/being taken against the guilty c<>mpftnies? 

ANSWER 

THE MINISTER OP STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI R. P. N. 
SINGH) 

(a) An information alleging cartelization by Synthetic Fiber Manufacture!' Companies has been 
received by the Competition Commission of India (CCI). The Commission has directed Director 
General, CCI to conduct investigation in t11e said matter. 

(b) to ( cl) The matter is still under inve.~tigati611 by Director General, CCI. 
_ _,__ _______________ ·---='"'"=-"' L:JJ:.U::::...r~~ • ........... . , .... - .. -- ........... - ... . , •• 

... . 
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LOK SABHA SECRETARIAT COI'1MITIEE, ON GOVE~NMENT ASSURANCES 
MEMORANDUM NO. tS4-

n 
\.::J 

Subject: Request for dropping of Assurance given in reply to Starred. Question No. 20 dated 13.03.2012 regarding "Consumer Dispute Redressal Agencies". · 

**** 
On 13 March 2012, Shri Pradeep Majhi and Smt. Jayshreeben Patel, M.Ps., addressed a Starred Question No. 20 to the Minister of Consumer Affairs, Food & Public Distribution. The text of the Question along with the reply of the Minister is as given in the Annexure. 

2. .The reply to the Question was treated as an Assurance by the Committee and required to be implemented by the Ministry of Consumer Affairs, Food & Public Distribution (Department of Consumer Affairs) within three months from the date of the reply but the Assurance is yet to be implemented. 

3. In this regard, the Ministry of Consumer Affairs, Food ·& Public Distribution (Department of Consumer Affairs) vide O.M. No. Pt. F.No. J-7(1)/2012-CPU dated 15 November 20.18 stated as under:-

''Scheme of Computerisation Networking of Consumer Fora (CONFONET) In the country was launched In the 1 dh Plan period in March 2005 at a cost of Rs. 48. 64 crore. Under the Scheme, the Consumer For at all the three tiers throughout the country were to be fully computerized to enable access of information and quicker disposal of cases. The Scheme was extended·during the Jlh Plan during which stress was laid upon continued HR support by means of technical support personnel and training for eventual adoption of the system by the Consumer Fora themselves. The Scheme was further extended with the approval of SFC (Standing Finance Committee) for the 1:!h Plan period (2012-17). 

The Scheme Is operated/implemented by NJC as an ongoing scheme and the intention of the reply was to state that NIC is the implementing agency. " 
4. In view of the above, the Ministry, with the approval of the Minister of State (Consumer Affairs, Food & Public Distribution), have requested the Committee to drop the Assurance. 

The Committee may consider. 

NEW DELHI: 

DATED: o~\~G \2._.,,'z...;:i 

---·~. ----·-.. ----· 
~~-·--

___ .......... ~. __ _..~ __ ,.. 
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Government of India 
Ministry of Consumer Affairs, Food and Public Distribution 

Department of Consumer Affairs · 

LOKSABHA 
STARRED QUESTION NO. "'20 

TO BE ANSWERED ON 13.03.2012 

CONSUMER DISPUTES REDRESSAL AGENCIES 

*20. SHRI PRADEEP MAJHI: 
SHRIMA TI JA YSHREEBEN PATEL: 

Wilt' the Minister · of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION ~IBR'IT l!T1'ffi, ~ 3TR ~cli fclmur ~ be pleased to state: 

(a) whether Consumer Disputes Redressal Agencies including District Fora have been set 
up in various parts of the country; 

(b) if so, the details thereof, State-wise; 
(c) whether the Government has taken note of a large number of posts lying vacant in the 

Consumer Disputes Redressal Commission/Forum and taken appropriate follow-up 
action; 

(d) if so, the details alongwith the present status thereof; 
(e) the details of circuit benches functioning in the country alongwith.their functions; and 
(f) the steps taken by the Government for strengthening of Consumer Fora in the country?. 

ANSWER 

~ ~. wm .ai1x ~-11 f<lmur lffitifll Tf ~ ~ ~ w:!R) 
' {m: 'to ~o ~) 

THE MINISTER OF STATE-(INDEPENDENT CHARGE) 
FOR CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 

(PROF. K. V. THOMAS) 

(a) to (f): A Statement is laid on the Table of the H~use. 

/bS 
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STATEMENT REFERRED IN REPLY To PARTS (a) TO (I) OF LOK SABHA STARRED QUESTION N0.'20 FOR 13.03.2012 REGARDING CONSUMER DISPUTES_REDRESSAL AGENCIES. 

(a) & (b): Yes, Madam. As per the h1fonnation received from National Consumer Disputes Redressal Commission (NCDRC), the State~wise details of Consumer Disputes Redressal Agencies including District Fora as on 29.02.2012 are at Annexure - I. 

(c) & (d): Yes, Madam. While the State Governments are responsible for filling up of vacant posts in the State Commission and District Fora, the Central Government have been taking the following steps in this regard: 

(i) The Central Government has been requesting State Governments to take advance action for filling up expected vacancies of president and Members and maintain a panel of canc\idates for filling up of vacant posts to avoid delays in appointments. The Central Government has been requesting State Governments that wherever required, adjacent Fora may be clubbed together so that functioning of consumer Fora is not affected due to any vacancies. 
(ii) In the consumer Protection (Amendment) Bill 2011 which has been introduced in the Lok Sabha on 16.12.2011, provision is being made to reduce delays in the appointment of President/Memben: in· the District forum and Members in the State/National commission, wherein the State or Central Government, as the case may be, if it is not in agreement with the recommendations of the Selection committee, shS.11 convey their decision within two months of receipt of the panel so that the Selection committee can reconsider their recommendations. 
As per the information received from National Consumer Disputes Redressal Commission {NCDRC), the present State-wise status of vacancies of President and Members in the St.ate Commission and District Fol'a as on 29,02,2012 is given at A11nexure- ll. 

(e) : As regards the National Commission, the Commission has identified 13 places for holding Circuit Benches. It held its first Cil'cuit bench sitting at Hyderabad in the· month of January 2005. The second one at Bangalore in the month of January 2006, at Chennai in January 2007, at Pune in January"?ebruary 2008, at Cochin in March"April, 2009, at Kolkata in January"February, 2010, at Ahmedabad in February"March, 20Il and lastly at BhOpal in January-February, 2012. 

As regards State Commission, Circuit Benches/Additional Benches are functioning in the following States:-

(i) Gujarat 
(ii) Haryana 
(iii) Maharashtra 
(iv) Uttar Pradesh 
(v) West Bengal 
(vi) Madhya Pradesh 
(vii) Punjab 

•= 

03 Additi9nal Benches 
0 I Additional Bench 
Circuit bench at Nagpul' & Aurangabad 
01 Additional Bench 
01 Addidonal Bench 
0 I Addi:ional Bench 
0 I Addi :ional Bench 

/6(, 
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(f) · Although it is the responsibility of the concerned State Government to set up the 
State Commission and District Fora and provide it with adequate infrastructure manpower and 
funds, the Central Government has been supplementing there efforts with _the fo llowing 
schemes for Strengthening Consumer Fora in the country: 

1) For strengthening Infrastructure of Consumer Fora the following schemes hnve 
been Implemented ov.er the years: 

(I) One T~me Grunt (OTG) 

(a) One Time Grant of 1995: The establishment of State Commissions and the 
District Fora and providing infrastructural facilities, manpower, etc. for their 
effective functioning is the responsibility of the State Governments/UTs. 
However, in order to supplement the efforts of the State Governments, the 
Central Government had extended a one time financial assistance for 
strengthening the infrastructure facility of the Consumer Fora to the extent of 
Rs. 61.80 crore to the States/UTs at the rate of Rs. 50.00 lakhs each for 32 State 
Commissions and Rs. l 0.00 lakhs each for 458 District Fora that had been 
established by 1995. 

(b) One Time Grunt of 2004-05: The Central Government further tixtendecl a one 
time financial assistance for strengthening the infrastmcture of the Consumer 
Fora to the extent of Rs. 10.20 crore to 3 newly created State Cormnissions and 
53 District Fora, which had been estabFshe<l after 1995, @Rs. 75 lakhs and Rs. 
15 lakhs respectively to 13 States during the financial year 2004-05. 

(II) Scheme of 'Integrated Project ou Consumer Protection (IPCP)' 

To supplement the efforts of the State Governments/UT Administrations for 
strengthening the infrastructure of the Consumer Fora, the scheme of "Integrated Project on 
consumer Protection (IPCP)" was implemented during the years 2006-07 and 2007-08 wherein 
financial assistance was extended to States so that minimum level of facilities (infrastructure) 
were provlded to each Consumer Forum in the countl'y required for their effective functioning. 
An amount o.f Rs. 73.82 crore was released to 21 States upto 31.03.2008 viz. at the time of 
closure of the scheme, to strengthen the infrastructure of 506 Consumer Fora. At the closw·e, 
the sec;.ond instalment remained due in respect of 181 Consumer Fora buildings in 12 States as 
the 12 States could not complete utilization of the first instalment in time to seek the second 
instalment from the Central Government. An amount of Rs. 13.20 crore was released during 
2008-09 to 6 of these States as second instalment for 131 Consumer Fora buildings, after they 
furnished utilization reports. 

(iii) Scheme of 'Strcngthe•itng Consumer Fora (SCF): 

The Central Government has been extending flnancinl assistance to States/UTs for 
strengthening the infrastrncture of Consumer Fora so that minimum level of facilities are mnde 
available at each Consumer Forum, which are required for their effective fu11ctioning. The 

. scheme 'Strengthening Consumer For a (SCF)' has been formulated for implementation with 
an overall outlay of Rs. 54.SO crote during the last 4 years of the XIth PJ"an viz. 2008·09 to 
2011- 12. Infrnst1·uctural Facilities being provided under the scheme include construction of 
new building, of the Consumer Fora, can·ying out addition/alteration/renovation of existing 
buildings and grant for Acquiring non-building assetS such as furniture, office equipment etc. 
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Under the scheme of 'Strengthening Consumer Fora', an amount of Rs. 6.52 crore lias been released to 6 eligible States upto 29.02.2012 during 2011~12. The StateRwise details of 
assistance released during the last 4 years under the scheme of Strengthening of Consumer 
Fora (SCF) as on 29.02.2012 is given atA11nexure-I1I. 

II) CONFONET 

The scheme of 'Computerization and Computer Networldng of Consumer Fora in the 
Country (CONFONET)' was launched during the 10th Plan period in March 2005 at a cost of Rs. 48.64 crore. Under the scheme, the Consumer Fora at all the three tiers throughout the 
country were to be fully computerized to enable access of information and quicker disposal of 
cases. The pro,!ect is being implemented by the National Informatics Centre (NIC) _on a 
turnkey basis. 

The scheme has been extended during 11th Plan with a total outlay of Rs. 25.60 crore. 
In the extended period of project, stress is being laid upon continued HR support by means of 
Technical Support Personnels (TSPs) and training for eventual adoption of the system by the 
Consumer Fora themselves. During the year 2011~12, an amount of Rs. 0.75 crore has been 
released to NIC for the activities to be undertaken under "CONFONET" Project in the Xl!h 
Plan. As on January 2012, out of 638·locations being covered, the CONFONET scheme is 
operational in 342 Consumer Fora. 268 Con~umer Fora are uploading-cause lists while 186 Consumer Fora are uploading judgments. 
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ANNEXURE-I 

STATEMENT REFERRED IN REPLY TO PAll'l' (a) & (b) OF LOK SABHA 

STARRED QUESTION NQ,w20 FOR 13.03.2012 REGARDING CONSUMER 

DISPUTES REDRESSAL AGENCIES. 

INFORMATION REGARDING FUNC'1'IONAL/NON-FUNCTl0NAL 
(STATE COMMISSIONS/DISTRICT FORUMS) 

(U11dnt11 on 29.02.2012) 

SI. States Whether SC No. of Fwictional Non- As on 

No. Functional Di.strict functional 
or Non- Fora 

functional 
l Andhra Pradesh Yes 29 29 0 31.12.2011 

2 A &Nlslands Yes 1 l 0 31.3.2006 

3 Anmachal Pradesh Yes 16 13 3 31.12.2011 

4 Assam Yes 27 27 0 . 30.09.2011 

5 Bihar Yes 38 38 0 31.03.2011 

6 Chandiearh Yes 2 2 0 31.12.2011 

7 Chattisgnrh Yes 16 16 0 31.12.2011 

8 Daman & Diu Yes 2 2 0 31.03.2011 

9 Dadra & Nogar Haveli Yes I l 0 31.03.2011 

10 Delhi Ye~ IO 10 0 30.09.2011 

11 Goa Yes 2 2 0 31.12.2011 

12 Guirat Yes 30 30 0 31.12.2011 

13 Hnrvana Yes 21 19 2 31.12.2011 

14 Hlmachal Pradesh Yes 12 12 0 31.12.2011 

l5 Jommu & Kashmir Yes 2 2 0 31.03.2009 

16 Jharkhand Yes 22 16 6 30.09.2011 . 

17 Kamataka Yes 30 30 0 31.12.2011 

18 Kerala Yes 14 14 0 31.12.2010 

19 Lakshadweeo Yos 1 l 0 31.12.2011 

20 Madhva Pradesh Yes 48 48 0 31.12.2011 

21 Maharashtra Yes 40 · 40 0 30.06.2011 

22 :-Maniour Yes 9 9 0 31.12.2008 

23 Me11halava Yes 7 7 0 30.11.2011 

24 Mizoram Yes 8 8 0 31.12.2010 

25 Na.1.mland Yes 8 8 0 31.12.2008 

26 Odisha Yes 31 31 0 31.12.2011 

27 Puducherry Yes l 1 0 30.09.2011 

28 Puniab Yes 20 20 0 31.12.2011 

29 Rajasthan . Yes 34 33 1 30.09.2011 

30 Sikkim Yes 4 4 0 31.12.2011 

31 TamilNadu .. Yes 30 14 16 31.12.2011 

32 Trioura Yes 4 4 0 31.12.201 l 

33 Uttar Pradesh Yes 75 75 0 31.12.2011 

34 Uttaranchal Yes 13 13 0 31.12.2011 

3S West Bengal Yos 21 21 0 31.12.2010 

TOTAL 629 601 28 
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ANNEXURE - II 
STATEMENT REFERRED IN REPLY TO PART (c) & (d) OF LOK SABHA STARRED QUESTION N0,•20 FOR 13.03.2012 REGARDL'!G CONSUMER DISPUTES REDRESSAL AGENCIES. 

INFORMATION REGARDING VACANCY POSIT10N IN THE STATE COMMISSIONS AND DISTRICT FORUMS 
--~~------- {Update on 29.02.2012) 

C -·r-:,-,-c--cc--c-,--,c--=--c-=-=='-i"'-===., State Commls.slon District Forum 
SI, 
No. States 

President Member President Member Asou 
National Commissc,ioe,•,•-+--0"---1----'"4-+---+-- 31.12.2011 f--1~+-'A"n"d"hra,;.cP+re:adc;'cc'l'-, ---+---'O'--J---"--1 --· 9 15 --1--3'-'1=.1~2=.2"'0~1=1...; 1--'2~.._A,~&~N=lsc,lan=ds~---+---- 0 O O O 31.3.2006 ._..,J'-+cA='=""~"='="'=l0P.=ra=d="="'---,-~o'-·---s----o, __ ~.-L I 4 31.12.2011 '---'4_,._A=ss~am~-- ··---f----:Co-+_O,c.__ o ---,--6~--,.-3~1-.0~8-.2~0-11---1 5 Blhar O l l 6 31.05.2011 f--'6'---+'c"11=d~ti-.-11------+--"-o-·-+---o--l----o ~- ---"-~~C7C7cc'---I C---"----4-='~"='~"='~----·f------c--+--·~- 0 31.12.2011 . 7 Chattisgarh -----~·_Q_ o ---~·-~o~_r_:11~--i--:3=1.=12=.2=0=1.c-,1 Daman & Diu nn<l 

2 
8 DNH O O O 31..03.2011 9 Delhi --·-· r-- Q~ =~~1~----- 0 I 31.12.2011 -1~0---l-'G~o~,~----- 0 0 1 2 31.01.2012 -~"------!--=~--- ------ 1---·- ·-------"""';--+~~c;c~ .-J.L _Gujrnt __ (_I__ 0 2 20 31.12.2011 12 Hnryana -·----- r--JL_+--L·-+---L 23 31.12.2011 13 Himacl1al Pradesh O O O 3 3l.12.2011 <---=--1~- . --- -·----~~c:-----t--;;--~~~~s-i-i---1 14 Jammu & Kashn)k____l----__Q___ 0 0 0 31.!2.201 I 15 Jharkhand O I 5 14 30.09.20ll ··-1---- --------- 5 31.12.2011 16 Karnataka ------- ~-.9 ___ 1-·-'- ~--2- Jl.!

2
.
2010 

17 Kera!n O O --~o _ ____, __ 1,____, __ ==-i 18 Lakshadween __ 0 I O I 31.12.2011 _.12__._J!_~aPrad~sh O l 1 29 31.12.2011 ~. 20 Maharashtra -=.=o_-=.~T 8 ___ ~~3-+---c3~0.06.2011 21~ ManP:~1! __ ..______ .. O o-·-·1--_iL_ I 31.12.2008 22 Meghalnya 1 0 0 1 30.11.2011 23 Mizoram ___ o o_~t-· · o ~,....--.o 08.03.2010 24 Na,rnland O O O O 31.12.2008 ------- -·--~-----~,----+~~==-! 25 Odisha *o · O I 7 31.12.2011 
~- ;:::. ___ ~~------~ -+-----~--!- _I___ ~ __ ~i:;;:;~;~_ 28 Rajasthan ~--~ 0 ~ 3 2 7 30.11.2011 29 Sikkim I O O O ______! 31.12.2011 1-=--1=--~-------'--· ·-___]_Q____T ami l N ad u ____ ,_:_Q._ 0 I _:B_ __ t-c,371 "'.lcc2cc.2..,0,,l I;-! ~l.L' TrifJ.!l!"~-----·-- 0 o. 1 o.-. 0 31.12.2011 ~; g~!:i!~~a~~h -~·--:.~ =.+M•-= :.13:-.:.~--• 2 72 ~i:~;:;~ii 34 Wes\ llengal ,. 0 , 2 ) 2 31.12.2010 TOTAL A 2~10 _ 
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ANNEXURE-ill 

STATEMENT REFERRED IN REPLY TO PART (f) OF LOK SA
0

BHA STARRED 
QUESTION NO. "'20 FOR 13.03.2012 REGARDING CONSUMER DISPUTES 
REDRESSAL AGENCms. 

SI. 

Stnte-wlse Details of Assistance released duri11g the last 4 years under the scheme 
of Strengthening of Consumer Fora (SCF) [ns on 29-02-20121 

[Amount in lakh of Rupees] 

Name oftlte Assistance released In SCF Scheme Total 
No. State 2008-09 2009-10 2010-11 2011-12 Amount 

Released 
I. Andhra Pradesh 210.85 ·--- ....... ..... 210.85 
2. Gujarat 508.25 393.33 I 455.50 .. ....... 1357.08 
3. Haryana --- 75.00 ... ..... ---- 75.00 

4. Karnataka 384.61 ---- ---- --- 384.61 

5. Kerala ----- ...... I 38.43 15.00 53.43 
6. Meghalava .. ....... 29,60 . .... .. ... 29.60 
·1. Orlssa 103.50 . ...... ····- -·-··· 103.50 
8. Pun.lab .... .a .... 55.88 57.55 18.75 132.18 
9. Rajasthan _ .......... 146.69 -··· ---- 146.69 
10. Sikkim ---· ---·· 20.50 12.50 33.00 
11. Tripura 20.85 ----- 46.20 ---- 61.05 
12. Uttar Pradesh 91.81 ...... __ 227.66 .......... 319.47 
13. Nagaland ---- ---- 204.00 260.25 464.25 
14. Mizoram --- --- 7.72 --- 7.72 
15. TamilNadu ---- --- -·--- 196.79 196.79 
16. W. Bengal ..... --- --I"- 148.21 148.21 

Total 1319.87 700.50 1057.56 651.50 . 
3729.43 
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Subject: 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES 

. MEMORANDUM NO, t~ S° 

Request for dropping of Assurance given in reply to Unstarred Qu_estion No. 4889 dated 07.05.2012 regarding "Tatra Trucks (?eal". 

On ih May 2012, various MPs addressed an Unstarred Question No. 4889 to the · Minister. of Defence. The text of the Question· along with the reply of the Minister is as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and required to be implemented by the Ministry of Defence within three months from the date of the reply but the Assurance is yet to be implemented. 

3. In this regard, the Ministry of De~nce vide O.M. No. 30019/6/Vig.I/2013/D(Vig)/ DDP dated 25th September 2013 had stated as under:-

"The subject matter of the Assurance in the present case Is regarding 'Tatra Trucks Deal~ In addition to other cases by CBI and Directorate of Enforcement, the CBI has registered a regular case under No. RC ACJ 2012 A0004; in the matter of alleged irregularities in the procurement of Tatra Trucks by BEML The present status of this case has been obtained from CBI which has informed the fol/owing:-' 
'The case is under investigation and CBI has issued one Letter Rogatory to Czech and Is in the process of issuing letter Rogatories to other countries. Investigation will be _finalized on receipt of reply from these countries. ' 

. In this conne.ction. it is submitted that: 

(i) The said Assurance Is not pending due to any action to be taken by the Ministry of Defence at this str:1ge. 

(II) · The Assurance can be fulfilled only· on conclusion of CBI investigation in the case relating to 'Tatra Trucks Deal~ CBI does not work under the Ministry of Defence. 

· (iii) ·· Since, CBI has to issue Letter Rogatory to other countries, the CBI Investigation w11/ be finalized only after. issue of the Letter Rogatories, receipt of replies from other countries and their examination by CBI. Therefore, the finalization of CBI investigation report is likely to take very long time. 

(Iv) Till that time, the Assurance would continue ·as pending, without any ad/on being pending In the Ministry of Defence relating to the fulfillment of the Assurance. 

~- • .r - - --c- - - ·~ .. -~~-. 
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C1. The Ministry of Defence vide O.M. of even number dated 1.2.2019 and 5.8.2019 
while seeking extension of time have further stated as under:w 

"The present status of the case.s was sought from CBI and Enforcement Directorate. 
While CBI has stated that the Closure Report filed in the case is yet to be accepted 
by the Ld. Court, ED has Intimated that investigations In the matter are in progress~ 

5. In view of the above, the Ministry, with the approval of the then Raksha Rajya 
Mantrl, have requested the Committee to drop. the Assurance. 

The Committee may consider. 

NEW DELHI: 

DATEO: O)'j \~( (2•Zo 

I 
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GOVERNMENT OF INDIA 

MINISTRY OF DEFENCE 

LOK SABHA 

UNSTARRED QUESTION NO: 4889 
ANSWERED ON:07.05.2012 

TATRA TRUCKS DEAL 

RADHA MOHAN SINGH 

(a)whether the Government has taken cognizance of some serious irregularities in the purchase of Tatra trucks.from Tatra Vectra Motors Limited of England manufacturing trucks in India in collaboration with the Bharat Earth Movers Limited, Bangalore; 
(b)lf so, the details thereof including the rumber of tr.ucks purchased so far and the details of the . ongoing deals: 

(c)whether the Chief of Army Staff has raised question on the quality of-the sald trucks and also · aHeged of kickbacks offer in the deal and if so, the details thereof and the action taken in this regard; 

(d)wh.ether a money iaLindering case has been registered by the Enforcement Directorate in the deal and if so, the details thereof; 

(e)whether the Government has ordered CBJ inqu\ry into the deal and if :>O, the details thereof and the action taken agailist the persons found involved; and 

(f)the measures being taken/proposed to be taken to ensure total transparency and check bribery cases and the role of middlemen in the defence deals? 
Will the Minister of DEFENCEbe pleased to state:~-, 

ANSWER 

--~- .. -----------------
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Mli1STER OF DEFE.NCE (SHRI A.K. ANTONY) 

(a) to (f):Government has taken cognizance of alleged irregularities in.purchase of Tatra trucks. 
Minlstry of Defence has purchased 6477 Tatra trucks between 1987-88 tp 2010-11. 112 trucks 
are pending supplies. Central ~ureau of lnvestigati"on (CBI) has been requested to investigate 
comprehensively into the charge of bribe to the Chief of Army Staff. A Preliminary 

(', 

Enquiry {PE) has been registered by CBI on 11-.4.2012. Further, CBI has also registered a case 
under Section 120 B read with 420 IPC and Sections 12(2) read with 13(1)(d) of Prevention of 
Corruption Act, 1988 against one of the owners and other unknown persons of a UK based 
company, unknown officials of a Defence Public Sector Undertaking (PSU), Ministry_ of Defence 
and Indian Army. A case of suspected commission of offences punishable under the proviSions of 
the Preve11tion of Money Laundering Act, 2002 (PMLA) has b~en registered on 11.4.2012 against 
Shri Ravinder Kumar Rishi and others, and taken up for investigation in the Directorate of 
Enforcement. Well defined procedures with adequate checks and balances, as mentioned in 
Defence Procurement Pro6edure (OPP) for capital procurement Procedure (OPP) for capital 
procurement and in Defence Procurement Manual (DPM) for revenue procurement are strictly 

followed in all defence deals . 

/jS 



(" 

(], 
' 

,. 
t. 

~ 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM NO. tS<: 
Subject: Request for dropping of Assurance given in reply to Unstarred 

Question No. 2090 dated 24.08.2012 regarding "Renaming of 
Trivandrum Airport". 

**** 
On 24 August 2012, Shrl Kodlkkunnl l Suresh, M.P., addressed an Unstarred 

Question No. 2090 to the Minister of Civil Aviation. The text of the Questjon along with 
the reply of the Minister Is as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 
required to be Implemented by the Ministry of Civil Aviation within three months from the 
date of the reply but the Assurance is yet to be implemented. 

3. The Ministry of Civil Aviation vide O.M. No. H.11016/62/2012-MI dated 28th 
August, 2018 have stated as under:-

''..4s regards renaming of Gaya Airport, a proposal from the State Government of 
Blhali after passing a resolution by the 'B!har Legislative Assembly to rename Gaya 
Airport as 'Lord Buddha International Airport' was received in the Ministry. 
However, the proposal was not proceeded with further since the runway length of 
Gaya Airport does not meet with the standard runway length necessary for 
declaring the airport as an International airport and It was decided that all the 
requirements of an international airport must be got attended to upfront before 
renaming the airport as 'Lord Buddha International Airport~ However, the State 
Government has not handed over additional land for the runway extension to 

· Airports Authority of India (AA!} yet and therefore the runway extension work 
cannot be undertaken. As such the matter is with the State Government of Bihar 
over which this Ministry has no control. 

As regards naming of new civil air terminal at Chandigarh Airport, it is submitted 
that Government of Punjab has requested this Ministry to name Civil Air terminal 
Complex at Chandigarh Airport as 'Shaheed-E-Azam Sardar Bhagat Singh 
International Airport, Mohall' and passed a non-officlal resolution In the. Vidhan 
Sabha for the same while Government of Haryana· has requested to name the 
terminal as 'Shaheed Bhagat Singh International Airpo"1 Chandigarh~ Since both 
the State Governments of Punjab and Haryana are unanimous in the opinion tliat 
the terminal be named after 'Shaheed Bhagat Singh' and 'Chandigarh' is the 
common Capital of both the States and the airport also bears the name of 
'Chandigarh; this Ministry on 18.03.2016 requested both the State Governments to 
agree to name the airport as 'Shaheed Bhagat Singh Airport, Chandigarh' and also 
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send a resolution of their respective Legislative Assemblies supporting above 
proposal. 

In response, Government of Haryana has passed a resolution on 31.03.2016 to 
name the Chandigarh Airport as 'Shaheed Bhagat Singh International Airport, 
Chandigarh~ However, f[!ply from the Government of Punjab was not received in 
the matter and therefore mac/er was again taken up with the Government of 
Punjab vide D.0. letter dated 16.05.2016. 

Thereafter, the /ssua was also discussed in a meeting of Committee on 
Government Assurances held on 02.01.2016 in context of another Assurance on 
Q.No. 1S09 with the similar matter of renaming of Chandigarh Airport. The 
Committee asked the Government of Punjab to agree to the resolution of Haryana 
Assembly as there is unanimity in the name of Shaheed Bhagat Singh and most cf 
the airport including runway is located in Chandigarh and Chandigarh is common 
capital of both Haryana and Punjab. During such discussion,, CGA was requested to 
drop the Assurance, however, the same was not agreed to by the Committee since 
ii was fell that there was some probability of positive development from 
Government of Punjab. This Ministry again took up the matter with the 
Government of Punjab vide D.0. letters dated 28.02.2017 and 10.01.2017 and in 
response, Government of Punjab vide D.O. letters dated 26.05.2017 and 

' 27.07.2017 reiterated its earlier stand. Despite several continued efforts on the 
part of the GovernmentjMoCA, a consensus between the State Governments could 
not be realized and the matter is presently outside the purview/control of this 
Ministry. '' • 

4. In view of the above, the Ministry, with the approval of the Minister of State for 
Civil Aviation have requested the Committee to drop the Assurance. 

The Committee may consider. 

NEW DELHI: 
DATED: 01hrlL•2-0 
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GOVERNMENT OF INDIA 
MINISTRY OF CIVIL AVIATION 

LOKSABHA 
UNST Al~RED QUESTION NO. : 2090 

(To be answered on the 24th August,2012) 

RENAMING OF TRIV ANDRUM AIRPORT 

2090. SHRI KODIKKUNNIL SURESH: 

Will the Minister of CIVIL AVIATION 
~ ~J..IIM ~ be pleased to state: 

(a) whether the Govemment hns received proposals from vnrious State Governments including Kcl'nln for chnng'c of nnme of airports; 

(b) if so, the dctuils thc1·oof nlong with the status of ench proposnl; 

(c) whether the local representatives / m\thorlties are likely to be consulted in this regnrd; nnd · 

(d) if so, the detnils thereof nnd it' not, the ~·01,sons therefor? 
1 

ANSWER 

MINISTER OF CIVIL AVIATION 
;?.\ I.JR ftj.s:q81d1 ~ (SHRI AJIT SINGH) 

(a) & (b): Proposnls for ren'nming of nfrports hnv~_been received from vnrious State Gov,ernments from time to tfme. However, no such proposal has been received from 

~ 
the Stnte Government of Kernla for renaming of its airports. fresently tile 

/ 

roposnls of State Government of Bihnr to rename Ga a Air ort nnd of State Government of Pun'ab/ In ·· to rename Civil Air Terminal Complex to be set up at tan I nt· 1 Airport are '".ith. this Ministry. ·· ~-

(c) & (cl): No, Madam. The local representatives/authorities are not consulted in this regard. Generally, the proposnl has to be moved by the State Governments after . obtaining the Resolution of the concerned Legislative Assembly. The views of local · represcntntivcs/nuthorlties may be taken care of by the Stnte Assemblies while passing Resolution for renaming of airports. The propo~als received from State Governments m·e considered in this Ministry in consultntion with other Ministrie3/ Departments for taking the npprovnl of Cabinet. 

.,· 

II 

_____ ,......_ .• .. ~ . .._ ____ _..,,,_, ____ _..,..,..,,..,m-wT<n,..- . .,._ • --
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MINUTES 

COMMITTEE ON GOVERNMENT ASSURANCES 
(2019-2020) 

(SEVENTEENTH LOK SABHA) 
EIGHTH SITI1NG 

(21.07.2020) 

Appendix·XXX 

The Committee sat from 1100 hours to 1200 hours In Committee Room "C", Parliament 
House Annexe, New Delhi. 

***** 
***** 

PRESENT 

Shri Rajendra Agra!fval • Chairperson 

2. 
3. 
4. 

5. 

MEMBERS 

Shri Nihal Chand Chauhan 
Shri Ramesh Chander Kaushik 
Shri Santosh Pandey 
Shri Pashupati Kumar Paras 

. SECRETARIAT 

1. Shri Pawan Kumar 
2. ·· Shri Lovekesh Kumar Sharma 
3. Shri S.L. Singh 

***** 
***** 

***** 
***** 

11~ 

· Joint Secretary 
- Director 
• Deputy Secretary 

***** 
***** 
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At the outset, the Chairperson welcomed the Members to the sitting of the 

Committee and apprised them that the sitting has been convened to consider 30 

Memoranda containing requests received from various Ministries/Departments for 

dropping of 46 pending Assurances and for taking oral evidence of the representatives 

of the Ministry of Power regarding review of pending Assurances. The Committee thee 

took up the said 30 Memoranda (Memorandum Nos. 127 to 156) for consideration for 

dropping or otherwise of the relevant 46 Assurances. After considering a few 

Memoranda, the Committee authorized the Hon'ble Chairperson to decide the 

Memoranda. The Chairperson subsequently decided to drop 44 Assurances as per 

details given in Annexure-1 and to pursue the remaining 02 Assurances as per details 

give·n in Annexure-11* for implementation by the Ministry/Department concerned. 

xxxxx xxxxx xxxxx xxxxx xxxx 

The Committee then adjourned. 

* Not enclosed 

/So 
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Annexure-1 

Statement showing Assurances dropped by the Committee on Government Assurances at their sitting held 
on 21.07.2020. 

ISL 'Memo I Question N0.7C>iscussion& 
--··-

[ Brief Subject I Ministry/ 
1 No. I No. _i Date [ Department I 

I USQ No. 4960 __ l Culture 
·---

1 I 121 i Recommendations of Fifth Pay Commission 
-· ! j dated 26.04.200Q_. --·-·------·-----· --
2 I 12s ! Tribal Affairs (i) Comprehensive Policy for Tribal Welfare 

I 

(i) USQ No. 1090 
r dated 07.12.2004 I 
1 (ii) USQ No. 1053 ' 

I 
(ii) National Policy for the Welfare of Tribals 

dated 29.11.2005 
(iii) USQ No. 996 (iii) New Policy for STs 

I dated 28.11.2006 

I (iv) USQ No. 2240 (iv) Maintaining Data on Triba/s 
dated 06.08.2010 
(v) USQ No. 2622 (v) National Tribal Policy 
dated 09.12.2011 I I I (vi) USQ No. 3256 I (vi) National Tribal Po!lcy 

1 I I dated 30.08.2013 
f (vii) National Tribal Policy 

I 

I I 
(vii) USQ No. 4684 
dated 21.02.2014 

I I (viii) USQ No. 1297 (viii) Tribal Policy I 
I dated 18.07.2014 

(ix) SQ No. 264 (ix) Socio-Economic Development of STs 
dated 16.03.2015 I (Supplementary by Shri I 

Nishikilnt Dubey, M.P.) 
I (x) USQ No. 223 (x) 'XPY.A Committee 
I dated 18.07.2016 

Hl I 

/ 

-cc 
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14 130 

5 131 

6 132 

. 

7 133 

8 134 

9 135 

10 136 

: Question No. /Disc~ssion & 
, Date 
; USQ No. 2745 

dated 19.03.2008 

USQ No. 3692 
dated 17.08.2010 
(i) SQ No. 68 
dated 14.08.2012 
(ii) USQ No. 2653 
dated 28.08.2012 
(i) USQ No. 857 
dated 14.08.2012 

(ii) USQ No. 1340 
dat€d 05.03.2013 

(iii) USQ No. 1869 
dated 22.07.2014 
(iv) USQ No. 5748 
dated 28.04.2015 
SQ No. 294 
dated 11.02.2014 
SQ No. 496 
dated 28.04.2015 
USQ No. 6269 
dated 05.05.2015 
(i) USQ No. 1383 
dated 03.05.2016 

(ii) USQ No. 1386 
dated 03.05.2016 

. 

Ministry/ . l8riefSubject 
Department · 
Health and Family I National Tobacco Control Programme 
Welfare 1 

.. __ ,, ..... . _, 
Home Affairs I Tamil as Official Language 

Home Affairs I (i) Anti-Naxal Operations 

(ii) I nquiry into Fi ring Incident 

Home Affairs (i) Report of Interlocutors on J&K 

(ii) Report of Interlocutors 

(iii) Report of Interlocutors on J&K 

(iv) Status of Report of Interlocutors 

Home Affairs I Phone Tapping 

Home Affairs Package for Nomadic People 

Home Affairs Investigation in Terrorism Cases 

Home Affairs (i) Misuse of Section 498A of IPC 

(ii) Treason Cases 
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No. , No. I Date 0il 137 USQ No. 1600 

j Ministry/ · - -
Deeartment 

r Home Affairs 

f Brief Subject 

I CompensaUol1WTthout Surrender of Lil_n_d------i ' dated 03.05.2016 -~---~-
12 i 138 I USQ No. 1485 · Home Affairs 

dated 26.07.2016 l 
1 

13 1139 
1 

USQ No. 2728 r Home Affa·rs 
, I I dated 02.08.2016 

l Fencing on Inda-Bangladesh Border 

_t_::st Time Offende-rs-- - ----- --------1 
Indian Penal Code 14 I 140 I USQ No. 1309 ! Home Affairs 

dated 23. ll.2016=--------!-------- 1---------------- ---1 15 I 141 [ USQ No. 6204 
dated 11.04.2017 

Home Affairs 

16 J 142 

17 I 143 

18 i 145 

19 I 146 

I USQ No. 1674 
dated 06.03.2018 

I USQ No. 3408 
dated 07.08 .2018 

I USQ No. 336 I dated 05.02.2019 

I (i) SQ No. 197 
dated 06.08.2010 

Home Affairs 

Home Affairs 

Home Affairs 

Inhuman Treatment in Police Custody 

Racial Discrimination Cases 

Corrupt IPS Officers 

Identity Cards for People in Border Districts 

(i) Audit of Joirit Ventures 

(ii) Enhancing Scope of Audit I (ii) USQ No. 2759 
1 1 

1 dated 07.02.2014 1 - --- - - - --+-----

'

' USQ No. 5490 Communications I Share of Telecom Company 

Finance 
(Department of 
Economic Affairs) 

20 j 147 
dated 13.12.2010 (Department of 

Telecommunications 1-------,1--- - --- - - - - --- - --l _ _ __,_ ___ _ _ ___ _ _ _ _______ -I I USQ No. 3329 Department of Space Commercial Space Launch Agreement dated 16.03.2011 
21 I 148 

I USQ No. 473 I I dated 03.08.2011 
j USQ No. 3852 
I dated 25.08.2011 

External Affairs Establishment of PIO University 22 I 149 

23 1150 Railways New Railway Line in Uttarakhand 
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J 24 : 151 

: 25 
l 

I 152 
' ' 
] 154 
' I 
I 

I 2i" i 155 
I I 
I i I LB I 1S6 

I Question No. /Discussion &. -rMi~stry/.....,. I Brief Subject 
r Date , Department , 
j (l) USQ No. 4916 i Health and Family : (i) Allocation of Funds under NRHM -.[ 
dated 02.09.2011 ! Welfare ' 

! (ii) USQ No. 1927 : (Department of ; (ii) Allocation cf Funds under NRHM 1' 

J dated 02.12.2011 : Health and Family '. 
! I Welfare 1 ! 
1
1 

USQ No. 5843 •
1
- Corporate Affairs 

1

1 Investigation Of Polyester Companies by CCI I 
. dated 08.09.2011 , . . 
j SQ No. 20 -

Consumer Affairs, Consumer Disputes Redressal Agencies 
dated 13.03.2012 Food and Public 

Distribution 

I (Department of I Consumer Affairs} 
I USQ No. 4889 I Defence Tatra Trucks Deal 
/ dated 07.05.2012 (Department of 

Defence) I USQ No. 2090 I Civii Aviation Reridrniny of Trivandr um Airport 
dated 24.08.2012 I 
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MINUTES 

COMMITTEE ON GOVERNMENT ASSURANCES 
(2020-2021) 

(SEVENTEENTH LOK SABHA) 
FIRST SIIBNG 
(03.12.2020) 

The Committee sat from 1100 hours to 1215 hours in Committee Room 'B', Parliament House Annexe, New 
Delhi. 

PRESENT 
Shri Rajendra Agrawal - Chairperson 

MEMBERS 
2. Shri Ramesh Chander Kaushik 
3. Shri Kaushalendra Kumar 
4. Shri Santosh Pandey 
5. Shri Pashupati Kumar Paras 

SECRETARIAT 

1. Shri Pawan Kumar - Joint Secretary 
2. Shri Lovekesh Kumar Sharma - Director 
3. Shri S.L. Singh - Deputy Secretary 

WITNESSES 

xx:xxx xxxxx xxxxx xxxxx xxxxx xxxxx 
At the outset, the Chairperson welcomed the Members to the sitting of the Committee and 

apprised them that the sitting has been convened to (i) chalk out future programme of the Committee; 
(ii) consider and adopt 14 draft Reports; (iii) consider 25 Memoranda containing requests received from 
various Ministries/Departments for dropping or otherwise of 61 pending Assurances; and (iv) take oral 
evidence of the representatives of the Ministry of Civil Aviation regarding pending Assurances. 

2. Thereafter, the Committee took up for consideration and adoption the following 14 Draft 
Reports:-

(i) Draft Seventeenth Report (17th Lok Sabha) regarding 'Requests for Dropping of 
Assurances (Acceded to)'; 

(ii) Draft Eighteenth Report (17th Lok Sabha) regarding 'Requests for Dropping of 
Assurances (Not Acceded to)'; 



(iii) Draft Nineteenth Report (17th Lok Sabha) regarding 'Review of Pending Assurances Pertaining to the Ministry of Power'; 
(iv) Draft Twentieth Report (17th Lok Sabha) regarding 'Review of Pending Assurances Pertaining to the Ministry of Youth Affairs and Sports (Department of Sports)'; (v) Draft Twenty-First Report (17th Lok Sabha) regarding 'Requests for Dropping of Assurances (Acceded to)'; 
(vi) Draft Twenty-Second Report (17th Lok Sabha) regarding 'Requests for Dropping of Assurances (Not Acceded to)'; 
(vii) Draft Twenty-Third Report (17th Lok Sabha) regarding 'Review of Pending Assurances Pertaining to the Ministry of Chemicals and Fertilizers (Department of Fertilizers)'; (viii) Draft Twenty-Fourth Report (17th Lok Sabha) regarding 'Review of Pending Assurances Pertaining to the Ministry of Defence (Department of Defence)'; 
(ix) Draft Twenty-Fifth Report (17th Lok Sabha) regarding 'Requests for Dropping of Assurances (Acceded to)'; 
(x) Draft Twenty-Sixth Report (17th Lok Sabha) regarding 'Requests for Dropping of Assurances (Not Acceded to)'; 
(xi) Draft Twenty-Seventh Report (17th Lok Sabha) regarding 'Requests for Dropping of Assurances (Acceded to)'; 
(xii) Draft Twenty-Eighth Report (17th Lok Sabha) regarding 'Requests for Dropping of Assurances (Not Acceded to)'; 
(xiii) Draft Twenty-Ninth Report (17th Lok Sabha) regarding 'Requests for Dropping of Assurances (Acceded to)'; and 
(xiv) Draft Thirtieth Report (17th Lok Sabha) regarding 'Requests for Dropping of Assurances (Not Acceded to)'. 

3. The Committee adopted all the above mentioned 14 Draft Reports without any amendment and authorized the Chairperson to present the Reports at a later date. 

xxxxx 
xxxxx 

xxxxx 
xxxxx 

xxxxx 
xxxxx 

The Committee then adjourned. 

xxxxx 
xxxxx 

xxxxx 
xxxxx 

xxxxx 
xxxxx 
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COMPOSITION OF THE COMMITTEE ON GOVERNMENT ASSURANCES* 
(2019 - 2020) 

SHRI RAJENDRA AGRAWAL 

MEMBERS 

2. Shri Sudip Bandyopadhyay 
3. Shri Nihal Chand Chauhan 
4. Shri Gaurav Gogoi 
5. Shri Nalin Kumar Katee! 
6. Shri Ramesh Chander Kaushik 
7. Shri Kaushalcndra Kumar 
8. Shri Ashok Mahadeorao Nete 
9. Shri Santosh Pandey 

10. Shri Pashupati Kumar Paras 
11. Shri Parbatbhai Savabhai Patel 
12. Shri M.K. Raghavan 
13. Shri Chandra Sekhar Sahu 
14. Dr. Bharatiben Dhirubhai Shy al 
15. Smt. Supriya Sule 

.1. 
2. 

3. 

SECRETARIAT 

Shri Pawan Kumar 
Shri Lovekesh Kumar Sharma -
Shri S. L. Singh 

Chairperson 

Jo:nt Secretary 
Director 
Deputy Secretary 

The Committee was constituted w.e.f. 09 October, 2019 yjde Para No. 609 of Lok Sabha Bulletin Part-II dated 09 October, 2019 
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